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LOK SABHA DEBATES

LOK SABHA

Tuesday, February 18, 1975/Magha 29,
1896 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
Member Sworn
SHRI SHARAD YADAV (Jabalpur):

OBITUARY REFERENCES

MR. SPEAKER: I have to inform the
House of the sad demise of two of
our friends namely Shri Debendra Nath
Mahata and Shri Ramesh Chandra
Vyas.

Shri Debendra Nath Mahata was a
sitting Member of this House from
Purulia constituency of West Bengal.
He was also a Member of the Bihar
Legislative Assembly during the years
1950—56 and served as Parliamentary
Secretary to the Chief Minister of
Bihar. Thereafter he was Member of
the West Bengal Legislative Assembly
during the years 1956—66 and 1969-70.
An agriculturist, social worker, educa-
tionalist and a trade union leader, he
served the people of West Bengal and
Bihar in various capacities and fought
relentlessly for their uplift. He was
associated with a number of educa-
tional and other institutions and cham-
pioned the cause of Scheduled Castes,
Scheduled Tribes and backward classes.
He served as a Member of the Public
Accounts Committee during 1971—73
and of the present Committee c¢n
Absence of Members from the Sittings
of the House. He used to take keen
interest in the debates on matters relat-
ing to Scheduled Castes and Schedu'ed
Tribes and spoke fearlessly. He sud-
denly passed away at Purulia yester-
day afternoon at the age of 57.

3344 LS—1.

Shri Ramesh Chandra Vyas was a
Member of the Second and Fourth Lok
Sabha during the years 1957—62 and
1987—70 representing Bhilwara con-
stituency of Rajasthan. He was also
Member of Rajya Sabha during the
years 1962—67. A veteran {freedom
fighter, he suffered imprisonment dur-
ing the freedom struggle on a number
of occasions between 1932 and 1942
and went on hunger strike for 90 days
in 1934. A journalist and social worksar
he wags associated with a number of
institutions connected with the wel-
fare of the people of his State.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families.

We may stand in silence as a mark

' of respect to the Members.

The House then stood in silence for
a short while.
ORAL ANSWERS TO QUESTIONS
Decline in Profit of 1. 9. C.
+
1. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of PETROLEUM
AND CHEMICALS

be pleased to state:

(a) whether there was 5 considerabie
fall in the profit of the Indian Oil Cor-
poration during 1973-74 on acccunt of
the huge fees paid tg the foreign com-
panies for refining cf crude;

(b) if so, the broad outlines of the
fees paid and the quantum of oil re-
fined and at what rates;

(c) whether the fees paid for refin-
ing of crude by the foreign com-
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panies wag too high and could have
been reduced; ang

(d) it wo, what steps are being taken
to ensure that the foreign companies
are not allowed to dictate their terms

and thereby earn huge profits on re-
fining?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA); (a) There was no fali
in the profit of IOC on account of the
processing fee paid to the foreign oil
companies,

(b) Does not arise.
(c) No, Sir,

(d) Does not arise.

SHRI VASANT SATHE: The hon.
Member has begun.... (Interruptions)
The hon. Minister is also an hon,
Member. The hon, Minister has begun
by giving to the very first question
the usual evasive answer; there was
no fall in the profit of the !OC on
account of the processing fee paid to
the foreign oil companies. I should
Like to know from him whether there
was shortiall in the profit on any other
account because he can say: I do not
say that there was no fall on any other
account. Is it a fact that the IOC paid
Rs. 15 crores to the other private com-
panies and thereby although the sale
increased by 33 per cent the gross
profit came down by 4.7 per cent in
1973-74 alone? Is it also true that the
I0C manipulated the accounts by show-
ing higher depreciation rates and lower
profits? In 1969.70 the depreciation
provided was 1094 per cent and it
increased to 15.29 per cent in 1973-74
and the net profit came down from
20.41 per cent in 1969-70 to 9.81 per
cent. Yet you say that the profit did
not go down, Will you please clarify
the position?

SHRI K. D. MALAVIYA: 1t is a fact
that we had to import crude ofl and
get it processed in the foreign refineries
because they had free capacities. We
got them processed after entering into
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commercial agreements with them. The
charges that were paid by the JOC
were not unreasonable because at that
time the cost of importing pefroleum
products would have been higher com-
pared to what we could do by supply-
ing them crude and getting it processed
through the refinery. It is a fact that
during 1973-74 despite the increase in
the tota]l sales turn over by the Indian
Oil Corporation—about 997.8 croreg in
1972-73 and Rs, 1242 crores in 1873.74,
the net profit of the IOC before the tax
was Rs. 41.55 crores as compared to
Rs. 46.08 crores in the previous year.
The decrease in profit is accounteg for
by some causes. Omne of them is that
the rate of interest was 0.85 per cent
more, other expenses Rs. 2.3 crores,
depreciation was Rs. 1.8 crores, apart
from the increase in the establishment
cost, about Rs. 3 crores. All these
amounted to greater increases in cost
and consequently less profit by about
Rs. 4.25 crores. Therefore, this ques-
tion of reduction in profit should not
be confused with the charges that were
pald to the foreign oil companies for
processing of incremental crude oil in
their refineries.

SHRI VASANT SATHE: Is it a fact
that because Haldia refinery did not
g0 on stream within ibhe stipulated
time and because the Koyali pipeline
was nol laid in time, our public sec-
tor capacity to refine crude oil has
remained low and the capacity of the
private sector had increased three-fold
beyond their licensed capacity? Is
there some link between the officials
of IOC and the public sector in grant-
ing some concession for continuing the
private sector capacity and slowing
down the capacity in the public sector?
Why are the Government not fulfilling
the capacity of the public sector within
the scheduled time?

SHRI K. D. MALAVIYA: There was
nothing deliberate about it. When 1I
say there is nothing deliberate, the
word ‘deliberate’ is quite specific. The
hon. members should understand its
meaning. But it is a fact that Koyall
and Haldia were somewhat delayed.
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When we try to start something, some-
times delays do occur. But the rele-
vant point is that the fees that were
charged by the foreign oil companies
io refine the oil was not excessive.
The operating cost at some of,our
other coastal refineries was somewhat
igher than the processing fee of
s. 20 that was paid for processing the
ncremental crude oil.

SHRI DHAMANKAR: I would like
know the oil refining capacity of
e private sector—Esso, Burmah Shell
d Caltex—and our public sector and
y the commissioning of Haldia re-
nery is being delayed from time to
me.

SHRI K. D. MALAVIYA: [ have not
t all those details as to how it was
ayed from time to time because it

not very relevant to the question
+

SHRI DHAMANKAR: What was the
cessity of handing over this work to
private sector?

SHRI K. D. MALAVIYA: As I said,
order to prevent import of petroleum
ucts, it was necessary that the
de oi] should be processed immedi-
y. At that time, the excess capa-
was already lying with the private
r and we could not get that crude
efined in our refineries at that
e. The fee we paid to them was
- unreasonable and was less than
t we would have spent to refine it
our own refineries. This fact also
uld be borne in mind that if we
~imported the petroleum products
abroad, we would have had to
much more. With regard to
ia refinery, it is a fact that reasons
our control contributed to the
in starting it.

RI JYOTIRMOY BOSU: What
those .reasons?

RI K. D. MALAVIYA: I will re-
notice to answer that.

[RI INDRAJIT GUPTA: In reply
rt (c) of the question, the hon.
er said “No” or in the negative
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by saying “the question does not arise”,
I forget which. May I know from him
the method by which the refining fee
which is paid to these private com-
panies is determined? Has he succeed-
ed in persuading any of these foreign
oil companies to refine crude oil other
than that which they themselves bring
from their own sources abroad? Can
we bring our own crude and ask them
to refine it and, if so, at what rates?

SHRI K. D. MALAVIYA: We are
trying to get crude from direct sources.
To a certain extent we do succeed
sometimes and sometimes we do not
succeed.

SHRI INDRAJIT GUPTA: My ques-
tion was not whether you are ‘trying
to bring crude or not but whatever
crude the Government are able to ob-
tain from agroad, whether they can get
it refined by these private companies,
or do the private companies insist on
refining only ‘the crude brought from
their own sources?

SHRI K. D. MALAVIYA: We import-
ed crude from Irag and we got it
processed in their refineries.

SHRI INDRAJIT GUPTA: How do
vou determine the fees?

SHRI K. D. MALAVIYA: They were
charging Rs. 20 per tonne and we have
agree to it. Some objections were
raised and the question was examined.
This matter was then referred to the
Cost Accounts Branch of the Ministry
of Finance. They went into it in
great detail and negotiated with the
Caltex people. They did not agree to
it. In fact, they wanted to raise it
above Rs. 20. So, the whole question
was gone into, and we insisted that
this rate should be re-examined. They
did not agree. That question is still
under examination. Now they are de-
manding Rs. 28 instead of Rs. 20. We
are insisting that over Rs. 23 should
not be paid. The whole matter is
under examination.

SHRY D. N. TIWARY: Is it a fact
that there was extra capacity in
Barauni refinery and this crude was
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not given to the Barauni refinery for
refinement and, consequently, other
things were produced there instead of
petroleum?

SHRI K. D. MALAVIYA. 1 am not
quite clear as to what the hon. Member
means.

SHRI D. N. TIWARY: Even though
there was excess capacily in Barauni,
this crude was not given to 1t for re-
fining.

SHRI K. D. MALAVIYA: There was
some excess capacily in Baraum at
a particular point of fime. I am not
i a position just now to give the de-
tails as to al what time whal was
manufactured, or what was left un-
despatched to Barauni refinery. There
were certain other reasons for it. But
no special petroleum product was wilh-
held from being refined in the Barauni
refinery. Now Barauni reflnery is
getting adequate quantity of oil, so far
as 1t is possible.

SHRI P. VENKATASUBBAIAH: The
hon. Minister was not able to give us
a satisfactory explanation. As the hon.
Minister is aware, the situation 1s that
the refineries i1n the private sector are
having excess capacity to oblige you
at any time by refining your crude.
On the other hand, in the public sector
where they wanted to take additional
capacity to meet your demand, they
were not able to be completed in time
How are you going to reconcile this
position? By what time will you he
able to become self-sufficient to refine
your own crude?

SHR! K. D. MALAVIYA: We hope
that very soon we will have enough
installed capacity both in the private
and public sector. The capacity in the
private sector is also now substantially
if not completely, utilized. But, some-
times because of certain difficulties in
the public sector refineries, we are not
able to process all the crude that 1s
imported. Because of the excess mn-
stalled capacity that is available with
the private sector which is not being
utilized always. we do utilize their
excess capacity to get our crude oil
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processed, because it is cheaper on the
whole to get it processed in our re-
fineries, in the Indian vefinevies, even
in the private sector, than to import
that amount of petroleum products.

SHRI JYOTIRMOY BOSU: Wili the
hon. Minister kindly tell us (a)
whether it is a fact that long drawn
out negotiations with Burmah-Shell
and Caltex, ine two foreign firms, are
mainly responsible for heavy refinery
losses duting 1973-74, and whether it
is also a fact that the IOC refineries
will mcur losses in the current year
also for the same reason; if so, Gov-
ernment's reaction thereto; and (b)
when the negotiations about the take-
aver of Burmah-Shell and Caliex re-
fineries were started, when the same
are expected to be over and at what
stage the negotiations are at the pre-
sent moment?

SHRI K. D. MALAVIYA. If the hon.
Speaker wants me to answer this ques-
fion, which has no bearing on the main
question, I shall do so.

SHRI JYOTIRMOY BOSU 1 have
asked aboul losses. The que:lion 18
abou{ 1all in profit and my question
was whether 1t was a lact that the
losses during the current year in the
I0C are due to long drawn nut nego-
tiations with Burmah-Shell and Caltex.
Kindlv read the question which says,
“whether there was a considerable fall
in the profit”. What is the irrele-
vancy, I cannot find.

MR. SPEAKER: If you are the judge
yourself, you neced not address me.

SHRI K. D. MALAVIYA: Sir, 1t ap-
peuars to me that he has corrected him-
self. So far as the latter supplementary
1s concerned, I say, no; the losses are
not due to prolonged negotiations; it
is not a fact.

SHRI JYOTIRMOY BOSU: I hag also
asked at what stage the negotiations
were at the present moment, when they
were started and whepn they will be
concluded.
skeletons in the cubboard to hide. he
can do 8o0.

If the hon. Minister has
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SHRI K. D. MALAVIYA: I have
nothing to hide but I do not answer
irrelevant questions.

SHRI JYOTIRMOY BOSU: That is a
matter of opinion.

SHRI N. K. P. SALVE: We know to
our cost that 'the price of petroleum
products had to be paid by the people
through their nose; therefore, we are
not surprised that there is increase in
the turn-over in 1973-74. But may I

- ‘know of the hon. Minister whether it

is aftributed to larger quantum of the

. product having been sold or it is mere-

1y because of the higher price that he
has charged or whether it is because

¢ of both? He has attributed the decline
" in the gross profit rate to depreciation,
" interest and other establishment ex-

- penses.

May I know whether an in-

. quiry has been made as to why there

“shall make

was increase in establishment charges
in terms of percentage related to the
turn-over? I only hope that the Minis-
ter under his vigilant eyes is not allow-
ing an emirate to be built, which the
Indian Oil Corporation is coming sut
to be.

SHRI K. D. MALAVIYA: So far as
the increment in the establishment
charges is concerned, I shall surely
make a very serious inquiry and find
out as to why this has gone beyond
the proportion. There must have been
some legilimate reason for it but 1
am not able to answer it just now. I
ingquiries and lay the
reasons for it on the Table of the
House.

So-far as the increment in the total
sales is concerned, there has been an
increase in the total sales of the pro-
duct. It has been our policy to try
to reduce the consumption of petroleum
products because of the out of propor-
tion rise in the price of crude and
.petroleum products. Perhaps, sub-
;stantially our increase in grass income
was attributed to this.

P i
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Agreement with Irag for supply of
crude oil

+
%2, SHRT ARJUN SETHI;

SARDAR SWARAN SINGH
SOKHI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Irag has agreed to sup-
ply crude oil to India during 1975-76;
and

(b) if so, the broad outlines regard-
ing the terms and conditions of the
agreement?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA): (a) Yes, Sir.

(b) It is not in the public interest
to disclose the terms and conditions of
supply of crude oil.

SHRI ARJUN SETHI: The hon.
Minister has not even indicated the
quantum of crude likely to be sup-
plied to us by Irag. I would like fto
know from the hon. Minister as to
what will be the quantum of crude
likely to be supplied to India during
this year and whether it will be lesser
quantity than previous year.

SHRI K. D. MALAVIYA: This gues-
tion was not asked originally but I am
ready to reply to it because it is a
relevant supplementary. We imported
2.8 million tonnes of crude oil last year
and we propose to import the same
quantity this year also. The condi-
tions are under negotiation.

SHRI ARJUN SETHI: 1t is reported
in one of the newspapers published on
the 20th January that the Information
Minister of Irag has given some sort
of 2 warning to us. I quote:

“Iraq exported its oil through two
outlets, Mediterrancan and the Arab
Gulf. There is Iranian danger to the
Arab Gulf and India must take this
danger seriously.”
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In spite of our good relations with
Iraq, the Minister of Iraq has ex-
pressed this kind of warning to us.
What is the reaction of the Govern-
ment thereto?

SHRI K. D. MALAVIYA: I have not
seen any report as referred to by the
hon. Member. Every country is en-
titled to export or carry on trade of
crude oil either from one source or
from two sources or from one source
to another.

SARDAR SWARAN SINGH SOKHI:
May 1 know from the hon. Minister
what harm it could do if he disclosed
the terms and conditions entered into
with Iraeq? Is he avoiding to reply
the question because he is not ready
with a proper answer?

SHRI K. D. MALAV'YA: I am in-
formed that the hon. Member is =2
businessman. He carries on legitimate
business for his own purposes. Obvious-
ly, he would not like his own business
transactions to be discussed publicly.
Whenever Government wants to enter
into any deal with regard to such vital
commodities, like crude o0il, in the
present context of the situation of pric-
ing and all that, he will appreciate
very much that when we negotiate for
the purchase of crude eil, it is not
always very useful or very good and
purposeful to discuss in public all the
conditions that might give us the
benefit in purchase of crude vil.

MR. SPEAKER: Mr, Sokhi, you are
not entitled to second question. But
I can make an exception if you ask a
question in which you are interested.

SARDAR SWARAN SINGH SOKHI:
I am interested in this question.

May I know whether any investment
has been made in Iraq, in oil industry
and, 1f so, what amount of investment
has been made ang whether USA has
threatened Iraq of military action in
view of recent agreement with lndia?
What is the reaction of the Govern-
ment theveto?
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Guicelines for Drug Industry

*4 SHRI P. M. MEHTA: Wiil the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the internal guidelines issued in
1673 for the growth of Indian phar-
maceutical industry, foreign multi-
nationa] giant sector and small scale
gector:
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(b) whether shortages of some of
the brand names have been created
with the kelp of these guidelines by
the multinational giants operating in
India; and

(e) if not, the particulars of each
and every item for which the shortage
is reported, whether there have been
propusdls for these items frcm Indian
firms and the fate of these proposals
approved, rejected with reasons for re-
jection?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-8882/
751.

SHR1 P. M. MEHTA: This is a long
statement that he has given. There are
established vested interests in this
Ministry....

MR. SPEAKER: Please ask your
question,

SHRI P. M. MEHTA: The statement
is so long, Sir, that I want to seek
clarification before 1 put my question.

There are vested interests in this
Ministry; the Secretary anq the Joint
Secretary always tavour foreign-domin-
ated companjes or the multi-national
giant sector, and the Minister of this
Ministry has failed, so far, to prevent
the anti-national activities going on in
his own Ministry.

The hon. Minister is aware of ihe
position that small scale firms like
Cadilla, Gujarat Pharmaceuticals,
Unique and others who were in a posi-
tion to afford a healthy competition to
the foreign-dominated companies were
allowed only five kg. of canalised raw
materials; either they are not given
tndustrial licences or they are given
very small quantities of the canalised
raw materials like Methyldopa, Pre.
nileminlector, Cyprobetadine and In-
domethyzine, while the foreign com-
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panies were given more than their in-
stalled capacity. This has been the
grievance for a long time. Keeping
this in view and the undue favour
shown to the foreign-dominated com-
panies, may I ask the hon., Minister
whether Government will assure that
they will introduce an element of com-
petition so as to make drugs avail-
able at cheaper prices? Will Govern-
ment allow the Indian drug-manufac-
turing firms to manufacture formula-
tions which are at present produced by
foreign firms based on imported raw
materials, without any restrictions? 1
also want to know whether, with a
view to reducing imports, Government
would like to have a quick perusal of
raw materials and intermediates im-
ported by foreign firms and then ask
them to manufacture these in the
country and save foreign exchange for
the country.

SHRI K. R. GANESH: I must con-
test the statement the hon. Member
has made about certain officers in the
Ministry. As the hon. Member himself
knows about the growth of the drug
industry in the country, due {o certain
historical reasons there is a foreign
sector, a powerful sector no doubt and
there is also the ndian and the public
sector. Now, with a view to see that
high quality drugs are produced and
at cheaper prices, the Government has
appointed a committee of which the
House is aware, known as Hathi Com-
mittee which is comprehensively going
into all the aspects of the drug indus-
try. They have already completed
their deliberations and the reports are
getting ready and by April ali their
recommendations will be available, The
Government will then have a quick
processing of these reports and tske
decisions on them, Even now the
policy of the Government is to en.
courage the Indian sector and to build
up the public sector into a position so
that it can play its role.

The hon. Member has asked certain
specific questions. As far as the canal-
ised items are concerned, more than 80
per cent of the items are canalised
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through $TC. I do not know the exact
nature of the question he has asked
about certain firmg not being given
their full reguirements and certan
others having been gwven more than
what 1s required.

As far as the excess capacity is con-
cerned, this question is being looked
1nto by the Ministry and we have given
this information earlier.

1t 1s the intention of the Government
to help the Indian sector grow and
whatever impediments there may be in
the growlh of the Indian sector, they
will be removed so that an integrated
drug policy emerges and drugs arc
available at cheaper prices and also of
high quality.

SHRI P. M. MEHTA: 1 would like
to know from the hon. Minister
whether it is a fact that the utilisation
of imported raw materials by foreign
firms is much more as compared to
Indian firms; and

(b) whether 1t is also a fact that the
prices at which STC mports bulk
drugs and inlermediates are substanti-
ally low as compared to the prices at
which foreign firms were importing
them previously

SHRI X. R. GANESH: As far as the
canalised items are concerned, the
actual requrements of a particular
firm on ihe basis of their last year's
figures are given and subsequently,
they are also increased. I will look
further into it if there are any dis-
crepancies in this and also if it re-
quires a certain review., It is a fact
that certain drugs imported by some
of the foreign firms have had 8 higher
price than the drugs imporied by the
STC. That 1s why the policy of the
Ministry is to see that the bulk of the
drugs which are to be imported are
canalised through STC.

SHRI N. K. SANGH): May I know
whether the IDPL and the STC have
huge stocks of bulk drugs and the ma.
nufacturers are not lifting them?
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What are the current stocks with them?
Is that also one of the reasons for the
increase in prices and shortage of the
drugs?

SHRI K. R. GANESH: It is a fact
that the IDPL and the STC have an
inventory of Rs. 4 crores and Rs. 5
crores and some of the bulk dnmigs
have not been lifted by some of the
companies and they have been saying
that due to the financial stringency and
credil squeeze they have not been
able to lift these bulk drugs. The Mi-
nistry held a meeting with the Bank.
mng Department and with these firms
and has asked them to prepare a nole
on their requirements. But the ques-
tion of credit squeeze is a part of the
general position in the country and
these firms have not yet specifically
brought the difficullies fo the notice
of the Ministry or of the bank. It may
also be correct that some of the short-
ages are due io the fact that sume
of the pulk drugs which are now avail-
able, may have been in short supply
at that particular point of time.

=it wiw wEw Wl 7 safy
T F A T JAQL 7 ITRY RAA
ferm sitaly &% § 377 76T AT Y
AT W OWTIE WA 3¢ TR THY
w2 oY @Y o ® § wAAT ATIAT
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7 o &Y qAATHA FAvAT & IWA ATAATAT
Y For wfus & 7 ofe g, @
e A AErs T B foow & o
w5 wgw IS 5 & °?

SHRI K. R. GANESH: As far as
the prices of certain drugs and formu-
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_lationg are concerned, both in the
Indian sector and 1 the foreign sector,
it ip a fact that when the drug prices
were frozen in 1963, they were frozen
at {he level of these prices at that
4ime. Therefore some of the prices of
foreign firms might have been higher
and the prices of some of the Indian
firmg might have been much lower.
And now when they are coming for
the revision of prices, the prices are
being fixed on the basis of those prices
which were fixeq at that point of time.
1 agree with the hon. Member that
the fixation of drug prices under the
Drug Price Control Order al<o requires
a second look. The Hathi Committee
also is specifically going into the ques.
tion. It is a fact that Novalgin is a
formulation from basic Analgin, Anal-
gin iz produceq by IDPL. The price
of Novalgin is higher than Analgin.
Novalgin is a formulation which is
produced by a foreign majority concern
and Analgin is produced by IDPL.
‘This is an unusual siluation. The
Hathi Committee is going into it,
whether Novalgin should be allowed
{o be marketed at higher price when
Analgin is available and Analgin is
basic drug from which the forraula-
tron of Novalgin is made, and whether
the capacity of Analgin can be in-
creased further, So, this is a matter
which can be looked into,

And, regarding brand name, ‘he
Hathy Commitliee has gone into this
question. A medical panel has made
recommendation to the l}athi Com-
mittee for abolition of some brand
uvames, This is engaging their atten.
tion. Regarding the other maitters,
when the full report of the Hathi Com-
mitiee i{s available Government will
iook into it.

SHRI K. 8. CHAVDA: Sir, as per
guidelines for formulations given by
the Joint Secretary of the Ministry ot
Petroleum and Chemicals, which have
no approval of the D.G.T.D, D.GHS.
and the Cabinet, they gave free hand
1o the foreign sector to form late drugs
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trom the imported raw materials and
the Ilndian firms are not allowed to
tormulate if they do not produce the
basie drugs and if they have got the
annual turnover of more than Rs. 2
crores. May I know from the Minister
whether he will reopen all the cases
rejecting grant of Industrial Licences
of the Indian firms under these guide-
lines and submit these points for re-
view and favourable consideration Le-
{ore the Licensing Committee? Second-
ly, I want to know whether the Minis-
ter intends fo give a free hand to
Indian firms to formulate drugs from
imported raw materials which are
presently formulated by the foreign
«ector from the imported raw materials.

(¢) May 1 know whether Govern-
ment intends to take any action against
those officials who have formulated
these anti-national guidelines which
have no approval of the D.G.T.D. and
the Cabinet?

SHRI K. R. GANESH. The internal
guidelines about which the hon. Mem-
ber 1s speaking are actually a sort of
a working principle which the Ministry
has adopted for its own internal work-
ing so that each case which is pro-
cessed will not be processed in a dif-
ferent way and at least the processing
will be based on certain guidelnes
which are there. These guidelines are
not the last word because each of the
applications which might have been
processed according to guidelines has
to be looked into according to the drug
technology available, essentiality of the
drug and the sector that is producing
various things. So, if any changes are
necessary as far as guidelines are
concerned--1 myself think that certain
changes are necessary—those will be
made. We are looking into it

He has asked about the formulation
which is being done on imported raw
materials by the foreign sector which,
he says, are not being given to the
Indian sector. The basic fact is that
the foreign sector has been engaged
largely in the formulation of various
drugs. If this country bhas to achieve
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any breakthrough in drug production
and develop indigenous technology,
then it is necessary that the bulk drugs
are produced in larger quantities than
they are done today. The present posi-
tion 15 that each sector is producing
about one-third of the bulk drugs pro-
duction. It is with this idea that the
Ministry has thought that if the Indian
sectors go in for the production of bulk
drugs it will help the growth of the
indigenous manufacture by the drug
industries. I agree with the hon. Mem-
ber that this requires to be looked into,
The foreign sector does it in a long
way in producing only the formulx-
tions. So that the Indian sector can
get more surpluses; they should not
be allowed more time. Apart from the
bulk drug production they can do more
formulations so that with the sur-
pluses available the Indian sector can
grow. Regarding the third question,
we are looking into the warious medi.
cines that have been rejected to find
out whether more emphasis and more
incentive can be given to the Indian
sector.

SHRI M. RAM GOPAL REDDY: The
Minister said that some firms are not
producing medicines on account of cer-
tain reasons. I want to know whether
the wholesalers are making an effort
not to allow the manufacture of medi-
cines so that they may create an arti-
ficia] scarcity in the market and what.
ever medicines are available they ave
sold at a very high price.

SHRI K. R. GANESI!: I think I have
already answered this question earliei.

SHRI M. RAM GOPAL REDDY: It 1s
not clear, These medicines are -old
at a very very high price. What steps
the Government propose to take against
those people? He has not answered
thig question.

SHRI K. R. GANESH: I have indi-
cated in reply to another question by
another hon. Member that it is a fact
that some firms are not lifting the bulk
drugs which are lying with the STC
ang the IDPL. May be some of them
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are not doing this due to financial con-
straints. Maybe they are not lifting
them because they want fa create an
artificial scarcity, The ministry has
called these people and held a meeting
and told them that if there are financial
constraints, then we will develop the
capacity elsewhere and we will ask the
Indian sector or whichever secfor is
avallable to see that these drugs are
produced.

SHRI S. M. BANERJEE: When the
Patent Bill was discussed" we had seen
a iremendous influence exercised by
these foreign drug companies and how
they were trying to influence both
politically and economically,

I would like to know from the hon.
Minister whether Government propo.
ses to take over the foreign drug firms
in the larger interest of the country
because these firms have already mint—
ed money at the cost of the nation? T
would like to know whether after the
Seminar in Delhi itself whether Gov-
ernment made up its mind to take
over these firms to save people and
also give them drugs at reasonable
prices?

SHRI K. R. GANESH: There is no
proposal at the moment with the Gov-
ernment for taking over the foreign
sector firms. There has been a demangd
from the various public organisations
to take them over but I would like
to submit if cheap and high quality
drugs are to be made available a look
at the very structure of the drug in-
dustry is necessary. If the drug in-
dustry is based on profit motive then.
I think, it will not be possible to make:
available cheap drugs for the vast
masses of people. It is a fact that
more than 80 per cent of our people
do not avail themselves of the bene~
fit of drugs. Covernment will take
into consideration this fact.
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SHRI X. R. GANESH: The prices of
drugs are fixed under the Drug Price
Confrol Order which is processed by
the BICP which is an expert body and
all factorg such as the increase in the
raw.material cost, increase in the
packaging costs are taken mto consi-
deration before these prices are fixed.

SHRI K. MALLANNA: In view of
the guidelines issued n 1973 may I
know from the hon. Minisier whether
the investment in the foreign sector
decreased or increased? If so, to what
extent and what is the foreign ex.
change mnvolved in this?

SHRI K. R. GANESH. The internal
guwdelines which I mentioneg have no-
thing to do with the growth of the for-
eign sector. Historically speaking the
foreign grug industry has  already
grown in thig country and is occupyng
a very Important position and, as far
as drugs are concerned, it 1s the inten.
tion of the Government to reduce this
dominance and see that the publc
sector as well as the Indian sector
grow.

Alternate Alignment on Kangra Valley
Railway

*6. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the latest progress made with
regard to the construction of the alter-
nate alignment on Kangra Valley Rail-
way; and

(b) whether any target has been
fixed about the time by which the
track woulg be opened to traffic?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Overall progress
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achieved on this
about 70 per vent.

project wo far is

(b) The project is expected to be
opened by 30-6-1976 subject to ade-
quate funds being made available by
the Beas Dam Authorities.
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SHRI BUTA SINGH: It ig true that
the target date has been postpoved
from tizes e *ixoe for various reascns
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which the hon, Member himself has
elaborated in his supplementary. This
line will be opened for traffic by the
30th June 1976, again, I would say,
subject to the availability of funds be-
ing released by the Beas Dam autho-
rities.

In regard to the question, how many
times we contacted the Ministry %of
Irrigation and Power, I must add here
that it ig about ten days back that the
last attempt was made by the Ministry
of Railways.
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Off Exploration in Bombay High

+
*7. SHRI D. D. DESAI:

SHRI RAGHUNANDANLAI
BHATIA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether there has been complete
success of the Bombay High explora-
tion of oil;

(b) if so, whether this success will
reduce the countiry’s dependence on
imports of crude oil;

(e} if go, to what extent;

(d) whether it would lead to self-
sufficiency; and

(e) if so, what is the expected pro-
duction in the Bombay High currentily
a day?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MA-
LAVIYA): (a) to (e) In the three
wells drilled so far in the Bombay
High structure ofil bearing horizone
have been encountered and the pro-
duction tests have shown good fiow
of oil. It 1s necessary to drill a few
more wells before making an assess-
ment of the full production potential
of this structure.

While the oil and Natural Gas Com-
mission would be able to finalize the
production programme for the Bom-
bay High structure only after asses-
sing 1its full potential, ONGC is taking
action to set up an intermediate stage
of production during 1976-77 so a%
to be able to produce oil from Bombay
High at the rate of about one miltion
tonnes per annum,

SHRI D. D. DESAI: In view of
the difficulties involveq in the import
of oil at high exchange cost, would
the Minister consider drilling of more
oil wellg in the other areas like Kutch,
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West Bengsl, off shore of Orissa and
so on? 1f some work has been done
in these areas, what is the progress
made so far in these areas?

SHRI XK, D. MALAVIYA: What-
ever I have been able to hear from
the hon. Member, I will try to answer,
Perhaps, he wants me to report on the
other areag where some activities are
going on. Is that so? So far as the
off shore area is concerned, the work
on the Bombay High structure j; going
on rather more actively and I have
answered about that, So far as the
other stiuctures, on the West Bengal
coast, from Balasore to West Bengal,
and some areas in and around Kutch
are concerned, there also, scismic
work has been more or less completed
and it i5 expected that after the mon-
soon season, we may start drilling
there also.

SHRI D. D. DESAI: Has the Min-
jster a programme of drilling oil in
the deep sea and has he taken the
help of other people who have experi-
ence in deep sea drilling, particularly
Britain which has been drilling in
the North Sea? Has any company
been approached for this purpose just
28 a contract hay been given to an
Amerjcan company in regard to the
Bombay High area,

SHRI K. D, MALAVIYA: There is
no deep sea drilling in the off-shore
area of Bengal or Kutch so far as
my information goes just now; it is
rather shallow sea, If we have to go
into deep sea drilling, we shall have
to go into greater details to find out
from what source we have to get some
technology which we may not possess,
But 1 can assure the hon. member that
s0 far as ONGC is concerned, we are
mastering the technique of offshore
drilling in quite & satisfactory manner
and we hope to drill the areas which
are now heing prospectel and there
will be no difficulty in the execution
of the programme, whether it is in
the shallow see, or, comparatively
speaking, deep sea.
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MR. SPEAKER: The question hour
ig over.

WRITTEN ANSWERS TO QUES-
TIONS

Employees not taken back on Duty

*3. SHRIMATI SAVITRI SHYAM:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether there are still a large
numbey of Railway employces whe
have not yet been taken back on
duty or punitive actions have not
been withdrawn for participation in
Railway strike of May, 1874;

(b) if so, the total number of Rail-
way employees on each Railway,
(Division and Zone-wise) either sus-
pended, removed, dismijssed Qr awar-
ded brzak of service to date;

(c) the reaons for not withdrawing
actiong against them; and

(d) the number of Railway em-
ployees convicted or whose case;_are
pending in the court for participa-
tion in the above strike?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI) :
(a) to (). Out of about 16,700 em-
ployees dismissed/removed or whose
services were terminated, about 13,800
have been taken back and the pro-
cess of consideration of the individual
appeals is continuing. A statement,
zonewise, is laid on the Table of the
Sabha.

(d) No. of employeeg convicied—
1,111 (74 set aside on appeal).

No. of employees against whom cases
are pending in courts at present-—1,625.
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Statement
Rattway No.of employees No.Re-instated No. of No.of No.of No.of
dismussed/removed  on appeal employ- emghytm employ- employ-
from service or ees who whose  eessus~ ecs W]
whoses  ervices suffer-  bresk pended suspen-
were terminated ed bresk  in service sion
in service has been hay been
condoned revoked
Perma- Tem- Perma- Tem-
nent porary  nent porary
e 2 3 4 5 6 7 8 9
‘Central « .« 457 1244 288 1,239 65,602 52,655 984 876
Eastern . . 2,512 336 1,972 288 115,868 110.227 1,196 1,071
Northern . 1018 371 894 343 38,453 30,187 ,028 1,198
North Eastern . 683 143 559 135 17.506 11,602 849 770
Northeast Frontier 2,603 733 2,248 89 65.000 17,169 97 88
Southern . . 467 544 369 §3 65,115  SI,%01 294 266
South Central |, . 579 I SI1 43,748  39.619 -
South Eastern . 1,431 677 956 528 78,868 49,179 1,935 1,789
Fastern 1,436 2,071 1,237 2,035 72581 60,714  3.431 3.421

Foreign Drug Firms not ifting Stocks
from 8. T. C.

*5. SHRI Y. ESWARA REDDY: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to stafe:

(a) whether the foreign drug com-
Panies in the country gre deliberately
not lifting the stocks from 8.T.C.
thereby aiming at getting concessions;
and

(b) if so, the broad outlines thereof
and Government’s reaction thereto?

THE MINISTER OF STATE IN
“THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b). 8.T.C, have
weported slow lifting by the actual
wmsers on account of financial difficul-

ties. The problem arising out of the
credit squeeze was discussed wath
the representatives of the drug indus-
try at a meeting which was also at-
tended by the representatives of the
Department of Banking, Department
ot Revenue and lnsurance, D.G.T.D.
Drugs Controller (India), 8TC and
IDPL, It was clarified that necessary
credit to a company can be given by
the Bank if its present credit utilisa-
tion and the justification for such cre-
dit was adeguately explained.

Proficiency Examinations for Wireless
Operators (Southern Railway)

*g, SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS be
pleased to siate:

(a) whether the Lawer ang Higher
Proficiency Examinations for Wirsless
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Operatars (South Railways) were not
conducted during the last three years;

(b) if so, the reasons therefor; and

{c) when are the examinationg like-~
iy to ke held?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) ang (b). No Sir,
Lower and Higher Proficiency Exami-
nations were held during February
and March, 1972, respectively, Since
then no Examinations were held as
adequate number of qualified staff are
available.

(¢) The next Lower Proficiency Exa-
mination has been fixed for 20-2-75.
The Higher Proficiency Examination
-will also be held shortly thereafter.

Cancellation of Trainsin Bihar due to
Coal Shortage during 1974

*9. SHRI M, S. PURTY:
SHRI N. E. HORO:

Wil] the Minister of RAILWAYS
pe pleaseqd to state:

(a) whether some trains have been
cancelled in the State of Bihar due to
the shortage of coal during 1974; and

(by if so, the particulars of such
trains and when they are likely fo 1un
again?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHR}! MOHD SHAFI QURESHI):
ia) Yes, Sir.

(b) Of the passenger trains serving
Bihar State, only 24 pairs remain can-
colled at present due to shortage of
coal, Particulars of these trains sre
fiven below. However, with the in-
crease in production of steam coal
‘lately and anticipated improvement in
‘cosl for Railwayg Zonal Rallways
hive been advised to progressively
restore reéquired train services.

Train No. Section
fﬂ Up/as4Dn  Siwan—Cruprma
24Up/aazDa  Ssmastpur—Jayanagar

325 Up/328 Dn
o

329 Up/330 Dn
332 Dn/333 Up
337 Up/338 Dn
146 Up/347 Dn
351 Up/360 Dn
361 Up/362 Dn
369 Up/370 Dn
380 Up/381 Dn
- x

387 Up/39¢ Dn
419 Up/420 Dn
429 Up/436 Dn
331 Up/432 Dn
457 Up/4s8 Dn
—

463 Up/464 Dn
483 Up/484 Dn
489 Up[490 Dn

503 Up/sc4 Dn
451 Up/4s2 Dn
443 Up/444 Dn
E 3

505 Up/sc€ Dn
44¢ Up/454 Dn
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Samastipur—]Jayar agar
Jayanagar—Nirmali
Nirmali—Sama- tipur
Samastipur—Nirmali
Samastipur—Darbharga
Raxavl—Seger)i
Narkatirganj—b:.g"a
Gaunha-—Narkatisganj

Sahebpur Kamal—
Mor. ghyrsghat

‘Thapabihpur—Bhagalpur

Sahars a—Bchariganj

Darbhar gs--Narkatisgan
Do.

Sama tipur—Darbha; ga

Sonpur—Chupra

Muzaffarpur—Bagaha

Muzaffarpur—Narkatia-
8an}

Katihar—Barauni Jn.
Muzaffarpur—Samastipu
Muzaffarpur-—Samastipu=
Sonpur—Barauni Jn.

Kharagpur—Tata

Legal Aid to the Poor

*10. SHRI S. M. SIDDAYYA- Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to

state:

{a) whether

any legal aid to the

poor has since been provided; and

(b) if so, the main features thereof?

THE MINISTER OF LAW,

JUS-

TICE AND COMPANY AFFAIRS

(SHRI H. R. GOKHALE):
(b). Yes, Sir.

(a) and
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Government have already provided
for legal aid to the poor to a limited
extent in section 304 Cr.P.C, 1973, and
in Order XXXII of CP.C. (Amend-
ment) Bill of 1974, pending before
Joint Committee of the House, and
in Sections 6 and 7 of the Advocates
Act, 1961, as amended. So far a5 a
comprehensive scheme for providing
lega] aid to the poor is concerned, the
matter is being examined,

Election Commission’s Crash Plan

*11. SHRI V. MAYAVAN: Wil the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS bpe pleascd to
state:

(a) whether ail the oppusition par-
ties have felt concerned on the Elec-
tion Commussion’s poll ranel’s crash
plan;

(b) if so, whether the Election Com-
mission had issueq directions fo the
State Governmentg to have the elec-
toral rolls published soon; ang

(¢) whether the Delimitation Com-
mission’s report has been fully im-
plemented and the constituencies de-
latest by 15th March, 197;.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) The
Election Commission has received 3
representations regardirg the revision
of the electoral rolls which is in prog-
ress,

(b) The Commission has issued ins-
tructions to the Chief Electoral Offi-
cers of all Slates and Union Territories
to complete the current revision and
to finally publish the electoral 1iolls
latest by 15th March 1975.

(¢) The parliamentary and assembly
constituencies 1n 19 States and Urion
ternitories have been delimited by the
Delimitation Commission. The work
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in respect of the remaining States viz.,
Rajasthan, Punjab, Bihar, West Bengal
ang Jammu and Kashmir and the
Union territory of Delh: is in progress.

Freedom Fighters working on indian
Railways

*12. SHRI SHASIII BHUSHAN:
Will the Mimster of RAILWAYS be
pleased to siate:

(2) the number of {reedom fighters
working on Indianp Railways, Zone-
wise;

(b) whether representations (rom
some of them have been received for
giving credit to their pas: service on
the Railways rendereq by them prior
{o subsequent employments on Rail-
ways after participating in the {ree-
dom struggle and 1if so, the particu-
lars thereof together with decisions
taken on each of them; and

(c) in case certain cases still remain
to be decided, how long will 1t take to
finalise them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The number of em-
ployees who have claimed benefits on
the ground of being freedom fighters 1s
22. Thuar zone-wise diistribution 1s
given in the statement la:d on the Table
of the House.

(b) and (¢). Yes. Fifteen of the
twentytwo have been given benefils in
respect of fixation of pay and seniorily,
leave, etc. Out of 6 freedom fAghters
on the Western Raylway, four were not
in service earlier and as such the only
benefit admissihle to them was em-
ployment. The remaining two put in
claims for counling previoug service
under a State Government and a Gram
Panchayat Board for fixation of pay etc.
This claim was examined but rejected.
There 15 one case pending with the
Northeast Frontier Railway. This wilk
be finalised shortly,
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despread Incidence of Crime in

Railways

13. SHRI SUKHDEO PRASAD
ERMA: Will the Minister of RAIL-
AYS be pleased to state:

3) whether Government are aware
the widespread incidence of crime
the railway network including
in railway yards; and

HE DEPUTY MINISTER IN THE
NISTRY OF RAILWAYS (SHRI
TA SINGH): (a) Yes, Sir, during
4 there has been some increase in
e incidence of theft and pilferages
iving booked consignments, in-
ling those which occurred in rail-
ards. u
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(b) The following steps have been
taken to check the growing incidence
of thefts and pilferages of booked
consignments on Indian Railways:—

(i) All important yards, goods
sheds, transhipment,’repacking
points etc. are being guarded
round the clock by Railway
Protection Force.

(ii) Nominated goods trains, par-
ticularly those carrying high-
rated commodities, are being
escorted by the Railway Pro-
tection Force in vulnerable
sections.

(iii) Special drives are being con-
ducted against the receivers
of stolen property and -cases
are prosecuted under the Rail-
way Property (Unlawful Fos-
session) Act, 1966.

(iv) Plain clothed R.P.F. staff
are deployed to keep watch
on the activities of criminals.

(v) Assistance and cooperation of
Railway Trade Unions has
been sought for prevention
and detection of crimes on
the Railways.

(vi) Necessary  cooperation is
maintained with the State
Police authorities for keeping
surveillance cver bad charac-
ters operating on the Rail-
ways.

(vii) Criminals and receivers of
stolen property are being de-
tained under the Maintenance
of Internal Security Act
where sufficient material is
available against them.

Employees victimised ang placed
under Suspension during last Strike
on Southern Railway

*14. SHRI M. K. KRISHNAN: Will
the Minister of RAILWAYS be pleas-
ed to state the total number of em-
ployees victimised and placed under
suspension in Southern Railway (per=-
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manent, temporary and casual),
Section-wise, for their participation in
been suitably dealt with,

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): No rail-
way employee who acted within the
limits of the law of the land was
victimised. But those who flouted the
law and violated clear orders have
been suitably dealth with.

2. On Southern Railway, the total
number of Permanent and Temporary
Railway employees whose services
were dispensed with was 5§21; out of
this number, 422 have been taken back
to duty ag a result of consideration
of their individual appeals and repre-
sentations. Some appeals and review
petitions are under consideration, The
number of Casual Labourers/Substi-
tutes who were discharged from ser-
vice was 3,971 cut of whom 2,038 have
been re-engaged so far. The number
of employees who were suspended
from duty was 294 and all but 28
have been allowed to resume their
duties. Section-wise figures are not
maintained by the Railway.

Manufacture of Detergents by Foreign
Companies

*15. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the number of foreign compa-
nies which have been granted licence
for the manufacture cof detergents;
and

(b) the names of their products?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) One foreign majori-
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ty company has been licensed for th
manufacture of detergents.

(b) The names of its products ar
Surf, Rinso, Rin and Solar.
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Coal-based Fertilizer Plants

*17 SHRI B R SHUKLA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state;

(a) whether any coal-based fertili-
zer plants are ¢ perating in India; and

(b) it not, whether Government in-
tend to start such fertilizer planis
and by what time?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R.
GANESH): (a) Yes, Sir, The Perti-
.1zer plants at Sindri and Varanasi
are based on ccke/coke oven gas de-
rived from cnal and the Neyvelli
Plant is based ¢n hanite which 15 an-
other form of ccal The  Rourkela
Plant is based on both coke oven gas
and naphtha as fecd-stock

(b) Three coal based fertilizer pro-
1ects are currently under impleman-
tation one each at Ramagundam (An-
Jhra Pradesh), Talcher (Orissa) and
Korba (Madhya Pradesh) all in the
public sector.

Financial gifficulties faceg by Gorakh-
pur Fertilizer Plant

*18. SHRI SAT PAL KAPUR: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

MAGHA 20, 1808 (SAKA)
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(a) whether Government are aware
that Gorakhpur public sector feitilhi-
zer plant is in trouble because of
financial difficulties;

(b) whether a nationalised bank
with which the Gorakhpur plant has
opened letters of credit is nct fulfil-
ling its obligations or is delaying pay-
ments;

(¢} whether because of financial
stringency the Gorakhpur plant has
not heen able to pay its own hills for
power, coal and freght; and

{d) the steps taken 1 piopesed tn
be tken to mmprove the situation?

THE MINISTER OF STATE 1IN
THF MINISTRY OF PETROLEUM
AND (CHEMICALS (SHRI K R
GANESH): (a) The Gorakhpur nnit
of the FCI 1s not facing any financial
difficulties.

(h) Yes, Sir Some payments were
delayed by the bankg agaipst ietters
of (redit establiched by the U.P, Co-
operative Federation to whom fertili-
zers were sup) hed by the FCI  The
oufstanding amounts haie since Leen

paid to the Corporation by these
hanks.
(¢) No, Sir,

(d) Does not arise in view of reply
to (c) above.

Re-instatement of Workers who par-
ticipated in May 1974 Strike

*19. SHRI MADHU LIMAYE: Wil
the Minister of RAILWAYS be pleased
to statc:

(a) whether any progress has been
made in regard to the re-instatement
of permanent, temporary and casual
workers who had been removed/sus-
pended or whose services had been
terminated for participating in the
May, 1974 strike;
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(b) if so, the latest figures, zone-
wise;

(c) the number of workerg charged
with violence and sabotage, ang the
number of workers actually convicted
on these charges, zone-wise; and

(d) when the remawning vieti-
mived woirkers not faling under (c)
will be reinstated?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD., SHAFI QURESHI):

(a) to (d). Considerable progress has
been made in regard to taking back to
service of permanent and temporary
employeeg earlier dismissed/removed
or whose services were terminated. Out
of about 18,700 permanent/temporary
employees, presently there are only
about 2,800 who remain either dismis-
sed/removed or terminated. In other

FEBRUARY 18, 1975
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words, about 13,800 have been taken
back to duty, A statement showing
the latest figures is placed on' the Ta-
ble of the Sabha,

2 In regard to casual labour, out
of about 21,600 discharged, about
12,470 have been re-engaged. The
employment of casual labour depends
entirely on the work needs and re-
sources position However, the state-
ment attached gives the present posi-
tion.

3 So far, a total number of 1,111
rallway empolyees were convicted. On
scrutiny of the chargeg for which they
were convicted, al] except 85 have
been taken back to duty, These 53
were convicted for serious charges as
indicated, zonewisc, in the statement
laid. There are at pesent 550 emp-
loyees against whom cases are pend-
ing 1 Courts involving violence and
sabotage

Statement

Railway No.of  No.of Tem- No.ot No.of CL/ No of No. of wor~
permanent porary em- Casual Substitutes workers  kers convi-
employees ployees ; labour, 1e-engaged convicted cted of
dismussed; whose substitutes under serious
recmoved services  discharged Jdifferent  charges out
from seri- were ter- offences 01 column
vice but  munated but (6)
not so far not 8o far
taken back re-instated
to duty

1 2 3 4 5 6 7
Central , . . . 169 5 4267 4,178 13 Nil
EBastern , ., . . 54 48 2,646 600 s Nil
Northein . . . 124 28 904 782 64 26
North Eastern . . 124 ] 366 132 28 Nil
Northeast Frontier . 355 644 325 s 2 2
Southern . . . 106 I 3,971 2,038 142 9
South Central | . . 68 1 1,008 117 407 I
South Bastera , . . 475 149 4,855 3,089 75 17
Western o . . 199 69 3,224 1,525 355 Nil
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Discovery of Olf and Gas in Baramura
+20, SHRI K. MALLANNA;
SHRI G. Y. KRISHNAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased {o state:

(a) whether the Oil anq Natural Gas
Commission hag found oul gnd gas in
Baramura near Agartala; and

(b) if so, the broad outlines thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D MA-
LAVIYA): (ay A few gas horizons
have been encountered in the first well
drilled at Baramura structure m Tri-
pura.

(b) The commercial nature of this
strurture can be established after
testing this well thoroughly and dril.
ling and testin? some more wells 1n
this stiuctuye

Proposals from certain Foreign Firms
for giving Technical know-how to

LDPL for manufacturing
Doxycycline
1. SHRI BHALJIBII\I PARMAR.

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what are the proposalg of M/s.
Pfizers India Limited and M /s. Rachel-
les Limited (American Firms) for giv-
ing technical know-how to LD.P.L. for
the manufacture of Doxycycline; and

(b) what is the position in regard to
Government’s decision on their pro-
posals?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R, GANESH):
(a) and (b). The offer of technology
by M/s. Rtizer India for improving
the production of Tetracycline and

MAGHA 29, 1896 (SAKA)
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Oxyteti-acycline and for the manufac-
ture of Doxycycline by IDPL is free
of charge and has been made in the
context of their request for (i) regu-
larisation of their excess capacity for
oxytetracycline and (ii) grant of in-
dustrial licence for manufactire of §
Tonnes p.a of Doxycycline. It will
thus result in  continuous outgo of
foreign exchange by way of remit-
tances of profits. On the other hand
the Raclielle proposal involves the
following foreign exchange paymenta:

Supply of know-how USSggooo (Rs. 8
and crgme:ring lakhs) in rhree
detaily instaltments.

Royalty, 4 on netsale price

of Doxyeycline
from the Jdate ofrs
fir.t <ale either a
bulk or in dosag
torm for a penod
of five years.

N drcicson fhas buep tak g op the ah v
offir,,

Empicyeey suffered suspeasion, Ter-

minatwn, Dismissal on  Northeast

Frontier Railway during May, 1974
Strike

2 SHRI NOORUL HUDA: Will the

Minister of RAILWAYS be pleased to
state:

(a) the number of Rajlway emplo-
yees who are still under suspension,
termination or dismissal all over the
country and in the Northeast Frontier
(N.F.) Railway because of participa-
tion in the May, 1974 strike;

(b) out of them, against how many
employees there are concrete charges

of violence, sabotage and criminal in-
timidation; and

(c) against how many employees
lega] proceedings have been instituted
and the progress of such proceedings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No employee of
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the N.F. Rallway was dismissed/re-
‘moved from service nor were thelr
services terminated mor suspended for
mere participation in the illegal strike
in May '74. However, where they
flouted the law of the land and violat-
ed orders, they have been suitably
taken up. The number of employees
on all Railways = dismissed/removed/
terminated from service is  about
18,700 out of which over 18,800 have
been takep back to duty. The num-
ber of employees of N.F. Rallway who
were dismissed/removed/terminated
from service was 3336 which include
about 700 line petrolmen whose ser-
vices were no longer required. Out
of remaining 2636, 2337 have already
been taken back on consideration of
their appeals, whereas 76 have not
submitted appeals. The appeals of
the remaining are under consideration.
Out of 97 suspended, 88 have been pug
back to duty already,

(b) 208 employees are involved in
serious offences of sabotage, violence
and intimidation,

(c) Legal proceedings against 174
employees, are in various stages of
progress being processed by the State
authorities,

Production and Marketing of certain
Drogs by some Foreign Companies

3. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

ia) what are the broad features of
production and marketing of Analgin,
Metronidazole, Tetracycline, Oxytetra-
cycline and Gentamycin vis~¢-vis mo-
nopoly position of M/s. May and Baker,
Hoechst, Pfizers, India Schering and
Fulford;

(b) what are the imported raw ma-
terials needed either for bulk drugs or
‘for formulations and what is the CIF
" value ‘of impotrted raw materials for

~

the Fourth Five Year Plan period in
respect of the above drug items;

(c) whether these items are being
manufactured by these firms under a
regular licence, a permission leiter of
diversification or without any indus-
trial licence; and

(d) what steps Government propose
to take to check the monopolist atti-
tude of thesg firms?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI X. R, GANESH):
(a) to (e). A statement furnishing the -
requisite information in respect of
units in the organised sector is laid on
the Table of the House. [Placed in
Library. See No. LT-8883/75]. CIF
price of imported raw materials a#s
well ag the bulk drugs vary from time
to time and as such no gingle C.LF.
price is available for the fourth plan
period.

(d) Government has appointed a
Committee on Drugs and Pharmaceu-
ticals Industry headed by Shri
Jaisukhlal Hathi to examine the various
aspects of the drug industry. The Com.
mittee’s terms of reference inter alia
include:—

(i) To recommend measures ne-
cessary for ensuring tha¢ the
public sector attains a jeader-
ship role in the manufacture
of basic drugs and formuia-
tions, and in research and
development.

(ii) To muke recommeadations
for promnoting the rapid growth
of the drugsg industry andpar.
ticularly, of the Indian and
smali scale industries’ gectors.
In making its recommenda-
tions the Committes will keep
in view the need for a balanced
regiona] dispersal of the in-
dustry, )

The Committee’s report 18 expected
by April 1975, ) .
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Boducing Prices of Drugs by curtail-
ing Propaganda and Packaging Costs

4 SHR! MOHINDER SINGH GILL:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the priceg of drugg can
be immediately reduced by 25 per cent
as 35 per cent of the cost of the drugs
produced by multinationsl interests go
towards propaganda and packaging,

(b) if so, whether some steps are
proposed to be taken in this regard;

(¢) whether the national convention
of economic independence and pers-
pective of drug industry has recom-
mended the nationalisation of the in-
dustry taking into consideration such
tendencies 1n the private sector; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OP PETROLEUM AND
CHEMICALS (SHRI K R, GANESH)-
(a) and (b), Government of India
have set up a Committee on Drugs
and Pharmaceutical Industry under
the Chairmanship of Shri Jaisukhlal
Hathi,, whose terms of reference,
interalha, includes.

“To examine the measures taken
so far to reduce the prices of drugs
for the consumer and to recommend
such further measures as may be
necessary to rationalise the prices
of basic drugs and formulations”

The Committee 15 expected to sub-
mit its report in April, 1975 Such ac-
tion as is necessary, will be taken by
Government in the hight of the recom-
mendations of the Committee.

(c) The convention has recommemi-
ed immoadiate nationalisation of all
units of the pharmaceuticals and drugs

MAGHA 20, 1896 (SAKA)
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industry with foreign equity parti-
cipation.

(d) All the declaration and docu-
ment sent by the convention are un-
der consideration of Government.
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Reviseq Schedule for Tonversion of
Erpakaplam Trivandrum line into
Broad Gauge

8. SHRI VAYALAR RAVI: will
the Minister of RAILWAYS be pleas.
ed to state:

(a) whether Government have fur-
ther revised the time schedule for the
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completion of the works on the con-
version of Ernakulam-Trivandrum
railway line into a broad gauge line;
and

(b) if so, the circumstances which
compelled Government to review the
time schedule and the salient fratures
of the final t ‘ule according
to the latest astessment by Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA  SINGH): (a) This project
which wag originally targetted to be
completed by ewrly 1975 has now been
rescheduled to be completed by Marc},
1976.

'b) There has been some reduction
.4 the alloimert of fund; in the cur-
rent financiul year due to curtsilment
m the Plan outlay for the Rai'ways
Due 1o this the target date (f com-
pletion hus hecn revivsed to March,
1976.

Suspension of Drilling Work at Bara-
mura in Tripura

7. SHRI R N BARMAN-: Wil the
Minister of PETROLEUM AND
CHEMICALS he pleased to state

(a) whether drilling work at Baira-
mura, Tripura has been suspended;

(b) 1f s0, since when and the reasons
therefor, and

(c) when will the work be resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)'
(a) No Sir. The drilling work at Ba-
ramura has not been suspendel. The
first wel] at Baramura has been com-
pleted and is under test.

(b) and (c). Do not arise.

FEBRUARY 18, 1976
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Report of Delimitation Commission

8. SHRI S. N. SINGH DEO: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaged to
state.

(a) whether the Delimitation Com-
mission has submitted 1ts report; and

(b) 1f not, by what time will 1t be
able to submit the same?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, SARO-
JINI MAHISHI)' (a) The Parha-
mentary and Assembly constituencies
in 19 States and Union termtories have
becn completed by the Delimitation
Commuission

(b) The work in 1espect of 1the
remaining States and Union territorte
namely, Rajasthan, Punjab, Rihar
Wes<t Bengol, Jamn.u and Kashmig an?
Delh1 18 1 progress and is expocted
to be comnplcted by May, 1975

Haldia- Panskura Railway Line

9 SHRI SAKTI KUMAR SARKAR:
SHRI N E HORO:

Will the Mimster of RAILWAYS
be pleased to state:

(a) whether the work of Haldia-
Panskurg 1n Midnapore of West Ben-
gal Iink Rail line has been started m
1860,

(b) the sahent features of the work
done in this line, up-to-date and the
results achieved in this regard;

(¢) whether any Pessenger Train
rung in this line, if not, the reason
therefor; and

(d) the broad outlines of the action
taken regarding running of passenger
trains on this line as Haldla has
become industrially important?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The work on
this project was started in the year
1963.

(b) The construction of the entire
length of the railway line glong with
minimum requirements at the stations
for commissioning the line for carry-
ing construction and other materials
of Calcutta Port Commissioner, 1.0.C,,
M.M,T.C. etc wass completed and open-
ed on 16-1-69. The electrification of
the section is also nearing completion.

(¢) This line has not yet been open-
ed for passenger traffic. It has been
decided %o introduce EMU services in
this section for which it is necessary
to comstruct high level platforms
and also to complete the electrification.
Hence we have to defer the running
of passenger trains.

(d) Running of passenger trains on
the Panskura-Haldia Section wili  be
introduced immediately after the
construction of high level platforms

and the electrofication aref completed,
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Import of Crude Gil

11. SHRI P. A. SAMINATHAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether India approached di-
rect certain nations for the supply
of crude oil to India but failed to
obtain the same;

(b) if so, the names of countries
approached for the supply of oil tc
India;

(e) to what extent the oil produ-
cing countries have agreed to supply
oil to India on concessional rates;

(d) whether Government have
asked the oil companies operating in
the country to purchase more crude
or hag allowed them to get more oit
from the other nations; and

(e) to what extent the oil shortage
will be met in 1975?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) ang (b). Arrangements for the
supply of crude oil during 1975, on a
bilateral basis have so far been made
as indicated below:
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Name of the country Qty/Million
tonnes
Iran 3-8
Iﬂ‘l . . 2" 8
Saudi Arabia - . .

N:gtiations forobtaining crude from
the United Arab Emirates ar: in progress.

(c) It is not in the public interest
to disclose the terms of supply.

(d) No, Sir.

(e) Congistant with the availability
of foreign exchange resources, efforts
will be made to sustain the essential

requirements of the country.

Loss incurred by Narrow Gauge Lines

12. SHRI HARI SINGH: Will the
Minister of RAILWAYS
be pleased to state:

(a) whether the narrow gauge
lines of the country have incurred
an unprecedented heavy loss during
the last year;

(b) if so, the reason therefor; and

(e) the broad outlines of the above
loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b} and {(c). Do not arise.

Inquiries by MRTP Commission

13. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
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be pleased ‘to state:

(a) whether amy inquiries have
been conducted or are being . con-
ducted by the Monopolies and Res-
trictive Trade Practices Commission
under section 10 of the MRTp Act,
1969;

(b) the number of such inquiries
including names of the industrial
houses and the dates of inquiries
during the last one year; and

(c) the results of the enquiries and
the action taken by Government in
each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICEZ AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). In-
formation relating to the inquiries by
the MRTP Commission” under section
10 of the MRTP  Act, 1869 iz con-
tained in the tkree Annual Reports on
the execution of the provisions of the
Act for years 1971 to 1973, copies of
which have been laid on the Table
of the House, A Statement, furnishing
the required information for the year
1974 is laid on the Table of the House.
{Placed in Library. See No. LT-8884/
74].

(¢) As the MRTP Commission ex-
ercises mandatory powers under sec-
tion 37 of the MRTP Act in res-
pect of inquiriegs into the restrictive
trade practices indulged in by under-
takings, the question of Government
taking any aclion in the matter does
not arise.

Nationalisation of Foreign Oil
Companies
14. SHRI D. K. PANDA:
SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of PETROLEUM
AND CHEMICALS

be pleased to state:

(a) whether Government have
finally decided to nationalize the
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foreign oil companies in the coun-
try;

(b) if so, what are the steps being
taken in this regard;

(c) whether Government are
aware that thes2 companies have
been selling away their properties
like refilnery machinery; and

(d) if so, the facts thereof and

steps being taken to prevent such
deals?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D. MA-
LAVIYA): (a) and (b). The controi~
Iing interests of Esso's operations in
India have already been acquired
through negotiation and legislation,
Negotiationg are in progress with
Burmah-Shell and Caltex.

(c) and (d). No refinery machineiy
was sold by Burmah.Shell. Caltex and
AOC. Burmah-Shell ig disposing of
some of its arsets in the ordinarv
course of business. For disposal of
fmmovable assets only, Reserve Bank
of India’s clearance is required under
the Foreign Exchange Regulation Act.
Burmah-Shell end AOC have intimat.
ed that the ga'e proceeds from the
disposal of assets amounted to Rs.
1.08 crores and Rs. 5.63 lakhs respec-
tively in 1973 and the appropriate prc-
cedures for disposal of immovatle as-
setg are being adhered to. The Re-
serve Bank of India have been re-
quested by the Government to check
the position.

Natlonal Convention on Ecvonomic
Perspective of Drug Industry

15, SHRIMATI PARVATHI
KRISHNAN- Wil the Minister of
. PETROLEUM AND CHEMICALS be
" pleased to state:

(a) whether a national convention
on economic perspective of drug in-

MAGHA 26, 1886 (SAKA)
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dustry took place in New Delhi re-
cently;

(b) if so, the outcome of this con-
vention; and

(c) what was Government's re-

action regarding the outcome of this
convention?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Yes, Sir, Nation Convention dn
Economic Independence and Perspec-
tive of Drug Industry was held in
New Delhi on December 21-22, 1974.

{b) and (¢) Government have re-
ceived the declaration and documents
of this convention and the same are
receiving the attention of the Gov-
ernment.

Statements of Prime Minister and
Chief Election Commissioner regard-
ing Electiong

16. SHRI SAMAR GUHA: Will the
Minister of LAW, JUSTICE AND

COMPANY} AFFAIRS be pleased to
state:

(a) texts of the different state-
ments made by the (i) Prime Minis-
ter and the (1i) Election Commis-
sioner regarding completion of
arrangements for fre.h delimitation
of constituencies and holding of pre-
mature Lok Sabha poll;

{b) when Election Commission ex-
pects to complete constitutienal ob-
ligations in reprard to complete revi-
sion of voter's hist and re-drawing
of constituencies; and

(c) the latest position of Govern-
ment about (i) possibility of holding
snap poll for Lok Sabha and (ii) in-
troduction of electoral reforms?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) In regard to the likeli-
hood or otherwise of an early general
election, the Prime Minister answered

. questions put on the subject by Press
Correspondents.

On January 24, the correspondent of
the Asahi Shimbun, Tokyo, asked her:
“There is talk c¢f a snap Lok Sabha
pell in May, 1975. Do ycu feel any
justification for an early election?”
The Prime Minister replied: I think
this is mere speculation.”

Farlier, on Januzvy 14, the Prime
Minister wss ocuestioned at  Madras
airport on her way back froin nfaldives.
The Indian Express (New Dethi), Janu-
ary 195, 1975, hag given this repert on
the subject:

“The Prime Minister, Mrs. Indira
Gandhi said ‘siay ot pladras airport
that it was not likely that the next
general elections would be advanced.

“Newsmen told her that while
possibilities of a snap poll were being
discussed there had been no official
reaction from her.

“The Prime Minister first repiied:

‘I have no comments.” When further

questioned whetker there was any

likelihood of the general elections

heing advanced, she replied, ‘I doubt
it’.”

The Prime Minister had also referred
to revision of electoral rolls in a
speech she had made tc the Congress
Parliamentary Party on December 21.
The Hindustan Times of December 22
reported the speech and the portion
relating to the electoral rolls reads as
follows:

“Presumably referring to the pros-
pects of the much discussed snap poll,
she observed, ‘no body can say any-
thing about it’. But even in the
absence of a general election. a
thorough revision of electoral rolls
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would be helpful in by-elections. It
should be considered a task of ‘per-
manent importance’, she emphasis-
ed.n

Regarding the statements by Chief
Election Commissioner, the Press Cor-
respondents me him while he was on
tour at Madras and Calcutta on 25th
November, 1974 and 7th January, 1973,
respectively, when he answered some
questions put by the correspondents.
Copies of the news agency’s messages
{Annexures I & II) concerning these
are laid on the Table of the IHouse.
[Placed in Library. See No. LT-8885/
74].

The Chief Election Commissioner
was alsg interviewed on 25th Decemter
1974, over the Delni Television. A
news agenrcy message (Annexure III)
concerning this is laid on the Table of
the House. [Placedq in Library. See No.
LT-8885/74].

(b) The final publication of electoral
rolly after tke current revision, which
ic in progress in all States and Union
Territorias (except Gujaret where it
has #meen completed already), is ex-
pected (¢ be made by 15tk March, 1975.

The Delimitation Commission ex-
pects that the delimitation of consti-
tuencies in all States and Union Terri-
tcries will be completed by May, 1975.

(¢) (i) No such proposal is under

consideration.

(ii) A Bill to amend the election
laws based mainly on the recommenda-
ticns of the Joint Committee on
méndments to Election Law was in-
troduced in the Lok Sabha on the 20th
Bné;:ember, 1973. Government has an
open mind in the matter. A discussion
with the leaders of the major political
parties may be held if found neressary.
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Tenders for Carrying Goods by Road
From New Bongalgaon to New
Gauhati

17. SHRI C. K. CHANDRAPPAN:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Railways had call-
eq tenders for carrying goods by
road from New Dongaigaon to New
Gauhati, recently; and

(b) 1f so, the rcasons therefor and
the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH); (a) Yes.

(n) The reasons for calling of ten-
ders was to examine the possibiiity
of moving the traffic to Assam and
North Eastern States by rail-cum-road
to supplement the existing break-of-
gauge transhipment capacity at New
Bongaigaon 1n view of the anticipated
increase in movement into Assam and
North Eastern States. The 1dea 1s
heing explored by the North-east Fron-
tier Railway among other measures to
augment transhipment capacity.

Demand from Meal Canvassers of
3Up/4 Dn Howrah-Madrag Mail

18. SHRI SAROJ MUKHERJEE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any demand
from the Meal Canvassers working
on 3 Up/4 Dn. Howrah.Madrag Mails
to increase their commission and
absorb them as regular Railway em-
ployees;

(b) it 8o, the
thereof; and

salient features

(c) the reaction of Government
thereto?
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THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)* (a) Yes,

(b) The main points of demand are;

(1) That the meal canvassers work
for 14 hours a day, have to
supervise service of meal and
yet receive a commission of
only 6 paise per rupee.

(ii) They are not treated as rail.
way employees.

(iii) They have no benefit of me-
dical treatment, regular sa-
lary and leave benefits which
are given even to casual la-
bourers,

(iv) They do not have avenues
for absorption in Railway sec-
vice.

(v) In view of the above, they
should be treated ag regular
Railway employees,

(c) The Government has taken the
the following action.

(i) The rate of commission of
meal canvassers has been in-
creased from 6 per cent to 7%
per ceni and they are not re-
quired to supervise gervice of
meals which is done by the
Manager of the  establish-
ment.

(ii) M=al canvassers have been

made eligible for medical at-

tendance and treatment free

of cost as out-patients 1o

Railway  hospitals/dispensa-

ries for themselves,

(iii) They are also considered
alonz with others for appoint-
ment in class IV posts when.
ever vacancies arise.

(iv) and (v). As they are work«
ing on a Commission basis it
is not possible to  consider
them as regular Rallway em-
ployees.
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Absorption of Casual Labour on

Southern and other Rallways

19. SHRI THA KIRUTTINAN:
Will: the Minister of RAILWAYS
be pleased to state:

(a) the total number of casual
labour working for more than three
years but not yet permanently ab-
sorbed in Southern Railway and other
Railways; and

(b) the time by which Govern-
ment propose to make these casual
labourers permanent?

THE DEPUTY MINISTER IN THE
MINISTRY CGF RAILWAYS (SHRI
BUTA; SINGH): (a) Approximately
48,000 as on 231-3-1974.

(b) Absorption of casual lahourers
against regular posts depends upon
the availabilicy of vacancies and it
is not feasible tc lay down any time
Iimit for this purpose.

Establishment of New Refineries

20. SHR1I C. JANARDHANAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have a
nroposal to build up new refineries in
the country;

(b) if so, which are the refineries
inder construction or proposed to be
..t up indicating their capacities;

(¢) whether Government are in a
position to import enough crude to
run the existing refineries to their
full capacities;

(d) what 1is the quantum of
shortage of crude for capacity utili-
sation and what is the quantity im-
ported; and
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(e) what are the reasons for build-
ing up new refineries?

THE DEPUTY MINISTER IN TEE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). The Fue] Sector of the
2.5 MTPA Haldia Refinery has re-
cently gone into production and the
Lube Sector is expected to he ready
by the end of 1975. Projects for set-
ting up of refineries at Bongaigaon
with a capacity of one million tonnes
and at Mathura with a capacity of 6
million, tonnes have been taken up.
Another project to expand the capa-
city of the existing Koyali Refinery
by three million tonneg has also been
taken up. There is also a proposal un-
der consideration for expansion of the
Madrag Refinery. In view of the diffi-
cult crude supply and foreign ex-
change position no new refinery pro-
jects apart from the projeicts men-
tioned above are under consideration
of the Government at present. How-
ever, the level of demand and the
optimum refining capacity that has to
be set up during the Fifth Plan pe-
riod are under review, keeping in
view the foreign exchange constraints
for import of crude oil.

(¢) and ¢d) Based on the normal
operating levels, the existing refining
capacity excluding Haldia is about
24.5 million tonnes. Thig capacity 1is
being utilised to the extent of about
21.4 million tonnes, comprising 13.9
million tonnes of imported crude and
7.5 million tornes of indigenous crude.
The indigennus availability of crude is
expected to go up to 72 million tonnes
per annum by the eng of the Fifth
Plan. The level of crude oil imports
is determined from year to year basis
keeping in view the crude supply and
foretign exchange position.

(e) The refinery projects mentioned
in the reply to parts (a) and (b) above
have been taken up in view of thg ex-
pected increase in the demand for
petroleum products.



61  Written Answers MAGHA 29, 1898 (SAKA)

Employees Dismissed, Terminated
and Suspended on Western Railway

21, SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) how many employees perma-
nent, temporary and casual were dis-
missed, suspended and whose services
were terminated i Western Railway
during and after the last Railway
strike;

(b) section.wise particulars there.
of, and

{c) recaction of Government

therelo?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHHI
BUTA SINGH): (a) The present
position is as under:

i) Permanent employecs disym-

ssed/removed ¢ 1.436
ii) N> taken back out of (i) . 1237
‘iii) Temporaty cmployees whose

SErvicls were temnat aicd . 2,071
dv) No.taken back out of(s) 2,035
v) No. of casual lnhour/-\ubsmu—

tes discharged. 3.224
vi) No. re-cygaged vutof ) - 1,525
‘vii) No. of p»rmam.m melnysu

suspended, 3.431

(vni; No., taken back to duty out
of (v1) 3uidl

(b) Section-wise figures are not
being maintained.

(¢) The policy of the Government
as repeatedly pronounced in both
Houses of Parliament iz that while
no general amnesty can be given to
the staff irrespective of the serious-
ness of their actions against national
mterest in maintaining the nation’s
life-line, the Railway Administration
are considering all appeals and repre-
sentations with sympathy, putting
staff back to duty wherever possible,
condoning break-in.service where ex-
tenuating circumstances brought out
ion appeal are acceptable. The Rail-
|way Administration have also been
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reviewing court cases in consultation
with State Governments and have
taken the view that except in cases
where the employees have been charg-
ed with gabotage, violence or intimida-
tion, the Railway would not be
interested in pursuing such cages.

Take-over of Burmah Shell and
Caltex

22. SHRI K. M. ‘'MADHUKAR": Will
the Minister of PETROLEUM AND
CHEMICALS be pleaseg to state:

(a) whether Government has
grven up the proposal for taking over
the DBurmah Shell and Caltex Oil
Company: and

(h) it not. the reason for delay in
their take-over and the steps so far
taken in thiws regard?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI XK. D.
MALAVIYA): (a) No, Sir,

(b) Negotiations with Burmah-Shell
and Caltex are in progress. The Gov~
ernment are considering the terms,
conditions and all other questions in
this regard.

Rail Link between Kanyakumari and
Trivandrum

23. SHRI R. P. ULAGANAMBI:
Will the Minister of RAILWAYS
be pleased to state:

(2} the progress of work of the
construction of Rail line between
Kanyakumari and Trivandrum,;

(b) whether it is going to be com-~
pleted according to the schedule; and

(¢) if not, the reasons for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Over all progress
achieved upto the end of Jamnuary,
1975 is 27 per cent.



(b) and (c). There has been some
reduction in the allotment of funds
in the current financial year due to
curtailment in the Plan outlay for the
Railways. It has therefore been not
possible to allot adequate funds for
this work. This may lead to some
delay in the date of completion of the
work.

Trains fro;m South to Dehra Dun and
other places of Filgrimage

24. SHRI M. M. JCSEPH:
SHRI VARKEY GECRGE:

Will the Minister of RAILWAYS
be pleased to statc:

(a) whether hundreds of thous-
ands of pilgrims from the South visit
Hardwar, Rishikesh and Badrinath
every year and also a large number
of tourists visit Mussoorie;

(b) whether there are large numter
of people from the South who are em-
oloyed in the institutions and estab-
lishments at Dehra Dun;

(¢) whether all of them are facing
great difficulty in the absence of
direct train services between Dehra
Dun and the South; and

(d) if so, whether Government
intends to introduce a sufficient num-
ber of compartments in the trains
connecting Dehra Dun with  Delhi
for onward connection with the
South-bound trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The number of
pilgrims from South visiting Hardwar,
Rishikesh, Badrinath and Mussoorie is
not known. However, the traffic mov-
ing by rail from Hardwar/Dehra Dun
to South side for Southern and South
‘Central Railways is about 6 passen-
gers a day only.

(b) amd (c). No information is
available with the Railway.

(d) Introduction of a through coach :
between Dehra Dun and South India,
is neither justified on traffic considera-
tions nor operationally feasible.

Robberies on Mail, passenger and
goods traing

25. SHRI HARI KISHORE SINGH: !
Will the Ministgr of RAILWAYS be
pleased to state: i

(a) the number of robberieg com-1
mitted in the yearg 1972-73, 1973-74{
and during the period from 1st April, ‘
1974 io '+t Jonuary, 1875 on  mail,
passenger and goods traing in each
Raiiway zoneg;

(b) the extent of loss cf life and
property involved therein and num-
ber ¢f persons arrested for such rob-
beries; and

(c) the steps taken by Government
to protect the lives of passengers and
to prevent theft of goods in Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS {SHRI
BUTA SINGH): (a) and (b). A state-
mernt is laid on the Table of the House.
[Placed in Library. See No. LT-8886/.
75.]

(¢) (1) Under the Constitution,
maintenance of law and order on the
Railways and prevention of crime is
the responsibility of the State Gov-
ernments which they discharge
through the agency of the Govern-
ment Railway Police, Security of the
person of passengers and their pro-
perty is ensured through the Govern-
ment Railway Police by escorting
important trains at night, prosecuting
criminals for specific offences and also
detaining persons suspected to be in-
volved in the commission v©f surh
crimes under the Maintenance of In.
ternal Security Act.

Cases involving personal property
of the passengers are registered and
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investigeted by the Government Rail-
way Police and every possible effort
is made by them to recover the stolen
property and restore it to their owners
after completion of the necessary
lega) formalities.

(2) The following steps have been
taken to check the incidence of thefts
and pilferages of booked consign-
ments e

(i) All important yards, goods
sheds, transhipment frepacking
points ete. are being guarded
round the elock by Railway
Protection Force,

(ii) Nominated goods trains parti-
cularly those carrying high
valued commodities are being
escorted by the Railway Pro-
tection Force in vulnerable
sections.

{m) Special drives are conducted
against the receivers of stolen
property and cases are prose-
cuted under the Raillway Pro-
perty (Unlawful Possession)
Act, 1966.

(1v) Plain clotheg Railway Pro-
tection Force staff are  de-
ployed to keep watch on the
aclivities of criminals,

(v) Ascistunce and co-operation of
Railway Trade Unions has
been sought for prevention
and detection of crimes on the
Railways.

(vi) Necessary co-operation is
maintained with the State
Police authorises for keeping
surveillance over bad charac-
ters operating on the Reil-
ways.

(8) The possibilty of constituting
. unifley Police Force by combining
he existing Government Railway
'olice under the State Governments
nd the Protection Force under the
‘ontrol of the Railway Minisiry is
lso under examination.

44 L83 '
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Fixation of Pay of Signallers when
promoteq as Assistant Station Masters,
Deihy Division (Northerp Railway)

26. SHRI RAJDEO SINGH: Wil
the Minister of RAILWAYS be pleased
to state:

{a) whether the signallers in the
previous scale of Rs. 60—150 when
promoted to Assistant Station Master
in scale ¢f Rs5 84170 got one incre-
ment in all the Indian Railways;

{b) whether one increment wag not
granted to the signallers in Delhi Divi-
sion who have been promoted to the
grade of Assistant Station Master de-
spite mony representaticns; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No

(by Not granted.

{c) Under the rules existing prior
to 1-4-61, pay of Signallers grade
Rs 60~150(PS) on promotion @as
Assistant Station Masters in scale of
Rs. 64—170 (revised to Rs. 80170
w.ef 1-4-56) used to be fixed at the
next stage in the promotional grade
After 1-4-61, the pay of the staff on
promotion to the higher grades 18 fix-
od by allowing one increment in the
Jower grade and then fixing at the
next incremental stage in the prcmo-

tion grade

Looting of Railway property »¢
Nandyat Railway Station

27 SHRI DINEN BHATTACHAR-
YA Will the Minister of RAILWAYS
be pleased to state:

(a) whether there wag an open loot
of railway properties at Nandyal
Railway Station (S, C Railway) on
the 31st October, 1874;



67 Written Answers
(b) f 30, the lacts thereof;

(c) whether four class IV employees
have been arrested instead of the real
culprits who are having the backing
of some top officials; and

(d) whether 1n view of this Gov-
ernment propose to order an mmpartial
investigation to look the real culpritsy

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to (d) No
However, on 23rd October, 1974, three
goods wagons containing iron sheets
got derailed at the Home Signal of
Nandyal Railway Station and some
wron sheets therein were stolen Stalen
mron sheets worth about Rs 1000 were
recovered by the RPF and 5 railway
employees (one of class III and four
of class IV categories) and one out-
sider were arrested under the Railway
Property (Unlawful Possession) Act
All of them are facing trial in a court
of law

Oil exploration in Cauvery off-shore
Basin

28 SHRI BIREN DUTTA Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) what steps have Lteen taken by
Government for exploration of o1l m
the Cauvery oft-shore Lasin, and

(b) the results thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PLTROLEU.. AND
CHEMICALS (SHRI C P MAJHI).
(a) and (b) Ceitain proposals for an
offghore exploration contract made by
some foreign o1l companies are under
consideration

FEBRUARY 18, 1878
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Setting up of a Fertitizer Plant st
Panipat

28 SHRI BIRENDER SINGH RAO.

SHRI NAWAL KISHORE
SHARMA:

Will the Mmaster of PETROLEUM
AND CHEMICALS be pleased to state.

(a) whether Government have de-
cuded to set up a fertihizer plant at
Panipat in Haryana,

(b) 1if so, the main features thereof
together with the cost at which 1t
would be set up,

(c) the estimaled annual fertilizer
production at the plant,

(d) the extent to which this plant
would meet the demands of Haryana
and Rajasthan, and

(e) whether there 1s a proposal to
set up such o plant in Rajasthan, if
so, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH)
(a) Yes, Sir

(b) and (¢) The fertilizer plant at
Panipat, based on fucl o1l as feed-
stock, will have a capaaity for the
manufacture ot 900 tonnes of ammo-
ma per day and 1550 tonnes of urea
per day equivalent to 2 35 lakh tonnes
of nitrogen per annum, The project
1s estimated lo cost Rs 139 75 crores
with a foreign exchange component of
Rs 5060 crores and 1s expected to be
completed by April, 1978

d) Fertilizers produced from various
plant, in India 1 pooled with imported
fertilizers 1in  planning f{ertihzer dis-
tribution, taking into account the
requirements of different states The
production from the Panmipat plant
woulg no doubt be taken into consi.
deration 1n meeting the demands
of Haryang and Rajasthan keep.
mg in wview the relevant factors
such as the demand from these States,
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the production from various wunits
within the economic marketing zome,
the legistics of trahsportation etc.

(e) A letter of intent has been issu-
ed to M/s. Delhi Clow: and General
Mills Co, Lid. for further expansion of
their fertilizer plant at Kota in Rajas-
than envisaging an additional produc-
tion of 3.45 lakh tonnes of Nitrogen
per annum in the form of urea and
other products. Some studies are also
under way regarding the feasibility of
setting up a fertilizer complex in
Rajasthan based on the locally avail.
able pyrites and rock-phosphate.

tnplementation of Report en Legal
Aid to Poor

30. SHRI NIT1RAJ SINGH CHAU-
DHARY: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the reasons why Central Gov-
ernment have not yet implemented
the report of the Expert Committee
on legal aid to the poor and its com-
mitments to Parliament; and

(b) when Legal Aid Scheme would
be brought into force in the country
particularly in the Union Territories?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): (a) The examina-
tion of the Report. which contains
numerous suggestions, has revealed
that the Committee has suggested for-
mulation of National Policy on the
question of Legal Aid. As such it
15 being examined in consultation with
the State Governments and Union
Territories. The views of the State
Governments and Union Territories
are still being re¢eived. No final deci.
sion can be taken until comments
from them are received, analysed and
final decisions taken thereon.

(b) Doéy not arise, in view of (a)
above,
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Duclize in profits ¢ 1.0.C, despite
increase tn turn over of produetion

31. SHRI RAM SHEKHAR PRA-
SAD SINGH:

SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM
A:ND CHEMICALS be pleased to
state:

(a) whether Indian Qil Corporation,
in spite of increased turnover during
1073-74 from Rs. 996 crores to 1241
crores and the total volume of pro-
ducts sold from 16 million kilolitres
to 17.3 million kilolitres, suffered g set
back of nearly 40 per cent in profit;

(b) if so, the main reasons there-
for; and

(c) steps being taken to improve
the profits?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (e¢). During 1973-74, despite
increase in the total gales turnover of
the Indian Oil Corporation from about
Rs. 998.03 crores in 1972-73 to about
Rs. 124280 crores in 1873-74 and in-
crease in total volume of products
sold from 16.0 million KLs to 17.3
million KLs respectively, the net pro-
fit of the Corporation before tax was
Rs. 41.55 crores ag compared to Rs.
46.08 crores in the previous year. The
decrease in profit is due to increase in
expenditure under the following
heads: — |

Increase in
costs

Head of Account

- (Rs. Grores)
3+20 Betablichment
0+65 Interest
2-33 Other expenses
186 Depreciation

b ———— ——,

8-04
—) 0-97 ((Less incresse in
Incte(ne. e { (Caipitalisation
7707 |
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According to the present pricing
mechanism the marketing marging re-
main unchanged (Rs. XKL/tonnes in
spite of the increase in working ex-
penses since 1870. 'The present pric-
ing mechanism does not allow full
neutralisation of increase in FOB and
ocean transportation costs of crude.
*These matters are now under consi-
deration of the Oil Pricing Commit-
tee already set up.

Suspension of Trains in North Eastern
Railway

32. SHRI NAWAL KISHORE SHAR-
MA: Will the Minuster of RAILWAYS
be pleased to state:

(a) whether Noith-Eastern Railway
has suspendeq the zunuing of a large
number of trains on that Zone;

(b) if so, the number of tiainy €0
suspended logether with the reasons
therefor;

(¢) the extent to which the suspen~
sion of the trains would adversely
affect the production of sugar m
sugar factories 1n Eostern UP, and
Bihar, as the sugarcane from the
growers would not reach factories;
and

(d) the steps being takea to rostore
the running of trains to provide
enough sugarcane to the factories?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). As on
12-2.1975, 40 pairs of passenger trains
only stand cancelled on North Eastern
Railway due to shortage of coal.

(¢) and (d). The production of
sugar would not be adversely affected
as sdequate arrangement for clearance
of wagons loaded with sugarcane by
cane ghuttles or alternatively by
ghunting van goods trains has been
made.
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Progress on setting up of Mathura
Rehuery

33, SHRI M. V. KRISHNAPPA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
stater:

(a) whether the work on the Ma-
thura Refinery has commenced;

(b) if so, the progress so far made
on this project;

(c) the amount on this project upto
1st January, 1975; end

(d) the time by which the projec-
tion is expected?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir,

(b) Land for the Refinery and its
township hag been acquired. Survey
and mtial phase of soil investigation
work have been completed. Process

design of the lhicensed umits has been
completed. The Detailed Project Re-
port is in the final stages of comple-
tion by the USSR authorities. Basic
design/engineering of Umnits/facihities
under Indian scope of responstbility
are in progress Doslgn/engineermg
of Thermal Power Plant glong with
the coal handling and ash disposal
facilities are progressing with BHEL.
Action for procurement of equipment
and materials has been initiated and
some of the steel materials have star~
ted arriving at site

(¢) The amount spent on this re-
finery project upto 1-1-75 is Rs. 385.43
lakhs.

(d) As per the schedule approved in
1973, the Refinery in expected to be
completed by the middle of 1878
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New Rallway Lines constructed in
Kerala during Fourth Five Year Plan
period

34, SHRT VERKEY GEORGE: Wil
the Mimster of RAILWAYS be pleased
to state:

(a) how many new railway lines
have been constructed in Keralu dur-
ing the Fourth Five Year Plan;

(b) whether Kerala hag the lowest
kilometerage in the country;

(c¢) if so, whether Government pro-
pose to construct certain new hines in
that State during the Fifth Plan; and

(d) if so, that salient features there-
of?

The DEPUTY MINISTER IN TiiR
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Railways deve-
lopment is noi envisaged on any State-
wise or Region-wise concepts but on
over-all considerations in the national
mterests. However, the following
projects are in progress falling partly
or wholly in the state of Kerula

(1) Trivandrum-Ernakulam con-
version to B.G.—in progress.

(ii) Trivandrum-Tirunelveli wia
Nagercoil with a branch line
to Kanyakumari—in progress.

(b) No. !

(¢) and (d). Do not arise in view
of reply to part (a) above.

Employees whose services terminated/
suspended in last Strike on Northern
Kallway

35. SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS
be pleased to state:

(a) number of employees whose
services have been terminated or sus.
pended in Northern Rajlway for their
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participation in the last Railway
strike;

(b) particulars thereof, category-
wise; and

(c) reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No employee of
the Northern Railway was dismissed/
removed from service or his services
terminated nor was suspended jor
mere participation in the last strike
in May 1974. However, where em-
ployees flouted the law of the land
and wviolated clear orders, they have
been guitably dealt with. The number
of employees of Northern Railway
who were dismissed removed from
service or whose services were termi-
nated are 1,389, Out of them, 1,237
have already been taken back, The
employees suspendeq are 1,208, out of
which 1,188 have already been put on
duty.

- (b) Category.wise particulars are
not being maintained.

(c) The policy of the Government
as repeatedly pronounced in both
Houses of Parhament is that while no
general amnesty can be given to the
staff irrespective of the seriousness of
theiy actions against national interest
is maintaining the nation’s life-line
the Railway Administration are consi-
dering all appeals and representations
with sympathy, putting staff back to
duty wherever possible, condoning
break-in-service where extenuating
circumstances brought out on appeal
are acceptable. The Railway Ad-
ministrations have also been review-
ing court cases in consultation with
State Governments and have taken
the view that except in cases where
the employees have been charged
with sabotage, violence or iniimida-
tion, the Rallway would not be in-
teresteg in pursuing such cases.
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Rallway employees dimmingeq during
the Tast Baflway Btrike
38. PROF. MADHU DANDAVATE:
SHRI B. S. BHAURA:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number of railway emplo-
yees in varioug zones as on date who
bhad been dismissed ip connection with

the last sirike but have not been
reinstated;

(b) what are the specific grcunds 2
their dismissal; and

(c) what steps have been taken to
reinstate them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement is
attached in respect of permanent em-
ployees dismssed or removed,

(b) Dismissal [removal from
service has generally been on grounds
of serious misconduct relating to
sefious intimidation, sabotage, vio-
lepce and threets of violence. Some
railway employeeg were also remov-
ed from service as a result of their
copviction by courts of law on ihe
charges framed against them by the
police authorities.

(¢) The cases of those who have
appealed aganst their dismissal/ re-
moval have been examined on a case
to case basis by the appeilate autho-
tity. Wherever convictions by courts
of law have been set aside by the
higher courts of law, the employees
soncerned have also been taken back
4o duty.
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Statement

Rutway No. of reilway
employees who were
“dismissed femoved
_.but who havenot
been  reinstated

B R ——

Central e . 169
Rastern Ce » 540
Northern « . 124
North Bastern 4 124
Northeast Froptier . 358
Southern . 106
South Central . . 68
SHuth Eastern . . 475
Western . . 199

. m—m—— ——————— s b = o o e

Smuggling of basic raw material by
some Foreign Firms

37. SHRI S, N, MISHRA: Will the
Minister of PETROLEUM  AND
CHEMICALS be pleased to state:

(a) whether it hes come to the
notice of Governmecnt thai some of the
foreign pharmaceutical firms with
more than 26 per cent foreign equity
have been smugghng the basic raw
wmaterial for which they were given
licences and have been selling those
as their own manufactured material;

(b) if so, the nomes of such firms
and the broad outlines of the raw
material smuggled; snd

(e) what action Government have
taken against them and whether Gov-
ernment propose to proceed against
them under MISA?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANESH): (a) to (c). Information is
being coliected apd will be Ilaid on
the Table of the House,
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between prices of Drugs
by LD PL. and 8.7.C.

38. SHRIMATI ROZA DESHPANDE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether there is a wide dis-
party in the pooled prices vis-a-vis
C.LF. priceg of drugs imported by
IDPL and 8.1.C;

(b) if so, which sre the important
bulk drugs and formulations being
jmported by the 1.D.P.L. and 8.T.C.
and what are the pooled and imported
prices of each of these items; and

(c) what is the reason for fixing a
high pooled price?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI XK. R.
GANESH): (a) and (c). The dispar-
ity between the pooled prices and
the CIF prices of drugs imported
by STC and distributed by 1DPL/
STC is mainly on account of inciden-
ce of customs duty, handling and
port charges, STC's charges etc.
and the comparatively higher cost of
indigenous production.

(b) A statement showing important
bulk drugs for which pooled prices
were fixed 1974-15, the C.LF. price and
the pooled price fixed for such drugs

is attached. No formulations are
imported by the STC.
Statement
Name of the drug CIF price  Pooled
197475  puce
1974-75
Rs./Kg. Rs/Kg.
1. Andigin §6-00  174°'53
(19~4-1974)
a25.1978)
22.8.
2. Amidopyeine 59°33 133°43
3. Folic Acid s85°00  1437-02
4. Sylphegnanidine 8b-00 99°50
(19-4-74)
11561
(22-8-1974)
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Name of the drug  CFI price Pooled
197475 price
_ 1974-75
. Paspobarbitone 140:60  273°6>
(19-4-74)
(‘-’z»--sz 7169.7")
6. Viiamin B, 28000 592 .:8
7. Streptomycin
Sujphate 25026 295.00
1-4-1974)
(8-—8343 o
A ~197
8. Vitamin B 0 -00 ‘
. Cnlommpi"lemcol 45 935°6%
powder : 480-00 542°65
(1-4-1974)
646 o0
8-8-1974)

Annual Report of MRT.P,
Commission

39. SHRI INDRAJIT GUPTA:
Will the Minister of LAW, JUSTICE

AND COMPANY AFFAIRS be pieased
to state:

(a) whether in their third annual
report submitted to the Government
of India by the Monopolies and Res~
trictive Trade Practices Commission
it has been pointed out'that “the Com-
mission cannot help feeling that there
is some incongruity in that sometimes
cases not involving any major issues
are referred to the Commission while
others which would prima-facie in-
volve important consideration are not
so referred”;

(b) if go, the reasons therefor; and

(c) can it be further explainedg by
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Yes,
Sir. With regard to the observa-
tions of the Commission es contain-
ed in Chapter V (iil) of its Report
for the calender year 1973, atten-
tion is invited to para (e) of Chapter
V of the Central Government's Third
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Annual Report on the execution of
the provisions of the Monopolies and
Restrictice Trade Practices Act, 1889
laid on the Table of the House on the
18th December, 1974, wherein legal
position and the policy with regard
to the requirement of references to
the Comnmussion under Chapter Il
of the MRTP Act, weie explamned in
detail,

(¢) Does not arise; the Commis-
sion has admitted at p.ye 92 of the
said Report that ‘only proposals
which are considered as requring a
‘further inquiry’ before the Central
Government can decide the matter”
are refeired to the Commission

Allocation for new T'.ilway Lines in
Backward Areas during Fifth Plan

40, SHRI S. A. MURUGANAN-
THAM, Will the Mmister of RAIL-
WAYS be pleased to state-

(a) the amount of Fifth Plan allo~
cation to the nmew ralway lineg in
backward areas in the country;

(b) whether the Railways have ap-
proached the Planning Commission
for more funds as the allocated am-
ount is inadequatie; ang

(c) of so, the salient features theie-
of and Government's response there-
to?

TIE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) to (c). An
amount of Rs 100 cioies has been al-
located by the Planning Commission
for the construction of new raillway
lines in the 5th Five Year Plan in-
cluding those required for develop-
ment of backward areas. This
amount would be insufficient even
for competing the approved works
and those required for the core sec-
tor of the economy. In view of the
pressing demand for construction of
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new railway lines in backward areas
from all parts of the country, the
Planning Commission was approached
for making additional allotment of
Rs. 255 crores in the 5th Plan for
this purpose, bul they have not allot-
ted any amount.

Security Arrangements in Trains

TRIDIB CHAUDHURI:
of RAILWAYS

41, SHRI
Will the Minister
be pleased to state:

(a) whether the attention of Gov-
ernment hag been drawp to the
serious deterioration i the security
arrangements for the travelling public
on the Railways particularly in the
Sealdah and Howrah Divisions of
Eastern Railway and jn the Howrah-
Kharagpur Iine of South Eastern Rail-
way leading 1o an increase in the
mmcadentg of robbery, snatching of
ornamentg and valuables by organmsed
armed gangs at daggfer and revolver
pomis, and

(b) 1f so, steps iakep to remedy the
situationy

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) There has been
some increase 1In the incidence of
cases of robberieg in the Sealdah and
Howrah Divisions of the Eastern
Railway. However, there is an ap-
preciable decrease of such cases on
Howrah-Kharagpur line of the South
Eastern Railway,

(b) Under the Constitution, main-
tenance of law and order and pre-
vention of crime on the Railways is
the responsibility of the State Gov.
ernment which they discharge through
the agency of the Government Rail-
way Police.

Security of the person and property
of the passengers is ensured by the
Government Railway Police by es-
corting important trains at night,
regular beat patrolling at station
platfarms/waiting  halls, keeping
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surveillance over criminals and known
vad characters, prosecuting criminals
for specific offences and also detain-
ing persons suspected to be involved
in the commission of such crimes un-
der the Maintenance of Internal Secu.
rity Act where adequate grounds exi-
st. Caseg involving personal prop-
erty of passengers are registered and
investigated by the Government Rail-
way Police and every possible effort
is made by them to recover the stol-
en property and restore it to their
owners after completion of necessary
legal formalities,

wd v & & fou wHwifRE A
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a8 frad ox oA wighe g Y
fa=re frr T @4

(w) To a1

Non-availability ¢f drilfing equipment
for oil exploration

43. SHRT R. V. SWAMINATHAN:
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to gtate:

(a) whether India will be seM-
sufficient in ol by 1980,

(b) 1f so, what sieps arc being taken
in this regard;

(c) whether India 1s faced with non-
availability of rigs and drilling equip-
ment for the oil exploration;

(b) whether India has requssted the
USA. and U.S.S.R. to supply the
same; and

(e) if so, the -eaction of these two
countiies thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and b) As per estimates drawn
up, the indigenous oil production i#
expected to be of the order of 12
milion tonnes during 1978-79 against
the then estimated requirement of 32
million tonnes approximately.

(© to (e). In view of the oil crisis
the world over, the supply position of
drilling rigs and other ofl field equip-
ment is acute and the ONGC have
been taking necessary steps to pro-
cure its requirements of these from
different sources. As a result the
Commission has been able to place
orders for 11 rigs recently (3 from
USSR, 6 from Rumania 2 from
US.A). In addition the Commission
is procuring one rig each from U.S.A.
and UBSR. for its Iraq operations.
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Setiing up of an 0il Industry
Development Bank

45. SHR1 D. B. CHANDRA
GOWDA: Wil the Mmister of
PETROLEMU AND CHEMICALS be
pleased to state:

(a) whether an Oil Industry Devel-
opment Board hag been set up by s
Ministry; and

(b) if so, the broad outlines regard-
ing its functions?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Under Section 8 of the Oi} Indus-
try Development Act, 1874 (47 of 1878)
ap Oil Industry Development Board
has been set up with eflect from
13-1-1978.

(b) The functions of the Board

are enumersted in Section 6 of the -

Act. The main function of the



g5  Written Anqwers

is to render Abvancial and
other assistance for the promo¥on of
all such measures ag are, in its opi-
nion, eondactive to the develupment
of o} industry,

Cases pending in Supreme Conrt

48, SHR] MOHANRAJ
KALINGARAYAR:
SHRI C. T. DHANDAPANI:
Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether a large number of cases
are pending in the Supreme Court;

(b) if so, the total number of cases
pending at present; and

(¢) the action taken by Government
in this regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): (a) and
(b). Ag on [-1-75, 12,737 cases were
pending in the Supreme Court in-
cluding caseg for admission,

(¢) The pendency of cases is al-
ways under review of the Chief Jus-
tice of India and all steps are taken
to clear the arrears. These steps
tnclude setting up of special Benches
to hear criminal appeals involving
capital sentences cases, Tax, Appeals,
Election Appeals, Labour Appeals etc,.
from time to time depending on the
requirements; grouping all matte.rs
invalving identical question or aris-
ing out of the same subject matter
in order to facilitate their speedy dis-
possl,

W of Annoupcement
by former Rallway Minister

47, SHRI BHOGENDRA  JRA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether on 2nd Jonuary, 1875
in the 1ast spewch. of his lite the late
Shrt 1, W, Mistera, the then Railway
Ministey publicly aswoumced that alt
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the employees aot igvolved in physi-

cal violence and sabotage wouid be*
taken back immediately including the

President of Samastipur Divigion N.E.

Railway Mazdoor Unlon dismissed

earlier; and

(b) if go, wheinher his last announce-
ment has since Le-s apiemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). It has
peen reparted in a section of the daly
press that on 2-1-75 while addressing
a gathering at Samastipur, the late
Shri L. N. Mishra mentioned that
railwaymen who were charged with
violence or sabotage would not be
reinstated, He also gave an indication
that appeals of railwaymen who have
been removed/dismissed from service
would be considered within six weeks.
These reporteq utterances were in hne
with the Government policy that
while no general amnesty can be giv-
en, persons removed/dismissed or
whose services were terminated had
to make appeals and representations,
only on consideration of which, bas-
ed on the circumstances of each case,
could they be taken back. General-
ly, those who were not charged with
violence, sabotage or intimidation
were to be taken back in service., This
policy has continued to be in the process.
of implementation with all possible
promptitude. Tkere is, however, no
knowledge of the particular mention
about the President of Samastipur
Division N.E. Raillway Mazdoor Union-

in the reports that have come to our
notice.

Production of Vitamip ‘C’ by a Firm
of Ratlam

‘4. DR. RANEN SEN: Will the

Ministet of P! AND CHEMI.
CALS be pleated to state:

(a) whethey the firm pemed Jayths.
Vitimisk of Ratlam are producing
Vitamin-C and have offered their
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product to the Government at a price
less than the imported price;

{b) whether Vitamin-C is being
imported in some quantity at a higher
price; and

(¢) it so, whether Government have
taken any steps to see that the pro-
duction of Indian firm is lifted by
Government agenties?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c). M/s. Jayant
Vitaming have advised Government
that they have commenced production
of Vitamin C and have requested for
a fixation of price of their product.
The price asked for by the company
for Vitamin C produced by them i
more than the price of Vitamin C
imported by the STC.

‘Expenditure on research and oil
exploration by O & NGC in 1975

49. SHRI B. S. BHAURA: Will the
Wipister of PETROLEUM AND
AHEMICALS be pleased to state:

(a) whether O&NGC has proposed
to spend Rs, 255 crores in 1975 for
research and o1l explocation; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). Yes, Sir. ONGE plans
to spend Rs, 25536 crores in 1975-76
for exploration/production of crude
oil and natural gas, This takes in-
to account the Commission’s onshore/
offshore operations including its over-
seas operations. It also includes a
.proposed outlay of Rs. 2.90 crores for
researth
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Punitive action against Railway em-
DPlayees on Eastern Rallway

50. SHRI CHANDRA SHEKHAR
SINGH: Will the WMinister of RAIL~
WAYS be pleaseq to state:

(a) whether punitive actions agalnst
a number of Railway employees on
Enqtern Railway for participating in
Railway strike of May, 1974 have
been condoned;

(b) if so, the number of such em-
ployees on each division and zone on
Eastern Railways and the particulars
of condonation;

() the reason for such cundonation;
and

(d) whether Government propose
to take such steps of condcnation for
all the Railways employees on all
Railways and if so, when and how
and 1if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (c). No rail-
way employee was penalised for mere
participation in the illegal strike in
May 1974, However, where staff
flouted the law of the land and vio-
lated clear orders they were suitably
dealt with, After the strike was
called off unconditionally Govern-
ment decided that cases of staff dis-
missed/removed/terminated from,
service may be reviewed on appeal on
the merits of each case. It was also
decided that the breek in service may
be condoned where the Administration
iz satisfied that the sta® could not
come to wark for reasons beyond their
control.

(b) A statement showing the pres-
ent position in respect of staff who
were dismissed/removed/terminated
from service, suspended from duty
and who had break in gervice on the

{
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Eastees Baflway is laid on the Table
of the House. (Placed in Library.
See Ne. LT-8888/75.)

(@) Tases of ajl staff, who parti-
cipated in the illegal strike of May
74 ape being reviewed in accordance
witp this policy,

Demsnstratien by Railwaymen in
Delhi on 31st March, 1975

51 SHRI M. KATHAMUTHU: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government are aware
of the fact that railwaymen will hold
a demonstration in Delhj on 31st
March, 1975 in support of their long
pending demands;

(b) if so,
thereto; and

Government's reaction

(c) steps taken to meei the repre-
sentatives of the railway employees to
settle their demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A report to this
cffect has appesred in a section of
the daily press.

(b) and (¢) There are already
two bioad-based fedeiations, namely
the All India Rallwaymen's Federa-
tion and the National Federation of
India Railwaymen and therr affilia-
teq unions, comprising of all categori-
es of railwaymen. These recogni~
sed federations and thewr affiliated
unions enjoy negotiating facilities
under the Permanent Negotiating

Machinery and the Joint Consultative
Machinery.

Dacoities in December 1974 beiween
Nawadah and Gaya

32. SHRI N. K. SANGHI: Will the
Minister of RAILWAYS be pleased
to state:

(a) whethey two armed dacoities
were committed within two days in
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the month of December, 1874 between:
Nawadah and Gays;

(b) it so, whether proper enquiries
have sgince been completed to find out
why the second dacoity at the same
railway line could not be prevented;

(c) the number of persons killed or
injured and the amount of compensa~
tion given to each; and

(d) whether in view of the increase
in the number of dacoities in the Rail-
ways, Government have considered it
desirable to restructure its security
forces go as to yleld better results?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Both the cases are under in-
vestigations by the Government Rail-
way Police, Gaya.

(¢) None.

(d) The control of the Government
Railway Police, both administration
and operational rests with the res-
pective State Governments, Crea-
tion of a unified Police Force on the
Railway is under consideration.

Indian Investment in Iragi Petroleum
Industry

53, SHRI P. R. SHENOY: Will the
Mumister of PETROLEUM AND CHE.
MICALS be pleased to state :

(a) whether India has made any
investment in Iraq in Petroleum In-
dustry; and

(b) it so, the nature and ‘broad
out lines of such investment?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.
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(b) Under the Contract signed on
«August 22 1978, the Oil and Natural
«(3as Commisgion is to render specified
technical, financial and commercial
‘services to the Irag National Ofl Com-
Pany (INOC) in respect of the explo~
ration for and the expoitation ef
petroleum in an area of 4,175 Sq Kms
in Irag, the marketing of petroleum
‘produced therefrom, etc. The total
expenditure on this venture is esti-
mated at about Rs, 88.95 crores, of
which the expenditure on exploration
would be about Rs. 4.5 crores to Rs.
7.5 crores. In the event of commer-
cial discovery and production, all cost
would be recoverable from INOC,
and the ONGC will be remunerated
for its serviceg through its right to
purchase certain specified guantities
of crude oil produced from the area at
a concessional “guaranteed sals-
price.”

‘Foreign Exchange needed for Import
of Crude in 1973-76

5¢ SHRIMATI BHARGAVI THAN.
KAPPAN: Will the Minister of PET.
ROLEUM AND CHEMICALS be pleas.
ed to state-

(a) the amount of foreign exchange
eeded for the import of crude during
‘ne years 1975-76; and

{b) how does thig figure compare
with the amount spent during 1973
and 1974?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). The amount of foreign
exchange for the import of crude
during 1975-76 is being worked out,
The foreign exchange outgo for the
{mport of crude oil during 197475 is
«gptimated to be about Rs. 9§07 crores
4%1,1:15( Rs. 429.70 croreg during 1978~

4,
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Retail outiets of Petroleum Products
in Karnataka

56. SHRI K. LAKKAPPA: Will the
Minister of PETROLEUM AND CHE.
MICALS be pleased to state:

(a) the number of retall outleis/
agents for Petroleum, Kerosens, diegel
and gas at present in Karnataka;
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(b) whuther these retallers have
political afiliations; and

(¢) the action being taken by Gov-
ernment to change the get up?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHD): (a)
to (¢) The information is being col-
fected and will be laid on the Tahle
of the House.

Electrification of Railway Stations

57. SHRI CHINTAMANI PANI.
GRAHI: Will the Minister of RAIL-
WAYS be pleased to state-

(a) whether the 11 railway stations
wiuch were programmed to be electri-
fied 1n 974-75 have been electrified by
now,

(b) the names of these 11 stations;

(¢) if all of those stations have not
been electrified, the names of the
stations which have not been electr:-
fied so far; and

(d) when the el. ‘trificaul 1 of those
stations will be complete.'’

THE DEPUTY MINISTER IN THE
MINISTRY OF ..AILWAYS (SHRI
BUTA JSINGI a) Two of the 11
atlway Stations on South Eastern Rail-
ray have bheen electrified.

{b) 1 Santhala
2. Kenduapada
3 Bissam Cuttack
4. Humma
5. Salegaon
6 Attabira
7. Brundamal
8. Khalliapalh
9. Muniguda
10. Gangadharpur
11. Garudajhatis:

MAGHA 29, 1888 (BAKA)
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(c) Stations listed at 8, Nos, 1 to 9
in reply to part (b) of the question
have not yet been electrified,

(d) Electrification of these stations
ig expected to be completed by 3ist
December 1975, except Khalliapalli for
which no firm date for avauability of
power supply is yet available.

Movement of Jaggery under priority
Clasg ‘E’ of Railway Freight

58. SHRI NIMBALKAR: Wil the
Minister of RAILWAYS be pleased to
state

(a) whether Jaggery qualify for
movement under the lowest priority
class ‘B’ of the Railway freight; and

(b) if so, what are the reasoms for
this lowest priority?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a)and (b). Since the
relative smportance of traffic in jaggery
m re:ation to ils essentiahty and re.
venue yielding polentiality is less, it 18
given Priority ‘E’ in the matter of sup-
ply of wagons.

Views Expressed by MRB.I.P, Com-
mission in its 3rd Annual Report

59. SHRI ATAL BIHARI
PAYEE:

VAJ-

SHRI JAGANNATHRAO
JOSHI:

SHRI R. V, BADE:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government’s attention
hay been drawn to the Monopolies and
Restrictive Trade Practives Commis-
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sion’s view expressed in 1ty 3rd
Annual Repory that certain objects of
the M.R.T.P, Act could not be achieved
unless there was proper understanding
snd appreciation of the Commission’s
view point by the Company Law Ad-
ministration; and

{b) the facts in thig regard and re-
action of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) The Commis.
sion hag not made any such observa.
tion in its Third Annual Report. The
Commission has confirmed that 1t has
not expressed any such opinion or
made any Press statement in that re.
gard,

{b) Does not arise

Demand to increase trains beiween
Howrap and Samastipur and between
Ranchi and Samastipar

60. SHRI BHOGENDRA JHA: will
the Minister of RAILWAYS be pleased
fo state:

(a) whether there hag been a per-
sistant demand from All India Maithil
Sangh and other orgamsations of
Calcutta to increase the number of
express or Mail traing between
Howrah and Samastipur gs there is
Unmanageable rush in 19 and 21 UP
trains;

(b) whether it is proposed to run
one extra Maithila Mail train between
Howrah and Samastipur io complete
the journey in about eight hours;

(c) whether a large number of
passengerg travel between Ranchi and
Samastipur for various destinations
between Ranchi, Dhanbad anq Hazarl~
bagh districts oh the one side and
geveral districts of North Bihar on the
others; and

(d) it go, whether it is proposed to
inste] a direct sleeper coach between
Ranchi and Samastipur?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRX
BUTA SINGH): (a) and (). & de-
mand has been recently received by
the Railways from the All India Mai.
thil Sangh, Calcuita, for introduction
of drrect train between Howrah and
Samastipur. This has been examited
and found operationally not feasible
due to lack of line capatity on sections
enroute and terminal facilities gt How.
rah.

)

(c) and (d). The existing leve] of
through tfraffic between Ranchi and
Samastipur 1s very meagre and does ’
not justify provision of through coach
between these points,

Demandg of Co-operative Societles of
vendors of Muzaffarpuy and
Darbhangs

€1. SHRI BHOGENDRA JHA:- Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Co-operatives of
actual vendors of Muzaffarpur and
Darbhanga under Samastipur Division
have demanded the grant of vending
and catering facilitieg to them for the
above stations in accordance with the
rules and directives of the Railway
Board;

(b) i so, whether they have been
granted vending rights and if not,
whether 1t ig proposed to be done
soon; ang

(c) action proposed to be taken
against the officers responsible for pre-
ferring individual vested interested
againgt the vendors' co-operative
society?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) In response fo a
notification issueg on 20th March 1974
by the Divisional Superintendent,
Samastipur for award of a vending con.
tract at Darbhanga station, the NXE.
Railway Vending and Cantesn 0.
operative Sociefy Ltd., applied for al- .
lotment of the contract. In response to

1
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applications called for recently by the
North Eastern Railway for allotment
of catering and vending contracts at
Muzaffarpur and Darbhanga, the fol-
lowing Co-operative Societies have ap-
pled;

At Muzaffarpur

(i) Muzaffarpur Railway Labour
Contract and Construction So.
ciety Ltd., Muzaffarpur.

(ii) Muzaffarpur Goods Handhng
Labour Co.operative Society
Ltd., Muzaftarpur.

(iii) N. E. Rallway Vending and
Canteen Co-uperalive Society
Ltd., Muzaflarpur.

(1iv) Railwaymen Consumer:' Co-
operative Society Ltd., Muza.
ffarpur.

At Darbhanga

For allotment of vaniing contract at
Darbanga, only one soctety, viz.. N.E.
Railway Vending and Canteen Co-
operative Socfety Lid. Darbhanga has
applied.

(b) The N.E. Railway Vending and
Canteen Co-operative Socely  Ltd,
Darbhanga which applied for a con-
tract in 1974, were not granteg a con-
tract as they were not found suitable
for the same. The applications of the
Co-operative Societies who have applied
in response to the recent call for ap-
plications are gtill under scrutiny.

(e} Does not arise

Representation from Chuti; Rallway
Colony Labour Co-operative Society
Ltd., Ranchi

i 62. SHRI BHOGENDRA JHA: Will
' the Minister of RAILWAYS be pleased
to state:

(a) whether Chutia Railway Colony
Labour Co-operative society limiled
P.O. and District Ranchi on the South
Eastern Railway has been represent-
ing to the Railway Board for (i)
clearing its dues since June, 1974 upte
date (ii) making its member regular

3344 1S4
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workers of the South Eastern Rail-
way and (iii) granting centract of
transhipment work at Ranchi and
Hatia to Co-operative Society: and

(b) if go, Board's reaction thereio?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI1
BUTA SINGH): (a) and (b). Rep-
resentations have been received from
Chutia Railway Colony Labour Co.
operative Soclety to the effect that they
should be allotteg a handling contract
at Ranchi and Halia and that the
labourers now working under the pre-
senl contractor namely Bhojudih Co.
operalive Sociely havec not been receiv-
ing wages regularly.

2. SE Railway Labour Sahayog Sa-
miti Ltd., Bhojudih has heen awarded
goods and parcels handling contract at
Ranchi and Hatia along with certain
other stations on S E. Railway. There
ig one Chutia Railway Colony Labour
Co-operative Society, Ranchi, Registra.
tion No. 58 of 1973. This Labour Co-
operative Society has not been award.-
ed any goods and parcels handling con.
tract by S.E. Raillway. They have how-
ever, represented recently to Division-
al authorities for award of contract of
handling work of goods and parcels
shed, transhipment shed at Ranchi
with recommendation in thig behalf
made by the Join{ Registrar, Co-opera.
tive Societies, Ranchi. The question
of awarding contract to this Society
in repfacement of S E. Railway Labour
Sahayog Samiti Ltd., Bhojudih does
not arise during the currency of exist-
ing contract valid upto 3 years with
effect from 16th April 1973 in respect
of Ranchi and Hatia stations. The
award of contract to Chutia Railway
Colony Labour Co.opertive Society
Ltd.. would be considered whenever a
vacancy arises and if the party applies
in response to call for tenders.

In regard 1o the complaint that the
present contractor namely Bhojudih
Co-operative Labour Society were not
paying the wages to the labourers, the
matter is under enquiry.
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Loss to Railways due to the incident
a¢ Samaslipur Station on 2-1-1975

63 SHRIMATI SAVITRI SHYAM.
Will the Minister of RAILWAYS be
be pleased to state the loss in kind
and cash suffercd by the Railways on
the 2nd January, 1975 bomb incident
at Samastipur Raillway Station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) Minor damage was
caused to some cloth sheets and mat-
tresses sprcad on the dais

Railway Accidenis during 1974-75

64 SHRIMATI SAVITRI SHYAM:
Will the Mimster of RAILWAYS be
be pleased to state

(a) the number of 1ailway accidents

occured during 1974-75, to-date,
(b) causes of each accident,

(c) number of persons died and in-

juted in each accident,

(d) compensation paid or to be paid
to each person miolved in these accl-

dents, and

(e) the loss of property to railways

due to such accidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SNGH) () During the pe-
riod 1st April 1974 to 10th February
1975, there were 799 tiamn acuidents 1n
the categories of collisions, derail.-
ments, level crossing accidents and
fires 1ir tramne on tne Indian Govern-
ment Rallways

FEBRUARY 18, 1975

Written Answers 100
(o) The causeg of these accidents
are as under —

Cawe No of acc
dents
(1) Human failure . 495
(1) Talure of Bquipm=nt . 136
() Accidental . . . 55
(v) Sab>rtage . . 7
v) Ca1se ¢1 1kl not b= estawlished I
(v1) Cause not yet finahsed . 95

«; Its these accdents 229 persons
we ¢ halled and 717 myured

(d) Conpensatior; under the Indian
Railways Act finahised and paid so far
amounis to Rs 329000/- Information
regarding compensation pald under the
Workmen g Compensation Aci 1s being
collected and wall be laid on the Table
of the Sabha

(e) The cost of damage to railway
property involved 1 the accidents upto
JIst January 1975 ha  been estimated
at ajpronimatcly ks 21518 000/.

Application from M,* C F Fulford &
Company for agn Industrial Licence

65 SHRI BHALJIBHAI PARMAR:
Will the Mimster of PETROLEUM
AND CHEMICALS be pleased to
state

(a) whether M/s C E Fulford and
Company have applied for an Indus-
trial Licence without obtaining COB
licence 1n 1970 3f <0, the particulars of
the same and the rcaction of Govern-
ment on this issue,

(b) what are the itemg manufactur-
ed by this firm, item-wise and produc-
tion-wige during Fourth Plan and the
import allowed agamnst each item and
under What provisions, and
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(c) whether they have flouted the
law of the land and if so, what steps
Government propose to take against
them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMCALS (SHRI K. R. GANESH):
(a) Yes, Sir. The items proposed to
be manufactured are as follows:—

S. No. Item Annual capacity
1 G-ntamycin Sulphate 1000 Kgs.

2, Tahlet, - : - 360 Milhon no-.
3. Injectahles f100 lit1e .

4. Ointm~nts< and crecams 25000 Kg-.

5. Sihatiops - « 11000 li roe,

62 Cipsules * 5007 millon nos

(b) Detailg regarding actual produc-
{ion of drugs achieved by the party
during Fourth Plan periog and the
imports allowed against each item etc.,
are being collected and will be laid
on the Table of the House.

(¢) The question whether the frm
was required to apply for grant of a
COB hicence In 1970 is being examined.

Proposals for Dilution on Foreign
Equity ¢f Drug Firms

66. SHRI BHALJIBHAI PARMAR:
Will the Ministef of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what are the proposalg of his
Mmmtr;s‘r regarding Foreign Exchange
Regulation Act, 1973 vis-a-vig dilution

of foreign equity of drug f i
India; v § nrms in

. (b) whether Government will keep
in min.d excess production, excess re-
Patriation anq capital formulation by
:he foreign firms and compel them to
urrender equity, over and above 26

MAGHA 29, 1896 (SAKA)
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per cent in favour of IDPL in view
of over-production/repatriation ete;

(¢) if not, the reasons therefor in
respect of each and every foreign firm
at present holding more than 40 per
cent foreign equity; and

(d) whether Government propose to
consider joint production, sales and
equity together in the case of foreign
firms having inter-linked Direccturship
as has been done in the case of Indian
firmg with common Directors?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) Under Section 28(2' (a) of the
FERA, 1973 all foreign companieg and
India companies having more than 40
per cent non-resident interest have to
seek Reserve Bank's approval to con-
tinue their existing activities. The ap.
phications are received by the Ministry
ot Industry ang Civil Supplies from
the R.B1 In respect of Drugs and
Pharmaceutical Industry, Ministry of
Industry and Civil Supplieg deal with
these cases in consultation with the
Ministry of Petroleum and Chemicals
mn accordance with the guidelines on
Section 29 of the FERA 1473 which
were laid on the Table of the Lok
Sabha on the 20th December, 1973, by
the Minstry of Finance.

(b) to (d). Government have appoin.
ted a Committee on Drugs and Phar.
maceuticals Indusiry under the Chair.
manship of Shri Jaisukhlal Hath: and
its terms of reference inter glha in.
clude: —

(1) To enquire into the progress
made by the industry and the
status achieved by 1t;

(i) To recommend measures neces-
sary for ensuring that the
public sector attains a leader-
ship role in the manufacture
of basic drugs and formula.
tions, and in research and de-
velopment;

(iii) To make recommendations for
promoting the rapid growth of
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the drugs industry and, parti-
cularly, of the Indian small
scale industries’ sectors. In
making its recommendations
the Committee will keep in
view the neeq for a balanced
regional dispersal of the in.
dustry,

The Committee is likely to submit
its report by April, 1975. Government
will take a view on such matterg after
the report of the Committee is receiv-
ed.

Misrepresentation of facts in the
application from M/s Hoechst for
C.0.B, Licence

67. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether M/s. Hoechst have sub-
mitted a proposal for a COB licence in
1973 on misrepresentatjon of faets in
their application;

(b) the items applied under COB,
commencement of production ghown in
their application, along with itemg of
production, their capacity, value of
production/sales and what apparatus
was used to have it verified; and

(¢) whether any misrepresentation
of facts has been found in their appli-
cation and what action Government
propose to take against them for this?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). A statement in respect of
M/s, Hoechst Pharmaceuticals Ltd.,
indicating the name of the item of
manufacture, capacity asked for, year
of commencement of production ex-
factory value of production, source to
which production was reported is laid
on the Table of the House. [Placed
in Library, See No. LT.8889/75]. The
application of the party for the grant

of COB licence is still under considera.
tion.

Statement of Chier Election Commia-
sioner on Snap Poll

68. SHRI NURUL HUDA: Wil the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state whether his Ministry has autho-
riseq the Chief Election Commissioner
to state publicity that snap elections
can be held in 1975 by bringing in
amendments to the Constitution and
revision of electoral rolls?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, SAROJINI
MAHISHI): The Chief Election Com-
missioner being an independnent
agency vested with authority under
the Constitution in the matter of the
conduct of elections, the question of
his being authoriseq by this Ministry
does not arise.
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Import of Crude 0il

72 SARDAR SWARAN SINGH SO-
KHI: Wil the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the names of friendly countries
who have come forward to help India
in the matter of supply of crude oil;

(b) when India is likely to attain
self-sufficiency in petroleum products;
and

(¢) how much gmount in foreign
exchange is involved in oil imports
this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
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(a) Arrangementg for the supply of
crude oil during 1975, on a bilateral
basis. have so far been made as indi-
cated below:

Name of the country Qty. in
Million
Tonnes
Tran . . . . . 3-8
Iraq . : . . 28
Saudi Arabia - . : 11

Negotiations for obtaining crude from
the United Arab Emirates are in pro-
gress.

(b) While every effort has been
dipected towards achieving self-suffi-
ciency for petroleum, it is not practical
to forecast with any accuracy when 1t
will be possible to achieve this.

(c) The foreign exchange outgo for
the import of crude oil and petroleum
products during 1974-75 is likely to be
of the order of Rs. 1124 crores.

Steps to stop Robberies at Nights
73, SHIRI VARKEY GEORGE;
SHRI M. M, JOSEPH:

Will the Minisier of RAILWAYS
be pleased to state:

(a) whether the train robberies are
viry frequent these days and the
passengers do not feel safe while
travelling during nights; and

(b) if so, the steps Government pro-
pose to take to stop these robberies in
the running traing ang to safeguard
passengers’ lives ag well ag their
belongings?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. However,
some sporadic occurrences of robber-
ieg in trains are being reported from
the rallways.
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(b) Protection of person ang property
of passengers in trains is the respqnsi.
bility of the State Governmentg and
they are taking the following steps for
prevention of this type of crime.

(1) Escorting of important trains
during nights by Government
Railway Police.

(2) Regular beat patrolling at sta-
tion platforms and waiting
halls,

(3) Keeping surveillance over cri-
minals and known bad charac-
ters,

(4) Prosecuting criminalg for spe-
cific offences and also detain-
ing persons suspected to be in-
volved in the commission of
such crimes under the Main-
tenance of Internal Security
Act, where sufficient grounds
exist.

(5) Registration and investigation
of the cases involving perso-
nal property of the passengers
by the Government Railway
Police with the efforts to re-
cover the stolen property and
restore it to the owner on the
completion of requisite legal
formalities.

Legislation to Legalise Company
Donations to Political Parties

74. SHRI VASANT SATHE:

PROF. NARAIN CHAND
PARASHAR:

SHRI M. KATHAMUTHU.

Will the Minister of LAW, JUS-
FICE AND COMPANY AFFAIRS
‘e pleased to state:

. {(a) whether a proposal to bring
Orward g legislation to legalise com-
Jany donations to political parties is
inder constderation of Government;

' (b) if so, whether any decision has
seen taken in the matter so far; and

t (¢) if not, the time by which Gov-

wnment would take a decision in the
patter?
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. THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Yes, Sir.

(b) and (c). The question of intro-
ducing a Companies Amendment Bill
for this purpose is under active consi~
deration,

Shortage of Tubulars
O&NGC

faced by

75. SHRT VASANT SATHE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are aware
that shortage of tubulars has hit Oil
and Natural Gas Commission’s work;

(b) if so, the reaction of Govern-
ment thereto; and

(e) action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) to (). While the supply position of
tubulars in the world market is acute,
the ONG Commission’s work has not
suffered on this account, the Commis-
sion having taken necessary steps to
procure the tubulars required for its
operations.

Cancellation of Trains due to Shoriage:
of Coal

76. SHRI VASANT SATHE:
SHRI SUBRAVELU:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether a good number of
passengers and goods trains still stand
cancelled in the various sections/
zones on account of acute shortage ¢f
coal; and

(b) if so, the number thereof_, zone/
section-wise and steps taken in the
matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH (a) Only 258 pairs
out of 1738 pa.rs of scheduled non-
suburban passenger trains remain can.
celled due to shortage of coal Goods
services are norma?

{b) The number of pairs ot cancelled
passenger trains zone-wise 1s given be.
low ~—

Central , . . . . Nil
Eastern . . . Nil
Northern . . . 36
North Eastern . . 40
Northeast Frontier . . Nl
Southern . . . 124
South Central , . 3
South lastein . . I
Western . . 54

Total ¢, 258

The production and offer of steam coal
has been impioving and consequently
supphies of coal to hai wavs has lately
picked up Antiapating the uanprove-
ment in availability of coal will conti-
nue the required passenger traing are
being now progrcesively restored

Import of Crude Oil from United
Arab Emnales

77 SHRI ARJUN SETHI Wil the
Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether there has been any
approach by India Government to
the Uniled Aiab Emirates for the
supply of ciude ol over a fixed
period, and

(b) 1f so, the broad outlines there
of?

THE DEPUTY VIINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHD
(a) and () The question of supply
of crude o1l from the United Arab
Emirates 1s at a preltmimary stage of
discussion It 1g too early to say what
the final out.come would be
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O&NGC Team’s visit to Tripolt
in Libya
78 SHRI ARJUN SETHI:
SHRI KX M MADHUKAR:

Will the Minmster of PETROLEUM
AND CHEMICALS
be pleased to state

(a) whether any lugh-level O1l and
Natural Gag Commission team has
visited Tripoli for further discussions
to conclude the ierms and conditions
of the Labyan concession to the Com-
mission for o1l exploration 1n that
country, and

(b) if so the broad outhines re-
garding the piogiess achieved so {far?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI).
(a) ang (b) To hold discussions with
the Libyan National On° Company and
for eviluating the ol prospecls of
Libya an ONGC team will be visiting
Libva shortly

Exploration for Natural Gas at
Tripura

79 SHRI R N BARMAN Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether recent exploiation at
Tiipura has shown that there is
abundance of natural gas there,

(b) 1f so, estimate of the gas that
15 likely to be found there, and

(¢) by what time the gas can be
put to commercial use and the
scheme formulated in this behalf?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)
(a) A few gas horizons have been en-
countered in the first well drilled at
Baramura struclyre in Tripura

(b) and (¢) The commercial nature
of this strike can be established only
after testing this well thoroughly and
drilhing and testing scme more wells
m this structure And, 1t 18 only afier
the discovery is proved fo be commer.-
cial that the question of 1its utilisgtion
can be considered.
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Italian Plan for Durgapur Fertilizer
Plant

80. SHRI R. N. BARMAN: Will the
Minister of PETROLEUM AND
CHEMICALS be pleaged to state:

(a) whether the Durgapur ferti-
liser plant 1s producing only 30 per
cent of its capacity for the last three
years;

(b) whether an Italian firm has
submitted a plan for resuscitation of
the plant; and

(¢) if so, the broad outhneg of the
above plan and when 1t will be 1m-
plemented?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)"
(a) The Durgapur fertili,er plant,
which commenced trial production 1n
October 1973, has not so far been able
fu stabilise production at a satislactory
Jevel due to the failure ol sume (rih
cul 1tems of  equipment, miostly 1m-
ported. Production 1s, however, being
picsently stabidised at abont 40 to 50
per cent of capacity.

(b) ang (c). Yes, Sir. M/s. Technt-
mont ol Italy were commiss.oned by
the Fertiizer Coiporation ot India to
make a comprehensive end to end
sutvey of the plant with a view to
identify the problems and suggest re.
medial measures to enable the plant
to achieve and stablise production at
near rated capacity. Following are
broadly the modifications/additions
1) replacing certain equipment with
equipment of mmproved designs;
(n) addition of a few equipment:
(1) modifying some of the instru-
mentation and replacement of control
valves which have not performed
satisfactorily; (iv) augmentation of
the capacity and storage of the
demineralised water plant; (v) pro-
vision of certain imported chemi-
water; (vi) modification of the combus.
tion control system of the service boi-
lers and (vii) prowision of more effec-
Gve pollution control.
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The implementation of the above re-
commendations 1s expected to be com-
Pleted in about 18 1o 24 months.

Decision to Advance the Date for

Completing the Delimitation of cons-

tituencies and Revision of Electoral
Rolls

81 SHRI P, M. MEHTA: Wil the
Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether the Election Commus-
sion has decided to advance the date
for the completion of delimitation of
constiluencies and revision of elge-
toral rolls to keep the machinery
tead for general poll at any time;

(i of so, whether the Election
Commission uses 1ts own discretion 1n
doing so;

(c) whether the Election Commis-
sion has taken this decision in  ac-
cordance with the existing laws,

(d) whether the present law staics
that the wholc process of delimita-
tion of constituencieg should normally
b: completed 1n one year to 1b
months, and

(e) whether this process is being
conl leted within two months  time
and ii so, whcther Government have
ashed or 1esued any directive to the
Comnussion 1n this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFIARS (DR. SAROJINI
MAHISHI): (a) The Election Commus.
sion has 1ssued 1nstructions to the
Ch ef Electora] Officers of the States
and Union Territorieg to complete the
current revision of electoral rolls and
to finally publish the same by Feb-
ruary-March, 1975, excent in respect
of some States/Union Territory.

The procedure adopted by the Elec-
tion Commussion was #nter alia intend-
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ed to reduce the consumption of paper
and the volume of printing work and
{0 ensure readinesg to hold election at
any time,

The delimitation of conststituencies
on the pasis of the population flgures
of the 1971 Census is the responsibility
of the Delimitation Commission and is
expected to be compleled by May,
1975.

(b) and (¢). The decision of the
Election Commission in the matter of
the revision of electoral rolls is in ac-
cordance with the provisions of the
Representation of the People Act, 1950
and the Registration of Electors Rules,
1960.

(d) No, Sir.

(e) No specific statutory time-limit
being there, the Delimitation Com-
mission generally endeavours to com-
plete the process of delimitation of
constituencies as early as possible.
The Commission is an independent
statutory body. and the guestion of
Government issuing any directive to
the Commission does not arise.

Manufacture of Formulations in
Excess of Licensed Capacity by
Foreign Firms

82. SHRI P. M. MEHTA: Will the
Minister of PETROLEUM AND CHE.
MICALS be pleased to state:

(a) whether foreign firms have becn
manufacturing formulations in excess
of their licensed capacities during the
fourth Five Year Plan;

(b) whether Grover Committee
which visited Bombay in 1972 detect-
ed useful information in this regard;

(¢) the broad outlines of over pro-
duction firm wise, item wise with
licensed capacity and the production,
year-wise during Fourth Plan period;
and

(d) what steps Government have
taken to protect the Indiap sector
against such malpractices by foreign
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firms, specially when there is no
special technical-know-how involved
in the manufacture of the concerned
formulations?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND -
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). There are 119 drug manu-
facturing units including 35 with
majority foreign equity in the organis-~
ed sector which are producing formu-
lations whose number runs into
thousands, The production facilities
set up by many of these companies
are covered by authorisations issued
to them under Registration Certifi-
cates, Permission/No objection letters
and licences issued to theni, produc-
tion taken up under schemes of diver-
sification and capacities approved
under C.O.B. licences etc. Hence it
is not practicable to assess the value
or fix up a firm licenced capacity for
formulations and the excess of produc-
tion of such formulations.

Information collected by a team of
officers of DGTD ang this Ministry
which visited Bombay in February,
1973 is being utilised by Government.

(d) The Committee on Drugs and
Pharmaceuticals Industry constituted
under the Chairmanship of Shri Jai-
sukhla] Hathi is examining various
aspects of the drug industry including
the measures for promoting the rapid
growth of the drugs industry and
particularly of the Indian and small
scales industries sectors and the insti-
tutional arrangements to ensure equit-
able distribution of basic drugs and
raw materials, Appropriate action

"will be taken on receipt of the report

of the said Committee.
Revision of Electoral Rollg in Gujarat

83, SHRI P. M. MEHTA: Will the
Minister of LAW, JUSTICE AND COM.
PANY AFFAIRS be pleased to state:

(a) whether the electoral rolls in
Gujarat have been revised and com-
pleted;
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(b) whether the Election Commis-
sion has completed all formalities for
holding the elections in the Gujarat
State and if not, what still remaing t2
pe done;

(e) if all the formalities have been
completed, what are the reasonsg for
delay in holding the electiong in the
State;

(d) whether the Gujarat State is
the only State where the elections had
not veen hetd for such a long periou
after the dissolution of the Assembly:
and

(e) when the electionsg in the State
sre likely to be held?

THE MINISTER OF STATE IN TH.
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFIARS (DR. SARCJINI
MAHISHI): (a) The electoral rolls
were revised and finally published on
6.1-1975.

(b) Yes, Sir

(¢) Having regarq to the situatiop
in the State it is not possible to nold
the elections to the Legislative Assem.
bly of Gujarat at preseut.

() No. Sir. The geaersl elections
o constitute new Legislative Assem-
blies ‘after their dissolution in the
States of Kerala. PEPSU, Travancore
Cochin, West Bengal, Orissa and Uttar
Pradesh were helg after a long period.

(e) Government would have the law
and order situation and the drought
situation and other relevant matters
under constant review and electtons
would he held as early as possible.

Proposals From Foreign Drug Firms
for Reducing their Equity

84. SHRI P, M. MEHTA: Will the
Minister of PETROLEUM AND CHE.
MICALS be pleased to state:

(a) whether there were proposals
from M/s May & Baker in 1965 and
from M/s, Pfizers in 1968 for reducing
their equity, and whether they have
fot yet been implemented and if 80,

the reasong for non-implementatisn
of these proposals;

(b) what has been the loss of
foreign exchange from the date of
proposal to date due to non-imple-
mentation of the proposals; and

(c) whether the relevant file of M/s
May & Baker is reported as missing.
and what action Government have
taken or are taking to trace it out?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) M/s. Pfizers were asked te increase
Indian participation from 25 per cent
to 40 per cent by 10th June, 1970 ac-
cording to a condition imposed in the
letter of the Controller of Capital
Issues dated 25-11-1968. The company
came up to the Goverrment on 17th
March, 1970 with its proposals for in-
creasing Indian participation from 25
per cent to 40 per cent by disinvest-
ment ie. by sale of 4,50.000 equity
shares of Rs. 10 each ai the market
value to the Indian public and repat-
riation of salr proceeds to M/s.
Pfizers Corpn, Cologre, Pannama.
On further discussions with the com-
pany the Controller of Capital Issues
informed M/s. Pfizers thut they should
increase Indian holding ir the com-
pany to 40 per cent by 10th June, 1975
without disinvestment,

M/s. May and Baker Limited, Bom-
bay submitteq a proposal for associat-
ing Indian capital in 1964 :—

The proposal was considered Ly the
Foreign Agreements Committee in its
meeting held op the 23rd February,
1865 and it made the following re-
commendations : —

(i) In the prepesel public com-
pany M/s. May and Baker
Ltd. be asked to bring down
the share of their holdings to
60 per cent of the investment,

in two stages. In the first
stage, the holding may be
about 80 per cent to be

brought down to 60 per cent
at the gecond stage. This



119 Written Answers

process should be completed
in a period of about 8 years;

When the new company is
incorporated in India, no
branch of M/s May and
Baker Limited, Bowmbay, in-
corporated in England will be
allowed to function in India.
Distribution of preducts shall
be by the new company not
by a fully owned subsidy of
the UK Company.

(ili) It may be necessary to agree
to some payments as 1ayalty.
technical know-how fees and
for goodwill. Thesa will have
to be further examined;

(iv) Repatriation of Capital should
be avoided as far as practic-
able;

It however appears thai no further
action was taken in this case.

(b) In view of the nature of the
recommendations (iii) and (iv) abnie
it is not possible to wek wut the
details of Iloss of foreign exchange
from the date of propo-al tcdate due
to non-implementation of the propo-
sal.

(c) Yes, Sir,
investigated.

The maeartter is neing

Proposal to set up a Fertilizer Com-
mission for Development of Fertilizer
Industry

85. SHRI R. V. SWAMINATHAN:
‘Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are con-
sidering to set up a high power fer-
tiliser commission in the country for
laying down a national policy for the
development of the fertiliser industry
{0 meet the shortage of fertilisers;

(b) if so, when the final decision is
likely to be taken;

(c) whether against the producticn
targes of 14,33,000 tonnes of nitrogen
and 4,30,000 tonnes of potash for 1974-
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75 the actual production is only
12,00,000 tonnes of nitrogen and
3,30,000 tonnes of potash;

(d) whether this will result in a
great shortage of {fertilisers; and

(e) if so, what steps are being taken
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) No, Sir.

(b) Does not arise.

(¢) P.oduction in 1074 75 as now
anlicipaled 1s 12.0 lakh tonnes of nitro-
gen and 3.5 lakh tonnes of phogsphates
(P205) as against the earlier estimate
of 14.33 lakh tonnes of mlirogen aud
3.63 lakh tonres of P205. There is
no indigenoug production of potash.

(d) and (e). Maximum poss 1 le
gquantitivs ot fert.lisecrs are being im-
ported 1o meet the shurt-full in the
avallabilly of fertibzers arising out
of the short-tall in indigenocus prc uc-
tion. Simullaneously, steps are 10
being taken to raliwonalise the disii!
bution of fertilizers to make the best
use of available fertihizer; and {o sup-
plement the use o' chemical ferilizers
with organic manures. According to
the Ministry of Agricullure, there has
also been a marginal decline in the
anticipated demand for fertilisers
during the year dquc {o adverse wea-
ther conditions etc.

Proposad to Check Consumption of
Petroleum Products

86. SHRI R, V. SWAMINATHAN:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are con-
sidering to check the growth rate of
consumption of petroleum products to
5 per cent against the normal figure
of 9 per cent because oil imports ac-
count for 40 per cent of India’s foreign
exchange spending; and



121  Wniten Answers

(b) 1f so. to what exlent the use of
petroleum products will be checked?

THE DEPUTY MINISTER IN THE
MINISTRY OP PETROLEUM AND
CHEMICALS (SHRI ¢ P MAJHI)
(a) and (b) In wview of the steep
increase in the prices of petroleum
products  Government has taken
various measures to reduce their in-
ternal consumption Economy in con-
sumption has, however to be achieved
in a manner that the essential re-
quirements are not ifected and the
mndustrial and agricultu-al activity 1n
the country is not depressed on this
account The extent to which con
sumption of petroleum procducts can
he reduced will therefore depend
Inrgely upon the reduction of non-
essential consumption as a result of
various measures taken and the extent
to which alternatixe sources of energy
cin be made available

Accumulation of Naphtha in Fertilizer
Factories

87 SHRI R V SWAMINATHAN
Will the Minmister of PETROLLEUM AND
CHEMICALS be pleased {o state

(a) whether ihete hag been ac-
cumulatinn of naphtha because ferti-
liser factories wele not running cven
at 85 per cent of then capacity,

(b) 1f so, what are the reasons for
the fertiliver factorles not running to
their capacity and

(c) whether India had eaported 1,30
lahh tonnes of naphtha duiing the
last year and now there 15 a glut of
1t m the international market which
hay been 1esulting setious scarcity in
recen{ months®

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)*
(a) There has been accumulation of
Naptha stocks during the year due to
Roor off takes by fertilizer plants.

MAGHA 29, 1896 (SAKA)
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The oft takes have, howeve unproved
since November, 1974

(b) Unforeseen mecharical and
equipment fallures in the plants at
Madras, Kota, Vizag ana Goa and
technological problems at Cochin and
Durgapur were mainly responsible for
low production and consequently, low
consumption of naphtha Ip addition,
the plant at Cochm had to be shut
down for nearly two months due to
labour trouble.

(¢) During 1974 approximately 1.24
lakh tonnes of Naphtha wat e~ rorted
The present position of stecks 15 well
under control and the requirements
of Naphtha 1n the couréy aic being
met 1n full

Construction of Kakosi-Bhildi, Harj-
Sami-Radhanpur and Bhavnagar-
Tarapore Railway Line

88 SHRI K S CHAVDA Wil the
Mimster of RAILWAYS be pleased to
state

(a) 1 hether Government propase t)
tahe 1p constiuction of Kakhosi-Bhud,
Huij-Sami-Radhanpur, Bhavnagar-
Taiupoie new 1a1lway line duning this
year or next vear, keeping 1in  view
the recommendation of the Sixth
Finance Commussion not to allot more
than Rs 455 croreg to the scarcity
aftected States

(b) whether Government of Gujarat
has promised to meet the losses, if any,
if these lines become uneconomie, and

(¢) the 1easons for not starting the
constiuction of these railway lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) and (¢) Cong.
truction of Kakosi-Bhildi new line has
been linked with the Delhi-Ahmeda-
bad MG to BG conversion project.
The report of the traffic survey car-
ried out for this conversion 1s under
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-examination. Due to the stringent
financial position, the gauge conver-
sion project, including Kakosi-Bhildi
new line, may have {o be deferred for
some time.

A reconnaisance engineering.cum-
traffic survey carrieq out for Harijan
Radhanpur M.G. line in 1969-70 hud
shown that 1t would be nuremunera-
tive. The proposal was therefore
shelved. A final location engircering-
cum-traffic survey is in progress for
the Bhuvangar-Tarapore B.G. line.
This proposal will be frither consi-
dered after the results of the survey
reports are known.

(b)Y Yus, only in respect of Bhav-
nagar-Tarapore B.G. line, the Govern-
ment ot Guijarat has uagreed to bear
the losses, if any for a period of five
years beginning from the sixth rear
of opening.

Crash Programme to Revise KElectoral
Rolls

89. SHRI Y. ESWARA REDDY:
Wil the Minister of LAW. JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether a crash programme war
undertaxen by the Election Commis-
sion to revise the clectoral rolls; and

(b) if so, the salient fcatureg there-
of ang reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR, SAROJINI
MAHISIil): (a) A genera] revision of
the electoral rolls throughout the
country huas been undertuken with
effect from 1-1-1973.

(b) The salient features of the pro-
gramme are that existing electoral
rolls were published as the draft elec-
Yoral rnlls and a period of two weeks
was allowed from the date of publi-
cation for filing claims and objections.
Simultancously, the Commission
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ordered an enumeration of all persons
who had attained the age of 21 years
on 1st January, 1975, by house to
house visits by enumerators in all the
constituencies 1n the country. On the
basis of the enumeration, iwo state-
menis were required to be prepared
by the electoral registration ofticers,
namely: onc statement coniaining the
names of persons who were nol less
than 21 years of age on Ist January,
18975 ard whose names wese nol 1n-
cludeg in the draft electoral rolls and
a second statement contaiming the
names ol persons who were included
in the dralt rolls but who are since
dead ur have ceased to the ordinarily
resiling in the constituency. These
lisls we. e required o be exhibited on
the notice board i the electoral re-
gistration officer for a period of one
week. Any verhal or wriften objec-
tions which might be i1cceived in res-
pect of these statement., were to  be
considered hy 1he electoral registra-
tion officers and duly disposed of.

Therefore, fresh supplements of each
part of the electoral roll were requir-
ed to be prepareq on the basis of the
deciciohs given by the clectoral regis-
tration officers ¢u claims and objec-
tions On final publication, there
would be one main roll and supple-
ments for each part (f the electoral
rol] of a constituency.

Under the procedure described
above, 1t would he necezsory to print
only the supplements to the existing
rolls and not the eniire roll for each
constituency. This would result in
saving considerable quantities of paper
which 15 in acute short supply as well
as . the expenditure for the printing
of rolls.

Fourth Plan target for goods
movement

90. SHRI Y. ESWARA REDDY:
Will the Ministrr of RAILWAYS
be pleascd to state:

(a) the Fourth Plan target fixed
for the goods movement through Rail-
ways and the actual t-affic offerings;
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(b) the total capital added io the
Railways during the same perivd,

(¢) whether the ftraffic earnings
weic not proportionate to the capital-
charge added and

(d) if <o, the rea<ons therefor’

THE DFPU1Y MINISTER IN THE
MINISTRY OF RAILWAYS (SHRi
BUTA SINGII) (a) The original tra
flic target fined for the Fourth Fne
Year Plan was 2647 million tonnes
which was rewvised 1n 1971 to 2405
million tonnec The actual material-
sation of traffic at the end of the Fourth
Five Year Plan was 184 9 million ton.
nes (provisional)

(1) The total Camtal Investment on
the Railwnys during the Fourth Fie
Yeun Pl ois Rs 79333 crores

oy and (d)  Agairst the increase
f 258 wer ¢ent m Capital-at charae
1l perceniage Increase In earnings
viae 28 durmmg the Fourth Plan
v ch s more ¢r less proport cnate t0
e C.pital-at charge idded

Name of 7 ommissikn
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Increase in Railway Public Service
Commussions

91 PROF NARAIN CHAND PARA-
SHAR Wil the Mimster of RAIL.
WAYS be pleased to state

(a) the names of the Ratlway Fublic
Service Commission 1n India along-
with thar locations and names 9@ the
Chairmen and Membels 1n each case;

{b) whether 1t 1. proposed 1o in-
erease the number of the Raldway
Public Seivice Commissions m the
near futwe, and

\¢) il s0, the likely increase in the
numb¢i and the places where they
would be sot up?

IHC DLPUTY MINISIER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) The Ralway
Service Commis<ions dare located at
Ailahabad Bombay, (alcutta, Madras
and Muzaffarpur The names of the
Charman and Member-Secretary  of
these Commissions are given telow:

Name of Chairman

Name of Member-Secity

Allahabad . . . Shi Mir Qudrat Ali Vacant

Bombav . . . . Shrt Nardco Snatak Shri1 J Edulp
Calcutta . . . Shrt 1lars Hara Das Shr1 $ Ghosh Dastidar
Matns . . . . St M T.Lee ShriD C S.Rao
Muzaffarpur . . . Shr1 K N. Thakur Vacant

(b) ang (¢). In view of the current
financial  stringency the auestion of
Increasing the number of Railway

Service Cummussions has been defer-
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Increase in Income from Goods
Traffic

92. PROF. NARAIN CHAND PARA.-
SHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the income from gords
traffic has increased during the past
6 months.

(b) if so, the amount and percen-
tage of increase m the months of
september, October, November am}
Jecembe:, 1974 for the various K-
way Zones, and

(c) the compalative figures for the
same months during the year 19/v7?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SIMGH) (a) Yes, cornpared
with the corresponding period of last
year, there has been increase in the
earnings tiom goods traffic during the
period of 6 months ending November,
1974 TFigures for subsequent months
are not yet available

(b) and (c). Information 1s given
in the stalement laid on tne Table of
the House |[Placeqg n Labrary See
No LT-8890/75]

Decision on Appeals of Employecs of
Class I, II, III and IV

93. PROF NARAIN CHAND PARA-
SHAR Will the Minister of RAIL-
WAYS be pleased to state,

(a) the total number of empl ycca
mn Class I, II, III and IV for each
zone who have not becn reinstated
after the termunation of their services
in the Railway strike in 1974;

(b) the number of those employees
in each one of these categories whe
have filed their appeals and who arc
awalting final decision in their cases;
and
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(c) the date by which all these
cases would be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No class I or 1I
railway employee had varticipated in
the 1llegal strike of May, 1974. Out of
a total ot about 16,700 Class III and
IV employees who were dismissed/
removed/terminated in the context of
the 1llegal strike., over 13,800 have
been taken back already.

(b) Figures separately for C(lass III
and IV are not readily available and
will be collecteq and placed on the
Table of the Sabha.

(¢) All possible steps are being
taken to expedite final decision In the
cases that are now under counsidera-
tion but no time limit can be indicated.

Revision of rules about Railway
Wagons

94 SHRI RAGHUNANDANLAL
BHATIA

SHRI D D DESAI
SHRI P. GANGADEB:

Will the Minister of RAILWAYS:
be pleased to slate

(a) whether rules are being revis-
ed by his Mmistry to spare Raillway
wagons,

(b) whether the rules will em-
power the Railways to confiscate
the cssential commoditics not taken
delirety of in time; and

(¢) the total number of wagons
that the Railways loaded daily dur-
g the last quarter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). A pro-
posal 1s under consideration to amend
the Indian Railways Act. ‘1he provi-
sion shall pe that the consignments
which are not taken delivery of within
seven days of their arrival at the
terminals can then be disposed of at
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certzin Motified stations where such
consignments get held up. The pro-
posal also provides for essential com.
modities being handeq over to the
State Governments at controlled price.

(c) Daily average wagon loading
(originating) monthwise, for the last
quarter is given below:—

Month Broad Metre

Gauge Gauge

Oct.%74 . . . 20979 5202

Nov. *74 , . . 22314 5148

Dec’74 . . 22844 5518
Mini Fertilizer Granulation Plant

95, SHRI RAGHUNANDANLAL
BHATIA:

SHRI D. D. DESAI:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether a mini fertiliser gra-
nulation plant has been manufactur-
ed by a technical consultancy firm of
West Bengal connected with Chemi-
cals;

(b) whether the plant is capable of
producing organic manure composit
with chemical fertilisers; and

(c) if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):

(a) to (c). The Information is
being collected and will be laid on the
Table of the House.
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Manufacture of New Industrial
Shunting Locomotive

96. SHRI RAGHUNANDANLAL
BHATIA:

SHRI D. D. DESAIL:
SHRI P. GANGADEB:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Railways have manu-
factured a new industrial shunting
locomotive;

(b) if so, whether this will meet
the requirement of heavier train
loads;

(c) whether requirements of faster
shunting speeds would be met; and

(d) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, a new 1400
horse power heavy duty Diesel Elec-
tric  Shunting  Locomotive, type
WDS-6 has been manufactured at Die-
sel Locomotive Works, Varanasi.

(b) angd (c). Yes, it would meet the
requirement of heavier train lcads,
and is capable of hauling a train load
of 3650 tonnes in the yards, at shunt-
ing speed of seven kilometers per
hour.

(d) The important features are that
the locomotive has a starting tractive
<forts of 33 tonnes and has 93 per
cent of indigemous content, It can
negotiate a sharp curve of radius 45
m. and is primarily to meet the re-
quirements of steel plants.

Production of Crude Oil in the
. country

97, SHRI RAGHUNANDANLAL
BHATIA: Will the Minister of PET.
ROLEUM AND CHEMICALS bg pleas-
ed to state:

. (8) whether OANGC has made
any assesstnent regarding the rate of
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production of crude oil in the coun-
try;

(b) whether this would reduce the
country’s dependence on crude im.
ports to feed the refineries; and

{(¢) if so, the Dbroad outlines
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (¢). During 1974-75, the indi-
genous crude o1l production is esti-
mated to be 7.5 million tonnes, By
1978-79, the indigenous production is
expected to go upto about 12 million
tomnes per annum.

Lnip’oyees Dismissed and Suspended
on various Zonal Railways and
Production Units

98. SHRI MOHAMMAD ISMAIL:
Will the Minister of RAILWAYS
be pleased to state:

(a) total number of employees who
were dismissed, suspended in  North
Eastern, Northeast Frontier Railway,
Central and Eastern Railways, Inte-
gral Coach  Factory, Chittaranjan
Locomotives D. L. W. for their parti-
cipation in the last Railway strike;

(b) particulars thercof (Category-
wise); and

(c) reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement is
laid on the Table of the House. [Placed
in Library. See No. LT-8391/75].

(b) Categorywise particulars have
not been maintained ang therefore, are
not available, There being more than
700 categories of workers on Indian
Railways, it would be well.nigh im-
possible task to do so. However,
about 16700 employees in all were
disminsed, removed or had their ser-
vice terminated, and about 10,000
were placyl under suspension.
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(c) The policy; of the Government
as repeatedly stated in both the Houseg
of Parliament is that while no general
amnesty can be given to the staff,
irrespective of the seriousness of their
actions against national interest for not
maintaining the nation’s life-line, the
Raillway Administrations are consider-
mng all appeals and representations
with sympathy putting back to duty
wherever possible, condoning break-
in-service where extenuating circums.
tances brought out on appeals, are ac-
ceptable, So far about 13800 have
been put back to duty and only 500
are still under suspension. The Rail-
way Admnistrations have also been
reviewing court cases in consultation
with  State Governments and have
taken the view that except in cases
where the employees have been charg-
ed with sabotage, violence or intimida-
tion, the Administrations would not
be interested in pursuing such cases

Looting of Goods Train near Sasaram-
Arrah-Sasaram Road Railway
Crossing

99. SHRI M. S. PURTY: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether a Goods Train carry-
ing coal was looted near Sasaram-
Arrah-Sasaram Road  (Bihar) rail-
way crossing by anti-social elements
on the 21st December, 1974; and

(b) if so, the facts thereof along
with the loss suffered by the Rail-
ways as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA BINGH): (a) No,

(b) Does not arise,
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Conversion of Mysore-Bangalore Line
into Broad Gauge Line during Fifth
Plan

100 SHRI § M. SIDDAYYA: Wil
the Mimster of RAILWAYS be pleas-
ed to state-

(a) whether conversion of Mysore-
Bangalore railway line to broad-
gauge will be taken up during the
Fifth Five Year Plan period; and

(b) if not, the reasons thercfor?

THE DEPUTY MINISTER IN TUE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (4) and (1) Re
ports on Engineering-cum-Traffic Sur
veys for the conversion of IMysore-
Bangalore raillway line to Broad
Gauge have been received and are
under examination. It 15 scen that
ihe requirements of the traffic could
te met with by cheaper alternatives.
The ‘project will also be financially
unremunerative A final decision re-
garding taking up this project will be
taken after the results of the exami-
nation become known and also sub-
wet to availlability of funds It s
therefore, premature to indicate if the
I'me could be taken up during the
Fitth Plan period
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Non-availability of Drugs zt Fixed
Prices

102 SHR1 SUKHDEO PRASAD
VERMA Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state:

(a) whether Government are aware
that drugs are not available to con-
sumers at fixed prices printed on
labels by manufacturers; and

(b) 1if so, the necessary steps Gov-
ernment propose to take to enforce
sale of drugs at labellaq prices to
consumers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. B GANESH):
(a) ang (b). Under the provisions of
Drugs (Prices Control) Order, 1870
the price hist, as approved by the
Government and made available by
the manufacturer or the importer of
a drug, is the dealers’ authority for
charging the correct price from the
consumer. The price hist 1s required
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to be displayed by every retailer at
the place of pusiness so as to be ac-
cessible for consultation by any custo-
mer. The question of amending the
provisions of the Drugs (Prices Con-
trol) Order, 1970 to ensure sale of
formulations at the prices printed on
the packs has been under considera-
tion of Government.

A decision has since been tuken to
amend the order.

Dacoity on Barauni-Bhojpur .Train

103. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether armed dacoits robbed
Passengels in a second class compart-
ment of the Patna bound Barauni-
Bhojpur train on the 23rq January,
1975; and

(b) if so, the number of persons, if
any arrested in thig connection and
the tota]l compensation paid to the
victims?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, on 24.1.75.

(b) One person has been arrested
in this case and no compensation has
been paid to the vietims by the Rail-
way Administration so far.

Coal-based Fertiliser Project at
Korba

104. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of PET-
ROLEUM AND CHEMICALS be
pleased to state the progresg made
in the setting up of the coal-based
fertilizer project at Korba?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
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Process licence and know.how agree-
mentg have been signed w.th M/s.
Koppers, Lurgi and Technimont in
respect of coal gasification, gas puri-
fication, ammonia synthesis and urea
process respectively. Some orders
have also been placed for important
long delivery items of plant and
equipment. Soil investigations and
civil works at site have also made
some progress. The laying of cables
and installation of 100 KW station for
construction power has been com-
pleted.

Take-over of Martin Light Raflway
operating in Bihar

105. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government are aware
of the resentment in Patna, Rohtas
and Bhojpur District of Bihar over
the decision of the Martin Light Rail-
way to stop running tramns on the
Arrah-Sasaram and Fateha-Islampur
sections; and

(b) whether 1n view of this, Gov-
ermment are considering to take over
these two lines?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) There 1s no int1-
mation of the Company te stop run-
ning tramns on the Futwah-Islampur
Iine. The Arrah-Sasaram Light Rail-
way Company had, however, 1ssued a
notice of closure of the Railway with
effect from 15.2-75. Representations
there against have been received from
some eminent persons, public bodies
and Light Railway Company Stafft
Association, The Company has, how-
ever, now postponed the date ef clo-
sure of the Railway to 15-3-75.

(b) The Government of Bihar are
taking necessary steps to keep the
line in operation. In view of this, the
question of the Central Government
considering taking-over this line does
not arise.
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©Oil Drilling in Third Well in Bombay
High

106 SHRI D P JADEJA'
SHRI VEKARIA.

Will the Mimister of PETROLEUM
AND CHEMICALS
be pleased to state-

{a) whether o:] has been struck in
tne third well 1n Bombay High off-
shore drilling, and

(b) if g0, salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SR C P MAJHI)
(a) Yes Sir

(b) Open hole Dnl] Stem Test nf
the zone between 1385 to 1421 m 1ind1
cated good flow of o011 with sufficient
pressure

Companies Manufacturing ‘Janta’
Soap

107 SHRI D P JADEJA-
SHRI VEKARIA

Will the Mimister of PETROLEUM
AND CHEMICALS
be pleased to state

(&) the number and names of the
tompanies which are manufacturing
Jania’ soap, and

(b) the price per cake fixed by
each company?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH)
(a) and (b) Presently undermen-
tioned four companies are manufac-
turing ‘Janata’ variety toilet soap and
selling it at the prices mentioned
against each:—
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Name of the Company Price per cake

— e ————— “

Rs

1 M/s Hindustan Le- 1 05 mnclusiie of local
verltd. . taxes.

2 M/sTata ol Mills 0,95 exclusnve of local
Co Ltd . taxes

3 Ms Godre; soaps T 00-Rs 1 05 inclusive
Pvt L4 . of local taxes

4 M/s Swasuk o1l 1 05 1nclusive of local
Mills . . tanes
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Deteriorating condition of first class
coaches in traing between Gonda and
Bahraich

111 SHRI B R SHUKLA

Wil} the Minister of RAILWAYS
be pleased to state

(a) whether cushions in the first
class coaches attached to trawng run-
ning between Gonda and Bahraich
(N E Railway) are torn and the elec-
tri. fittings such as hght and fans are
often missing, and

(b) since how many +vears the
cushiong have not beep changed tl ere-
n?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Thefts and van
dalism have been causing tearing of
the rexine of cushions 1n the first
class and loss of electric fittings

(b) Cushiong are repaired regularly
cverytime the rakes are pliced on the
pit for mamntenance ang the coaches
re now runmng in good condition

Direct train from Samastipur to
Vaidyanath Deoghar and fiom Gava
to Deoghar

112 SHRI MADHU LIMAYE

Wil the Minister of RAILWAYS
be pleased to state

. (a) whether any decision has been
" taken on starting a direct tra'p from
jamastipur to Vaidyanath Deoghar,

(b) whether a decision hag keen
ahen to extend or start a direct framn
tom Gaya to Deoghar, and

(¢) if not, the reasons for the de-
ay”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
3UTA SINGH)- (a) and (b) No
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(c) Starting of direct tramns from
Samastipur to Baidyanathdham (Deo-
ghar) and from Gaya to Baidyanath-
dham (Deoghar) 1s not possible due
to operationa] difficultics at Jasidih
;mli lack of line capacity on Rajendra

u

Amenities at Jasihih ang Deoghar
stations

114 SHRI MADHU LIMAYE
Wil the Mmnister of RAILWAYS
be pleased to state

(a) whether 1t 15 not 4 fact tnat
Jasidih (Deoghar) 15 major p lgrnm
centre of North East India, and

(b) if so why are the water coolers
allowed to remain 1n a state of dis.
repair at the Jasidih station, why no
fans have been Installed on the plat.
forms for the henefiit of passengers,
why the level of the last platform has
not been raised and why an overbridge
1s not consiructed for pedestrians, so
that they dont have to trespass the
Raillway track winle crcssing (o the
other side of the Rail'vay line”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a&) Deoghar 15 an im
portant pilgrim centre and 1s servea
by Baldyanathdham station Jasidih 1s
a Tunction station on the main Iine for
Baidyanathdham

(b) Two water coolers are provided
at Jasidih station During the last
summer, these coolers had suffered out
ages on account of leakage of gas and
also due to power supply restrictions
These water coolers are now 1n work
ing condition

Fans are provided m second class
waiting hall and arrangemenis are
being made to provide fans 1in ‘the
Platform shelter early

The Up platform at Jasidih station
has two faces The face which 1s
mainly used for Up trains is already
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at a high level. The second face of thus
platform, however, is on a low level,
The raising of this face is not consider-
ed necessary at present as the same 18
being used only very occasionally.

An overbridge 1Is already provided
at ‘this station to connect Up and in
Platforms to enable the passengers to
cross over from one platform to the
other,

Through carriage service from Vaidya-
nath Deoghar to major rajlway
stations

115, SHRI MADHU LIMAYE.

Wilj the Mimnister of RAILWAYS
be pleased to state:

(a) whether Government intend to
start through carriage service from
Vaidyanath Deoghar {0 maior raiiway
stations in the country for the benefit
of pilgrims; and

(b) whether any quota will be fixed
for Deoghar Vaidyanath itself on dif-
ferent passenger and express irains
passing through Jasid'h?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) One composite 1st
and 2nd class coach runs between
Howrah and Baidyanathdham (Deo-
ghar). Introduction of additional
through coaches from Baidyanathdham
(Deoghar) to other major railway
stations in the country is not feasible
due to operational difficulties at Jasidih.

(b) Baldyanathdham (Deoghar) is a
station on Branch line and passengers
origirating at this station avail of the
main .dne trains at Jasidih where suit-
able Juotas of first class and second
class sleeper berths have already been
provided.
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Report on restructuring of Drug
Industry

119 SHRI HARI SINGH Wil the
Minuster of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether his Mimnistry with the
help of Health Mimsiry has made a
report on the restructuring of drug
industry 1in India, and

(b) if so, the broad outlines theieot?

THE M'NISTFR OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALg (SHRI K R GANESH).
(a) and (b) No Sir The
Committee on Drugs and Pharmaceut:
cals Industry headed by Shri1 Jaisukh
14l Hathi would make recommendations
on the vraious aspects of drug industry
in India The revort of the Committee
1s expected by April 1975

Shortage of cooking gas cylinders

120 SHRI MUKHTIAR SINGH
MALIK

Wil] the Minister of PETROLEUM
AND CHEMICALS be pleaseq to state

(a) the reasons for shortage of

cooking gas cylinders in the country
at present,

(b) the names of firms manufactur-
g cooking gas cylindeis for Indian
O1l and ESSO,

(¢) the price charged per cylinder
by these firms,

(d) whether there is any variation
in tne rates of cooking gas cylinders
supphed by these firms ang if so, the
reasons therefor, and

(e) the steps taken by Government
to remove the scarcity of eqoking
gas cylinders in the country?

THE DEPUTY MINISTER IN THE
MINISTRY QF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHD.
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(a), The present demand of cooking gas
in the country is far in excess of the
production and marketing capacity of
the o1l companies. Oil Companies in-
cluding their distributors have at pre-
sent adequate number of cylinders to
meet the demand of their existing cus-
tomers and also for the new customers
%o meet their sales target for 1974-75.
Earlier there was a shortage of cylin-
ders due to inadequate availability of
steel. IOC was however allowed to
import steel to the full extent of its
requirements.

(b) to (d). In the case of Hindustan
Petroleum Corporation Limited, bottl.
ing and retail sale of LPG 1s done
through their distributors. Currently
HPC is not huying any cylinders.

In the case of 10C, 1t floated a tender
enquiry in January, 1971. Since no
single parly could meet the full re-
quirements of IOC, I0C had necessarily
to place orders on all the firms who
had quoted nspite of the vamation in
rates quoted by each party.

The price charged by ndividual
fabricators for each cylinder varies
from Rs. 91.83 io Rs. 165.00 depending
upon the datc when prices were ne-
gotiated and contract signed; other
terms of the agreement, date of the
repeut orders placed after providing
for agreed escalation. when the supply
of initial quantity as per the contract
was completed, etc. It will not be in
the commercial interest of the IOC to
disclose the details of contractual ar-
rangements with each party.

Names of firms manufacturing cylin-
ders for the IOC are given below:—

(1) Hindustan General Industries,
Nangloi, Delhi.

(2) Indian Gas Cylinders, Faridabad.

(3) Ambica Cylinder Manufacturing
Co., Ahmedabad.

(4) Cannon Dunkerley Co., Ahmed.-
abad.

(5) Kosan Metal products, Nagpur/
Bombay.

{8) Hyderabad Allwyn Metal Works,
Hyderabad.
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M/s. Martin Burn Ltd., Calcutta and
M/s. Hyderabad Allwyn Metal Works,
Hyderabad, have not been currently
supplying cylinders to 10C on account
of a dispute.

(e) Does not arise in view of (a)
above.

Report of Committee on Reservation
and Booking

121. SHRI MUKHTIAR SINGH
MALIK:

Wil} the Minister of RAILWAYS
be pleaseq to state:

(a) the date on which the Commut-
tee on Reservation and Booking was
set up;

(b) the mames and number ¢f Mem-
berg of the Committee;

(c) the terms of refercnce of the
Committee. and

(d) what is the stage of progress of
the work of the Committee and the
date by which the Committee is hike-
ly to subm;t 1ts report to Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
BUTA SINGH)' (a) July, 1972.

(b) and (c). A statement 1s attached.

(d) The Commttec submitted its
First Revort 1n October, 1973. The Final
Report has not been submitted so far.

Statement

(by The names of the Members of the the
Committee are as under :—

1. Shr1 Krishan Kant Member,

Rajya Sabha. Chairman
2. ShriLokanath Misra Mcmbcr,

Rajya Sabha. . Member.
3. Shri K. Manoharan, Mcmber,

Lok Sabha. Member.
4. Shri 8. M Banetp, Mcmbe;,

Lok S Member.
5. Shri Salcbhov Abdul Kadar,

Member, Lok Sabha. | . Member,
6. Shri Shankar Dayal

Member, Lok Sabha. * Member.
7. Shri Narsingh Narain Pandey,

Member. Lok Sabha. Member.
8. Smt. Sumitra Gandhi Kulkar-

ni Member. Rajya Sabha. , Member.
9. Shri Dinesh Chandra Goswami

Member, Lok Sabha. , . Member.
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(¢) The terms of reference of the
Committee are:

(i) to examine the rules and pro-
cedures in vogue on Railways in
respect of sale of tickets and re-
servation of seats/berths and
suggest proposals;

(ii) (a) Yo minimise inconvenience to
passengers in the matter of
obtaining tickets and reserva-
tions;

(b) to remove the lacunae in
the procedure which permit
commission of irregularities.

(iii) to 1identify the nature of mal-
practices and irregularities com-
mitied by outsiders including
unrecognised Travel Agencies in
securing unauthorised reserva-
tions and to suggest measures to
stop the same; and

(iv) to study the adequacy of the
existing provisions of law to deal
effeclively with the offenders
and to make recommendations in
this regard.

Objection raiseq by MRTP Commis-
sion on the Project of Rallies India
Limited

122. SHRI MUKHTIAR SINGH MA-
LIK: Will the Minisier of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Monopolies and Res-
trictive Trade Practices Commission
has raised objections cn the propos-
ed project by Rallies India Limited
for the manufacture of chemicals, an-
cillaries and intermediaries;

(b) if so, the salient features of the
objections raised by the Commission

ang Government's reaction thereto;
and

(c) the main features of the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
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COMPANY AFFAIRS (SHRI BEDA.
BRATA BARUA): (a) and (b). The
proposal of M/s. Rallis India Limited
under section 22 of the Monopohes and
Restnictive Trade Practices Act for the
manufacture of Chemical auxiliaries
was referred to the M.R.T.P. Commis-
sion on 4-6-74 for further enquiry and
report under section 22(3)(b) of the
Act. The Commission has submitted
its report on 24-12-74 and the same is
under examination of the Government.

(¢) The proposal of the company
envisages establishment of a new
undertaking for the manufacture of
chemical auxiliaries and intermediates
basecdd on polysacharides, starches and
synthetics with an annua! installed
capacity of 3,000 tonnes. The outlay on
the project has been estimated at
Rs. 58.00 lakhs.

Non.acceptance of recommendation of
M.RT.P. Commission by Government

123. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the mames and number of such
business houseg in whose cases the re-
commendations of tne MRTP Com-
wission have not been accepted by
Governrment; and

(b) the reasons therefor
case?

in each

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA.
BRATA BARUA): (a) and (b). It was
stated in reply to Unstarred Question
No. 166 in ihe House today that all the
29 Reports of the Commission in res-
pect of the proposals referred to it
under Chapter III of the MR T.P. Act,
1969, were laid on the Table of the
House along with Central Govern.-
ment’s orders in respect of each of
them, immediately after such decisio.ns
were taken on those Reports. Details
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of these undertakings and their pro-
posals are also contained in the three
Annual Reports of the Central Govern-
ment laid before the House under Sec-
tion 62 of the MRTP Act.

Foreign Drug Companies permitted to
import raw materials

124. SHRI D, K. PANDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government have al-
lowed the foreign drug companies to
import raw ‘materials from their par-
ent companies in Western Europe and
United States; and

(b) if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R.
GANESH): (a) and (b). In so far as
bulk drugs and drug intermediates, the
import of which has been canahsed
through the STC under the *ITC policy
are concerned, imports are made by
STC.

As regards other bulk drugs, drug
intermediates, raw materials etc. im-
ports both to the Foreign and Indian
drugs companies are allowed from
Rupee Currency Area, General Cur-
rency Area and available Credits on
the recommendation of the sponsoring
authorities. In such cases no obliga-
tion is imposed that the imports will
be from United States, Western Europe
or any specific country and the actual
users are free to import from any
available source of supply.

The question of further extending the
list of canalisation of drugs through
STC is under consideration of the Gov-
ernment.
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Reduction in prices of impoarted bulk
drugs by forelgy firms

125. SHRI D. K. PANDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether the foreign drug firms
in the country have sought for a re-
duction in the prices of bulk drugs
imported by STC; and

(b) if so, the factg thereof and
Government’s response thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS SHRI K. R. GANESH):
(ay No, Sir.

(b) Does not arise

Claims made by Punjab Government
against Wheat losses in transit

126. SHRIMATI PARVATHI XRI-
SHNAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Punjab Government
has claimed over Rs. 40 lakhs from
the Railways against wheat losses
during transit;

(b) if so the salient featureg of the
claims made;

(¢) whether the Railways authori-
ties have examined the basis on which
claim has been made;

(d) whether any investigation has
been done to find out those respongi-
ble for pilferages; and

(e) steps being taken to meei the
claims?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

(b) to (e). Do not arise.

*Import Trade Corntrol,
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Progress on oil expioration

127 SHRI SAMAR GUHA Wil the
Minister of PETROLEUM AND CHE.
MICALS be pleased to state the latest
position and salient features regarding
the (1) actual exploration (1) potentia-
hty of exploration (u1) projects drawn
out already for exploration and (V)
expansion of existing fields of explora-
tion of o1l and natural gas?

THE DEPUTY MINISTER IN THE
MIN'STRY OF PEIROLEUM AND
CHEMICALS (SHRI C P MAJHID
The ONGC has extended 1ts explora
tion work {o almost all sedimentary
basins of India on land and to a
hmited extent in ofishore wherever
possibilittes of finding hydrocarkons
exist on geological considerations As
on January 1 1975 the Commssion
hid undertaken drilling on 127 struc
lures (124 on land and 3 in offshore)
36 structures have heen found oil/gas
bearing As a result ONGC have been
able to discover so far on land over
116 00 million tonnes of initial recover-
able to discover so far on land over
categories) of crude o1l and a utile
over 28 000 million cubic mts of natu-
ral gas m Gujarat and Assam 'The
ONGC expects to produce about 864
million tonnes of crude o1l from 1its
on-shore and offshore operations dur-
ing the year 1978.79

In so far as O1l India Limited (QIL)
1s concerned this company apart from
proving the extent and developing the
resources of iis two important o1l fields
at Naborkatiya and Moran in Assam
undertook intensive exploration for o1l
duning the last 3 years at Tengakhat,
Nagajan, Jorajan and Tarajan areas
(all in Assam) ang at Kharsang 1
Arunachal Pradesh OIL has discover
ed total recoverable reserves of 6653
milhion tonnes of oil and 52,561 million
cubic metres of gas

’

MAGHA 29, 1898 (SAKA)

Written Answers 154

Genera] Elections

128 SHRI C K CHANDRAPPAN

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether the Constitutional re-
quirements for holding a general elec-
tion will be completed by May, 1975,

(b) if so, whether Government have
@ plan to conduct the poll sometimes
in May or June, 1975,

(c) the nameg of the States where
assembly elections will be due in
1975, ang

(d) whether Government have a
plan to conduct the eleetions 1n those
States along with the genera] elcction
if conducted i1n May or June?

THE MIN'STER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (DR SAROJINIL
MAHISHI) (a) The Delimitation Com
mission 1s a statutory body constituted
under the Delimitation Act 1972 and
it 15 theretore for that Commussion
to determine 1ts time table However
no specific statutory time-limit being
there the Commussion generally en-
deavours to complete the process of
delimitation of constituencies as early
as possible It is expected that the
delhmtation of the constituencies will
be completed by May 1975

The Election Commussion 18 an
authority under the Constitution and
the decision of the Commuission in res
pect of the revision of electoral rolls
1s 1n accordance with ‘the provisions of
the Representation of the People Act,
1950 and the Registration of Electors
Rules 1960 The Commussion has 1ssu
ed 1nstructions to the Chief Electoral
Officers of the States/Union territories
to complete the current revision of
electoral rolls and publish the same
by February March, 1975, except 1n
respect of some States/Union territory.
Under the procedure prescribed by the
Election Commission for the revision of
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electora] rolls, it would be necessary
to print only the supplements to the
existing rolls and not the enfire roll
lor each constituency On the final
publication of the electoral 1olls, the
result would be the same as 1t would
have been 1f the entire rolls had been
reprinted Thus, the procedure adopt-
ed by the Commission was inier alie
intended to reduce the consumption of
paper and the volume of printing and
lo ensure readiness {o hold elections at
any time

(b) The procedure adopled by the
Flection Commussion need not be taken
to be indicative ot any plan to con-
duct poll Moreover no such proposal
15 under the consideration of the Gov
ernment

(e¢) Kerala
{d) Does not arise

Impory of anti-Cancer drugs by
certain firms

129 SHRI C K CHANDRAPPAN

Will the Mmister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether M/s Burronghs Wel.
come, Cyanamig and Roche, all multi.
national drug companies, purchase
bulk anti-cancer drugs from abroad
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and sometime even imported fimshed
formulations,

(b) whether Government are aware
that an Indian firm 1s producing anti-
cancer drugs n bulk 1y Quillon and
can supply them at one third of the
price of multinational companies, and

(c) if so, why Government do not
get the supply fiom this firm for can-
cer hospitals?

THE MINISTER OF STATE IN THE
MINISIRY OF PEICROLEUM AND
CHEMICALS (SHRI K R GANESH)
(4) lhe details ot quantily and \alue
of bulk anti cancer drug and quantity
and value of finished formulations of
antl cancer drugs 1mpoited by M/s
Burroughs Wellcome and M/« Cjyana-
mid India Itd are iurnished in the
statement attached Similar informa-
t on 1n respect of M -~ Roche Products
I'td Bombay 1s being collected and
will be laid on the Table of the House
4% soon as posstble

(r) and (c) One unit in the small
scile sgector 1n Kerala 1s undersiood
to be producing some bulk anti-cancer
diugs Details regarding actual produc-
tion ottammed, sale price, supply for
ant1 cancer hospilals etc are being
collected and will be laid on the Table
of the House

Statement

Nam of the company

Imports 1973-74

Quantity  Value

BULK FORMULATIONS R
S
M/ f. dBJrroughs Wellcome & Co (India) Pvt Busulphan (Myleran) 1°5Kgs 20,233
td.
Mercap topurine (purinetho1) 8 Kgs 23,271
M/s Cyanamid Nil Nil Nil
Formulations
M s Buarroaghs Wellcome & Co (I) PvtLtd  Aleran (Melph'alan) Tablets 300 Nos 2,839
2 mgxas's
Aleran (Melphalan) tablets 200 Nos [ 2,988
5 mgx25’s
Aleran (Melphalan) nj- 35 Nos 1,651
ection, I00Xmg
M/s Cyanamud Thiotepa parenterals 15
mg. vials 4500
Me lnemr‘:l“ Sodxuxatlu
paren s s mg vials 4500
Methotrexate Tablets2 § » 322,703
mgx 100’ 2250
Calcium Leucovormn 6x
Icc Amp. 90
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Refining of imported Crude by Bur-
mah Shel]l and Caltex

130. SHRI C. JANARDHANAN: Will
the Minister of PETROLEUM AND
CHEMICALS be plesed to state:

(a) whether some of the erude im-
ported on Government account is be-
ng handed over for processing to for-
eign firms namely Burmah Shell and
Caltex;

(b) whether the processing fee be-
ing paid to them is much higher than
what the processing costs would be if
that crude was refined in the 1O.C.
refinery or at those in joint sector;
and

(c) it so, the broag outlines and
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (e). Yes Sir. Keeping 1n view
the producl requirement in different
parts of the country, the surplus im-
ported crude after mecting the re-
quirements of the Public Sector refiner-
108, 1s given {o the foreign oil companies
also for processing on payment of a
reasonable processing fee. The refined
products are being handed over to the
Indian Oil Corporation for marketing.

Demand for representation for Medi-
cal profession in Rajya Sabha

131. SHRI G. Y. KRISHNAN:
SHRI N, E, HORO:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the All India Medical
Conference held in 1974 has demand-
ed adequate representation in Rajya
Sabha for medical profession; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
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COMPANY AFFAIRS (DR. SAROJINI
MAHISHI); (a) No such demand has
been received in this Ministry.

(b) Does not arise.

Advantages due to conversion from
coal to diesel oil

132, SHRI K, M. ‘MADHUKAR'":
Will the Minister of RAILWAYS
be pleased to state:

(a) what are the advantages of con-
verting the operation of train using
coal to diesel oil;

(b) the number of passenger and
goods trains sp far brought under Jie-
sel traction; and

(c) the targel for such conversion
for the year 1974-75?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The advantages
are as follows:

(1) LCetter starting load.

(11) Greater acceleration and deceler-
ation,

(11.) Better average speed and better
hauling capacity.

(1v) Elimination of haults for coaling
and taking water as is necessary
on steam locomotives.

(v) Greater availability of diesel locos
for traffic use.

(b) (1) 36 pairs of Broad Gauge
passenger and 24 pairs of Metre Gauge
passenger trains have been dieselised
so far.

(i1) Through Goods tramn on trunk
routes are on diesel traction.

(¢) No further passenger train is pro-
posed to be dieselised. During the cur-
rent financial year 1974-75, additional
Broad Gauge and Metre Gauge diesels
from Diesel Loco Works, Varanasi are
proposed to be deployed on Western
and South.Central Railways for in-
creagsed freight traffic on trunk routes.
Additional Metre Gauge Diesels are
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proposeq fo be deployed on the
‘Western Railways in Saurashtra
Region for freight traffic,

Production of oil from Bombay high

133. SHRI M. M. JOSEPH:

SHRI NAWAL  KISHORE
SHARMA.:

SHRI VARKEY GEORGE:

SHRI S. A, MURUGANAN-
THAM;

Will the minister of PETROLEUM
AND CHEMICALS
be pleased tq state:

(a) whether Bombay High is asli-
mated to contain o1l reserves in ex-
cess of one billion barrels, or enough
to sustain a production of ten million
tonnes a year for 15 to 20 years;

(b) whether it is hoped that India
will soon be self-sufficient in oil re-
quirements; and

(c) if go, the period likely to be
taken to achieve that goal and appro-
ximate annual foreign exchange sav-
ings in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
{a) to (e). In the three wells drilled
so far in the Bombay High structure
o1l bearing horizons have been en-
countered and the production tests
have shown good flow of o1l. A few
more exploratory wells are needed to
assess the full production potential of
this structure, Until these wellg are
completed and tested 1t is dafficult to
foresee precisely the extent to which
the production from Bombay High will
lead to self-sufficiency 1n o1l. The Com-
mssion would be able to finalise the
production programme from the struc-
ture only after assessing its potential.
Every million tonnes of oil produced,
at current prices, is expected to result
in foreign exchange savings of Rs. 70
crores spproximately.
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Firms find

134. DR, LAXMINARAYAN PAN.
DEYA: Will the Minister of PETROL.-
It;EUMt AND CHEMICALS be pleased

state:

(a) whether Government propose
to take over the foreign drug compa-
nies;

(b) the number of such foreign
drug companies at present in which
foreign capita) is investeq wholly or
a major part of the capital invested
is foreign; and

(c) the amount of original capital
of each such company in the beginn-
ing and at present?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) There is no proposal at the mo-
ment. However, the Parliament Com-
mittee which 1s examuining the pro-
grammes relating to social services,
Education, Manpower Planning and
population policy under the draft Fifth
Five Year Plan has made the follow-
ing suggestion in respect of drug In-
dustry:

“The drug industry should be na-
tionalised to control the prices and
ensure quality”.

Government has appointed a Com.
mittee on Drugs and Pharmaceutical
Industry under the Chairmanship of
Shri Jaisukh Lal Hathi and its teyms
of reference inter.alia include:—

“To recommend measures necessary

for ensuring that the public sector
attaing a leadership role in the manu-
facture of basic drugs and formula-
tions, and in research and develop-
ment”.

The Committee is likely to submit
its report by the April, 1975 and Gov-
ernment will take a view on this ques-
tion after the report is received.
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*'(8) .3nd [ (¢).” Theve are 85 -foreign
cotiipantes ‘at: present.. ‘A stutement n
respect of 26 companies showing the
name’ of foreigh  company, - original
equity, present paid uUp capital and
paid up capital held by foreign share.
holders is attached. Similar informa-
tion in respect of the remaining 9 com.
panies is being collected and will . be
laid on the Table of the House.
[Placed in Library. See No. LT-8892/
751,

135, SHRI HARI KISHORE
SINGH:; Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether in respect of more than
two lakhs Railway ‘employees who
were on strike during May., 197¢ end
later resumed duty, condonalion of
break in service has not been ordered
so far;

(b) if so, the reasons therefor;

(c) the number of employees on all
Railways in whose cases condonation
of preak in service has not been or-
dered so far; and

(d) the time by which their cases
are likely to be decided?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (c). Out of
591 lakh railway employees who suffe-
red break in service as a result of
participation in the illegal ltri‘ke of
May 1973, the break in service of
about 4.47 lakh has been condoned sO
far. Thus only about 1.45 lakh rail-

way. employees still have break in -

service.  The question of condonation
of break in these is receiving urgent
consideration, Vi
(b) ‘The. break in service hes been
condaned in those cases in which the
administritions are satisfied ‘that the
emplgyees could not come to work for
reasons beyond their control.
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(d) The process of condonation of
break ‘in sérvice is continuing with
all possible promptitude but no time
limit can pe indicated.

Proposal to re-introduce amenity of
drinking water in contaimers in traing

138. SHRI HARI KISEORE
SINGH: Will the Minister of RAIl.-
WAYS be pleaseg to state:

(a) whether Railways introduced
the amenity of drinking water in con-
tainers in First Class and Second Class
Coaches (Thirq Class previously) in
certain trains during the year 1970
but discontinueq that during 1971;

(b) if so, the reasong therefor; and

(c) whether Government propose to
re-introduce the same and if se, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) to (¢). Yes. The
facility of drinking water in containers
was introduced as an experimental
measure in first class corridor type
coaches and second class sleeper
coaches on certain nominated trains,
However, owing to difficulties experi-
enced in maintaining the service satis-
factorily and ensuring hygienic supply
of potable water, the service wag dis~
continued for sometime ¢n certain
trains. However, it is now functional
on most of the nominated trains.

Damage fo Raflway property due o
Agitations in Bihar during 1974

1377 SHRI “HARI KISHORE
SINGH: Will the Minister of RAIL-
WAYS be pleased to state: .

) the extent of dimnze .caused to

the Railway property in the State of
Bihar o gccount of agitations during

the year 1974; arid o

S R e

ernment ¢n regard théreto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR1
BUTA SINGH): (a) Rupees twenty
six lakhs approximately.

{b) Coustant liaison is maintained
with the State Governments and with
their help, Civil Police, Government
Railway Police and Railway Protee-
tion Force are posted to safeguard the
railway property on such occasions.

Extra Staff to dp heavy workload
(Northern Railway)

138. SHRI RAJDEQO SINGH: Wwill
the Minister of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No, 1027 on the
16th November, 1974 regarding non-
implementation of Miabhoy Tribunal
report on Northern Railway and State:

(a) whether the Genera] Manager,
Northern Railway has referred some
points to the Raitway Board for clati-
fication;

(b) if so, whether he has demandesd
extra staff for Hours of employment
Branch as the workload will be
heavy; and

(c) if so, the time when decisiun,
will be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes,

(b) Yes.

(c) The question sanctioming extra
staff is receiving active consideration.

Circulation of reviseq rates of cer-
tain allowances

139. SHRI RAJDEO SINGH: Will
the Minister of RAILWAYS be
pleased to refer to the reply given
to Unstarred Question No. 2849 on the
3rd December, 1974 regarding circula-
tion of revised rates of certain allow-
ances and gtate:

¢
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(a) whether the revised rates of
Night Duty Allowance, National Holi-
day Allowance, Travelling Allow.
ance, Acting Allowance, Messing Al.
lowance and other Allowances ete.
have not been circulated by the Raii-
way Board go far; and

(b) if so, the date upto which the
orders notifying the rates wil] be is-
sued?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
revised rates of  Messing Allowance
for tramnees have been finzhised and
will be notified in a few days’ time.

As regards Night Duty Allowance,
a decision has been taken as to the
basis on which this allowance shounld
be calculaied ang the revised rates
are expected to be 1ssued in a few
weeks' time.

It will take
finahzed the
allowances.

some more time to
revised rates of other

Duty hours fixed by Miabhoy Tribunal

140. SHRI RAJDEO SINGH: Wil
the Minister ot RAILWAYS be
pleased to state:

(a) whether the Miabhoy Tribunal
has not added duty of 96 hourg plus
preparatory and complementary duty
in jtg report;

(b) whether the Railway Board too
ignored those who have to do prepa-
ratory and complementary dutligs as
they will be compelled to do extra-
duty with no overtime allowance or
benefit which while most of the others
will get after 96 hours of duty; and

(c) if so, what steps the adminis-
tration propose to take to remove this
injustice?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (BHRI
BUTA SINGH): (a) Para 6.228 (B)
(D)(a) and (b) of the Report of De-
cisions by N. M, Miabboy (copies of
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which have been placed in the Lib-
rary of the Sabha) are reproduced
below for ready reference:

“8.228 (5)(Dy (a) Preparatory and/
or complementary work, which ex-
pression also includes taking ovel
and handing over charges, can be
demanded from workers in regard
to work which must necessarily be
carried on outside the limits laid
down for the general working of
an establishment, branch or shift,

(b) The concerned administrations
will determine, in the light of the
propositions hereinafter mention.
ed, the time required for prepara.
tory and/or complementary work
in regarq to each classification of
worker or workers and, 1f such
tie requires to be includeg in ros-
ters, 1t shall be so done.”

In para 6.59 of the same Report
it 18 clearly stated that “I prefer the
view thal preparalory and comple-
mentary work should not be reckon-
ed as overtime.”

(h) Government have accepteq the
Decisions of the Tribunal

t¢) Government does not consider
that any injustice has been done.

Mismanagement of Aluminium Cor-
poration of India Limited, Asansol

141, SHRI NOORUL HUDA: Wil
the Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether his Mimmstry’s atlen=
tion has been drawn to the malprace
tices and mismanagement of the Alu-
minium Corporation of India Limited,
Asansol;

(b) if go, the salient features there-
of; ang

(c) whether any investigation has
been ordered into the affairs of ihe
Company?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) 8nd (b), Tbhe

MAGHA 29, 1886 (SAKA)

Written Answers 166

following allegations against the com.
pany have been brought to the notice
of the Government.

(1) Declaration of Lock out
with a notice to the Government
demanding various concessions,

(2) Capitalisation from reserve
and surplus of Rs. 67.5 lacs in the
year 1971-72 when the company
was runnmg at a loss,

(3) Issue of bonus shares by the
company.

(c) An investigation under Indus-
tiies (Development and Regulation)
Act, 1931 has beepn conducied and
the report is under examnation of
the Department of Mines.

An mspection under section 209 (4)
of the Compantes Act, 1956 has also
been ordered.

Postponement of bye-elections for

Trivandrum Parliamentary Constitu-

ency and 48 Assembly (Constituencies
in Bibar

142. SHRI NOORUL HUDA:
SHRI A. K. GOPALAN:

Wili the Mmaster of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to siate the reasong for
postponing the bye-elections for the
Tiivandrum Parliamentary constitu-
ency and forty eight Assembly con-
stituencies in Bihar for an indefinite
period?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR
SAROJNI MAHISHI): 'The bye-eleo-
tion from 19-Trivandrum Parliamen-
tary constituency was deferred on
account of threatened sinke 'y a
large section of Government emplo-
yees.

The hye-elections to fill vacancies
in the Bihar ILegislative Assemhly
could not so far be held owing to
the situation prevailing in the State.
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mitation of constituencieg and revision
of electoral rolls

143. SHRI NOORUL HUDA: Wil
the Minister of LAW, JUSTICE AND
::tSMPANY AFFAIRS be pleased to

te:

(a) the reason for the Election
Commission's decision to advance the
date for the completion of delimita-
tion of constitwencies ang revision of
electoral rolls;

(b) whether Government's gttention
hag been drawn to the objection rais-
ed by the opposition party leaders
against this hasty action of the Elec-
tion Commission; and

(e) if so, the reaction of Govern-
meni thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI): (a) Under
the procedure prescribed by the Elec-
tion Commission for the geneiul revi-
sion of electoral rolls which 15 at
present in progress, 1t would be
necessary lo print  only the supple-
ments to the existing rolls and not
the entire roll for each constituencv.
This would result in saving consid-
erable quantities of paper which 1s
in acute short supply, expend:iture for
the printing of rolls and time also.
On the final publication of the elec-
toral rolls. the result would ke the
same as it would have been 1f the
entire rolis had been reprinted., le
all persons who have completed 21
years of age on 1st January. 1975
and are ordinarily residents in g con-
stituency will be registered in the
electoral rolls of that conmstituency.

As regards the delimitation of cons-
tituencies, it may be mentioned that
Delimitation Commission is a statutory
body consiituted under the Delimita.
tion Aet, 1972. No specific statutory
time.limit being there, the Delimtation
Commission generally endeavours to
complete the process of delimitation of
constituencies as early ag possible.
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Hence, it it for the Commission to
determine its time.table,

(b) The Election Commission has
receiveq three representationg in con-
nection with the current revision of
electoral rolls,

(c) The Election Commission is an
authority under the Constitution and
the Delimitation Commission is a stat~
utory pody. As such, they are frec
to take lheir own decisions in ac-
cordan¢y with the provisions of the

relevant laws and rules made there-
under,

Amendment of Article 81 of the Con-
stitution of India

144. SHRI BIRENDER SINGH RAO:
Will the Mmister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government p:cpose
to bring forward a Bill to amend
Article 81 of the Constitution of india;

(b) if so, what are the
therefor; and

reasons

(c) whether the proposed amend-
ment is likely to result in the stop-
page of the work of the Delimitation
Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTCE AND
COMPANY AFFAIRS (DR, SAROJINI
MAHISHI): (a) No, Sir.

(by ang (c). Do not arise.

Uniform Law on Divoree

145. SHRI BIRENDER SINGH RAOQ:
WIli the Minister of LAW, JUS.
TICE AND COMPANY AFFAIRS
be pleased tp state:

(2) whether Gowvernment propose
fo bring forward a Bill for a uniform
law on divorce applicable to all com-
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munities in the light of Law Com-
mission'y report; and

(b) i go, when?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR SAROJINI
MAHISHI) (a) and (b) The Law
Commission has no{ made any recom-
mendation for a unitorm law of divoirce
applicable to all communities

Proposal to conduct enquiry into cost
of production of commodities

146 SHR]I BIRENDER GINGH RAO
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
eq to state (a) whether Government
propose to conduct an enquiry into the
cast of production of commodities pro.
duced by the industnal establishments
bv amending the Companies Law, and

(b) 1f so, the salient features theie-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) and (b) The
Companies Act, 1956 under section
209(1)(d) empowers the Central Gov-
ernment to prescribe by notification
maintenance of cost accounting records
and under section 233B to direct the
conduct of cost audit in respect of com-
panies engaged In produclion, process-
ing, manufacturing or mning activities
This provision was incorporated in the
Companies Act by the amending Act
vf 1965 (Act 31 of 1965) No further
amendment 1s under contemplation

Steps to check monopolistic activities
of large houses

147. SHRI BIRENDER SINGH RAO:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
td to state: (a) what steps Govern-
ment have taken to ensure that the
big unfertaking belonging to larges
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house do not continue to occupy
monopolistic positions i the mdustry
to which they belong,

(b) whether Governmant have
undeitaken any study of the pricing
policy, profitability and marketing

policies of monopoly  undertakings,
and

fc) 1if so, what are the results there-
of und what steps Government have
taken to check the harmful effects of
the monopolistic practices”?

THE DEPUTY MINISTTR IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA.
BRATA BARUA) ta) and (¢) The
steps taken by the Central Government
to achieve the objectives of the
MRTP Act are given itn Chapter I
Pait 1 of the Third Annual Report
pertamning to the execution of the pro-
visions of this MRTP Act, 1969 laid
on the Table of the House on the 18th
December, 1974 ‘

In lieensing large house selectivity
1senerased. the guiding policy being as
mdicated 1n the Press Note of the
Mimistry of Industrial Development,
dated the 2ng February, 1973 (con.
tfained in the ‘Guidelines for Induvs-
iries coples of whith are available
in the Library of the House for refer.
ence), which inter alte laag down the
list of Industries 1n which large houses
are ehgible fo pamicipate alongwith
olher applicants These houses are
ordinart y exduded from the industinies
not mcluded in this hst ewcept where
production 1s predommantly tor export
Ag the said Presg Note indicates this
hst of industries has been drawn-up
by the Government having regard to
the approach to the Fifth Plan, the
corc wmdustries of importance to the
national economy in future, industnies
having direct linkage with such core
industries, and industries with long.
term export potential or of basis en-
tical and strategic importance for the
growth of economy. In regard to the
dominent undertakings Government are
averse to the expansion in the fields
in which the units are dominent. Apart
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from these consideration, a conscious
effort is made to encourage small and
medium entrepreneurs ag well as co-
operalive enterprises.

(b) Nc general study has been made
by the Ministry of Industry and Civil
Supplies or this Ministry, The M.R.T.P.
Commission has, however, undertaken
certain gtudies with regard to mono-
polistic and restrictive trade practices
in respect of certain industries as will
be seen from page 79 of its Third An-
nual! Report.

Loss in refining capacity and delay in
take over of Burmap Sheji and
Caltex

148. SHRI D. D. DESAI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:
(a) whether Government are aware
of the reported fiuge loss in refining
capacity in the country;

(b) if so, Govermment’s reac‘ion

therto;

(e) whether there has been delay in
processing of the Government's deci-
sion to take uver Burmah Shell and
Caltex refineries,

(d) whether the Burmah Shell Re-
finery is runnig al 50 per cent of its
capacity; and

(e) if so, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)-
(a) and (b). On account of the sicep
increase in the prices of imported
crude 0il and the limited availability
of foreign exchange, some of the
coastal refineries have (o operale at
reduced levels resulting in under uiili-
zation of capacity.

(¢) Negotiations in regard to tihe
iake over of Byrmah Shell and Caltex

Refineries are in progress. Govern.
ment are considering the terms, condi.
tions and all other aspects in thig re.
gard,

(@) No, Sir.

(e} Does not arise,

Publication of voters lisis in states

149. SHRI NITIRAJ SINGH
CHAUDHARY:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas.
ed to state: (a) the States in which
volers Lists have publisheg thig year;

(b) whether the voters lists publi-
shed so far are upto date; and

(c) if not, reasons for publishing old
I'sts and the time by which they woulg
be brought upto date?

THE MINISTER OF STATE IN THE
VMINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) The electoral rolls
fur the Assembly constituencies in the
State of Gujarat have been finally pub.
lishe! on the 6th Janunary, 1975,

In the other Stales and Union terri-
toiies, the provess of revision is going
on and the elctoral rolls are scheduled
to be publisheg finally on the 28th
February, 1975 cxcept in some States
where the programme had been shghtly
modified to the following extent:—

Bihai 28-2-1975 1n respect of 6
constitiiencies.
15-3-1975 in respect of all
other constiiuencies.

Himaclial Pradesh 10-3-1975 in respect of 8
constituencies.

15-7-1975 in respect of 3
constituencies (snow

bound areas)
28-2-197$ in respect of ail
onhge?r constituencies.
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Jammu  =nd

28-2-1975 except in res-
mir

ect of 2 constituencies

In  snow-bound areas
where programme has
not been fixed.

Nagaland . 15-3-1975 1n respect of I@
constituencies.
28-2-1975 1n respect of all
other constituencies.
.+ 31-3-1975.

. 30~4-197s (due to extraor-
dinary law and order
situation).

Tripura
Mizoram

(by and (c) The existing electoral
rolls were published in draft during
the first week of January, 1975, as
provided in rule 25(3) of the Registra-
tion of Electors Rules, 1960 Simulta-
neously, enumerators were sent out to
earh house.holdg within Constituency
to record the name of all eligible vo-
ters who became qualified on 1st Jan-
uary 1975 Th < work has been comp-
leted, by ang laige by 31st January,
1975 When the supplements based
on house to house enumeration are
published along with the draft, the
electoral roll will be up-to-date and
accurate

Shortage of Essential Drugs in

C G H.S. Dispensaries/Hospitals
in Delhi

150 SHRI K LAKKAPPA wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether most of the CGHS
dispensaries/Government hospitals in
Delh; and XKarnataka are running
short of essential drugs due {o themr
present shortage, and

(b) the steps that are being taken
to increase production of essential
drugs to meet the demand?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALg (SHRI K. R GANESH):
(a) There is no general shortage of
drugs In the country. Shortages of
particular branded products for which
equivalent praducts manufactured by
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other companies are usually available
are reported by the State Drug
Controllers from time to time.
Due to the petroleum crims, the
prices of drugs m the international
market increased steeply from
about October 1873 and availabl.
Iity also became difficult. Even so, the
State Trading Corporation were able
to make arrangements for adequate
quantities of the varicus bulk drugs
However, m view of the difficult avail.
abihity in case of some of the drugs,
early delivery schedules could not be
arranged By now, however, adequate
supplies have been made to the various
drug manufacluring umts for most of
the drugs As regards shortage of es-
sential drugs 1n any of the CGHS dis-
pensaries/Government hospitals m
Delhi and Karnataka, information 1s
being collected ang will be laid on the
Table of the House

(b) Government have taken the fol-
lowing measures to increase the pro-
duction of drugs —

(1) Public sector undertiakings pro.
pose to ewpand substantially
during the Fifth Five Year
Plun 1n the Field of drugs and
Pharmaceuticals A provision
of Rs 70 crores has been in.
cluded in the Draft Fifth Five
Year Plan tor expansion/
diversification of qrug industry
in the public sector

(11} In the case of bulk drugs and
drug intermediates which are
mmported through the State
Trading Corporation. arrange.
ments have been made for
adequate imports

With a view to ensure the regulated
and rapid growth of drug manufacture
and furthe: with a view io ensure that
all essential drugs are available to the
consumer at reasonable Prices, Govern-
ment have conshituted a Commuttee
under the Chairmanship of Shm Jar-
sukh Lal Hathi whose terms of refer-
ence wmnter-aliz include:—

“To make recommendations for
promoting the rapid growth of the
drugs industry and particularly
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the Indian and small scale industries’
sector In making its recommenda-
tions, the Committee will keep in
view the neeq for balanced regional
dispersal of the wndustry,”

To examine the measures taken
80 far to reduce the prices of drugs
to the consumer and to recommend
such further measaies as may be
necessarv {o ralionalise the prices of
basic drugs and formulations

To recommend measures for pro-
viding essential drugs and common
houschold remedies to the general
public especially 1in the rural areas

The Committee 15 expecied to submy
s report by April 1975

Unified Railway Police Force

152 SHRI MOHINDER SINGH
GILL Wil the Mimister of RAIT~
WAYS be pleased to state

(a) whether 1t hag been decided to
constitute a unified Railway police
force to effectively tackle the wide-
spread 1ncidence of crime on the
Railway netwoark including thefts m
yards
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(h) if so, the new duties sought fo
be asgigned to the proposed force
which the present ones are not en-
irusted with, and

(c) what 1s the ratio between the
Railway property and goods stolen,
piifered, lost or damaged and recovery
made of these goods during ihe last
two years through the combined efforts
of RPF and GRP ¢

THE DEPUTY MINISIER IN THR
MINISTRY OF RAILWAYS (SHRI
BUTA SNGH) (a) and (b) No decr-
sion to constitute a Single Unifled
Ralway Police Force for the entire
Railway system in the countiy has yet
been taken A suggestion to this effect
to combine the Government Railway
Police under the State Go.ernments
and the Railway Protection Force
under ihe Railways 18 cnly in the
prelmmaiy stages of considelation

The enclosed statement indi~ates the
value of property and goods stolen
lost and pilfeved and recovirnes there-
of made during the last two financial
years ‘The ratio of the recoveries tu
the losses 15 2 9 and 10 67 in year
1972-73 and 1973-74 respectiely

Statement
. 1972-73
Head Value of proper  Value of proper Ratiwof t
e ty_stolen pil- 1y 1covered reuenes
fered under IPC 10 losses/
and RP (UP) thefte
Act
o _ (Rs ) (Rs)
(1) Thefts and pilferages  (includs - B
those from seal 1ntact wngonns%
of booked consignments B . 1,64,48,519 30,21,799
(2) Ralway Materials and fittings 48,900,664 17 53,719
ToraL 2,13,39,183 47 74918 29
1973-74
(1) 'Thefts and pilferages (includin
those from sesls intsct  wagons) o
booked consignments . 2,39,66,647 17,78,194
(2) Railway materals and fittings . 52,88,716 25,60,023
TOTAL . 2,02,55363 423831 087

Mol
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Avallapility of essentia; drugs at fized

153, SHRI MOHINDER  SINGH
GILL: Will the Minister of PETRO-
LEUM. AND CHEMICALS be pleased
to state: :

(a) whether it has been decided to
make essential drugs available to
consumers soon at fixed prices in the
retail shops on retail level, and

(b) if so, the steps that have 'u‘een
taken in this direction taking into
account the urgency of the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). The prices of drugs are
statutorily controlled under the Drugs
(Prices Control) Order, 1970 which,
inter alic provides that no retailer
shall sell any formulation to a custo-
mer at a price exceeding the retail
price of that formulation approved by
the Central Government.

The drug manufacturing units with
annual turnover not exceeding Rs. 50
lakhs have, however, been exempted
ifrom the requirement of obtaining
Government approval to the fixation/
revision of their prices.

Government of India have set up a
Committee on Drugs and Pharmaceu-
tical Industry under the Chairmanship
of Shri Jaisukhlal Hathi. One of the
lerms of reference of the Commiitee
is: “To examine the measures taken
56 far to reduce the prices of drugs
for the consumer and to recommend
such further measures as may be
necessary to retionalise the priceg of
i basic drugs and formulations.”

The Committee is expected to sub-
mit ity report in April, 1975.

Surveys conducted by O&NGC for Oil
expl :

154. SHRI MOHINDER SINGH
GILL: Will the Minister of PETRO.
LEUM AND CHEMICALS bhe pleased
to state:

(a) whether O&NGC has stepped up
its exploitation activities to locate vil
prospects in new areas in different
parts of the country;

(b) whether geological and geobhy-
sical surveys have been conducted in
Punjab also; and

(c) if so, the names of the places in

fat State, money spent and the
success achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI)-
(a) Yes, Sir.

(b) Yes, Sir.

{c) Seismic and gravity-cum-magne-
tic surveys have been carried out in
the districts of Hoshiarpur, Gurdaspur,
Amritsar, Ferozepur, Bhatinda. Jullun-
dur, Ludhiana and Patiala of the
Punjab State and in Chandigarh.
Drilling was undertaken at IHoshiar-
pur, Adampur and Zira. The wells
did not give any show of oil or gas.
The total cost incurred upto the year
1973-74 in respect of the areas men-
tioned ahove, including a small area

now in Himachal Pradesh, ig about
Rs. 45 lakhs,

Press note of Chief Election
Commissioner regarding
votery list

165. SHRI N, E. HORO: Will the
Minister of LAW., JUSTICE AND
COtMPAN-Y AFFAIRS be pleased to
state: ) :

_(a) . whether the Chief Election Com.
misgioner has issued any press - note
regarding the voters list in varfous

- States; and
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(b) if so, the names of such States
where the verification work hag been
completed?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): (a) No, Sir.

(b) Does not arise.

Traing cancelleg during 1974-75 due to
coal shortage

157. SHRI NAWAL KISHORE
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(2) the number of traing cancelled
on various Indian Railways during the
year 1974-75, upto 31st January, 1975
due to shortage of coal;

(b) the loss suffereq by Governmeng
on this atcount in termg of fare and
freight, separately;

(c) the time by which the position
of supply of coal to Railways for
runnming tramg 18 likely to rmprove
and the time by which all the trams
cancelled for want of coal are likely
to be rup on various zones; snd

(d) the particulars of effoits made
or proposed to be made m this rega1d?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)' (a) 1o (d). Inioima-
tion 1s being collected and wii Le lmd
on the Table of the 8abha in uue
course.

Contract with a French firm for con-
structing fertilizer plant at Paradeep

158. SHRI M. V. KRISHNAPPA'
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government of India
have entered into g contract with a
French 9rm to construct a fertiliser
plant as Paradeep in Orissa;
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(b) it so, the salent features of
thig contract; and

(c) whether the work on this pro-
ject hag since commenced and if not,
the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) No, Sir.

(b) Does not arise,

(c) The Paradeep project has been
approved in principle. The project
will be taken up for implementation
as soon as the financing and other ar-
rangements are tied up.

Production of bulk drugs in excess of
licensed capacity by foreign drug
firms

159. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to slate:

(a) which are the lLife-saving aud
cssentia]l formulations marketed by
foreign fitms with more than 26 per
ceny foreign equily in excess of theiwr
licensed capacity or approved capa-
city, details 6f each itey witp pro-
duction figures, durmng the last three
years,

(b) whether some of the formula-
tions ke Sentivini, Vitahest Vidays-
lin are manufactureq much more than
the licensed capacity just to repatriate
huge amounts of foreign exdhange, vio-
lating lawsg of the land;

(c) if so, why no penal action has
been taken against these firms or the
bureaucratg supporting and assisting
them; and

(d) whether these formulationg can
be manufactured by Indign firms and
it o, the guidelines for the same 'may
be indicated?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R GANESH)
(a) Industrial licences/approvals
granted to the drug companies are of
the following nature

(1) Registration of the Industrial
undertakings 1n respect of such drug
manufacturing firms as were engag-
ed 1n the manufacture of Drugs priox
to the date ¢n which the Industries
(I&R) Act, 1951 came into force
In the case of such firms, only a
certificate of Registrat on indicating
the Scheduled industry in which 1t
falls, name of the undertaking wath
address, name of the owner and ls
address were mentioned Neither
the specific articles nor the capacity
were mentioned m such certificates

(1) Industrial Licences under the
Act  The licence indicated the items
and annual capacity But in many
cases particularly in the cuse of
formulations, 1t was mentioned that
the 1tem (s) should be manufactured
within the overall hicensed capacity

(ul) No objection /Permission let-
lers These letiers weie 1ssued by
Government up to 1985 subject to
the followmg condilions —

(1) No additional piant #nd macht-
nery will be requited for the
purpose,

(ny No royalty will be payable,

(n) The products would be mar-
keteq under Trade Marks al-
ready mn use and no new
patent was involved,

(iv) No gpecial concession in re-
gard to the mmport of basit
raw malerials ang ngredient
would be made in relaxation
of the general import policy
in force from time to time
In guch approvals, capacities
for individua] items were nof
specified in all cases,
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In case of drugs and pharmaceut~
cals, due to historical reasons it Is,
therefore, dufficult to fix up any capa-
city for formulations or calculate the
excess production and value of such
formulations Moreover, the number
of formulations rung into thousands

(b) and (¢) A statement indicat-
ing the name of the party, item of
formulation manufactured, lLicensed/
approved capacity and the production
during the last two years is attached
These formulations are being manu
factured as per market demand The
question of excess production 1is \ nder
consideration

(d) Yes, Sir The applications
from Indian Compantes are considered
It 15 the policy of Gov-
ernmer 1 to encourage the Indian sec-
{for This Ministry have also appoint-
ed a Committee under the Chairman-
ship of Shri Jaisukhlal Hathh and the
terms of reference of the Committee
;nter alie include

on merntis

(1) To enqure into the rrogress
made by the industry and the
statue achieved by 1t

(1) To 1ecommend measures reces-
sary for ensuring that the pub-
lie sector attains a leadershup
rolo 1n the manutactie of
hasic drugs and formulations
and in rescarch and develop-
ment

(1) To make recommendations for
promoting the rapid growth of
the drugs industry and, parti-
cularly, of the Indian and
small scale industries sectors.
In making its recommenda.
tions the Committee will keep
In view the need for a balanc-
ed regional dispersal of the
industry.
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%16 Name of the party Item of

Licensed/ approved
capacity

Production (fitres)

formula-
tions 1972 1973
1. M/s. Abbott Labo~ Vidayhn  4.55,000 0,31 108
ratories India L iitres Fa. (overall T80 9037 (1999’;4)
for all liquids)
2. M/s. Sandoz (I) Ltd. Santivini , 2,13,000 4,87,346 4 ¥8.236
litres p. a. (overall
for all hquids)
3. Ms. Hoechst Phar-  Vitahext 2 lakhs litres (re- 3,31,000  3.46,088 2,785,778
maceuticals Ltd. istered  with (1974)

GGD  issue of
COB for this
mwem s under
consideration).

Production of bulk drugs ip excess of
licensed capacity by foreign drug
firms

160. SHRI K. S, CHAVDA: Will the
Minister of PETROELUM AND CHE-
MICALS be pleased to state.

(a) whether many  foreign drug
manufacturing firms are producing
bulk drugs in excesg of their licensed
capacity if so, their names, the names
of the bulk drugs, the licensed capa-
city or allowed under permission
letters!COB licence, production of
each item, their sale value of the
formulations and approximate out-
flow of foreign exchange involved,
year-wise during the last three years;

(b) what were the initial equities
of these firms, their equity today, whe-
ther the present equity was built up
out of profit earned in India or any
subsequent equity was brought from
abroad; and

(e) whether they used their bulk
drugs for captive consumption, manu-
faetured them from penultimate stage,
the international C.LF. price of each

item, the price of the formulation and
the tota; sale value of eacn bulk drug
and formulation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) and (c). Information 1s being
collected and will be laid on the
Table of the House

(b) There are 35 foreign companies
at present A statement indicating
original equity, present equity and its
composition 1n respect of 26 compames
15 attached Information in respect
of remaining 9 companies 1s being
collected and will pe laid on the Table
of the House [Placed in Library. See
No LT-8893/75.}

Application of the Price Controj Order
for Drugs 1970

161, SHRI K. S. CHAVDA: wWill the
Minister of PETROLEUM AND CHE:
MICALS be pleased to state:

(a) the broad features of the Price
Control Order for Drugs 1970;
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(b) whether prices in 1970 were
ixed under package deal for the for-
sdgn firms having more than 26 per
ent foreign equity, if so, the names
f the items the production, import
alue of the items and the sales value
luring the last three years;

(c) whether any revised price Guide-
ines have been issued, if so, the
main features of the same and whether
these were meant to help Organisation
of Pharmaceutical Producers of India
and the foreign firms; and

(d) whether Government propose
to give special treatment to the Indian
firmsg in respect of priceg to encourage
the Indian sector of drugs industry ind
cnable it to develop and achieve self-
sufficiency?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R. GANESH)'
(a) The main features of the Drugs
(Prices Control)  Order, 1970 have
been furniched in reply to part (3)
of Unstarrej Question No 2068 ans-
wered 1 the Lok Sahbha on 26th
November, 1974.

(h) The prices werc fixed m 1Y7¢
unuer the package deal for all the
taree seclors of the ndustry viz.
fo.eign controlled. Indian controlled
mnd smal} scale who opted for the
‘alernative scheme” as previded
ander the Drugs (Prices Control)
Order, 1970

(c) Gudehnes for Intennm price
revision of formulations to neutrah:e
only the increases in the raw mute-
rial and packing material costs were
wsued in July, 1974. These “Guide-
lines” are applicable to all drugs &nd
pharmaceutical unils whether in the
Indian or foreign sector. A copy of
the “Guidelines” 15 laid on the Table
of the House. [Placed in Library.
See No. LT.8834/74].

(d) The prices of drugs are statu-
tonly . controlled under the Drugs
(Prices* Control) Order, 1970 which
makes no discrimination between the
different sectors of the pharmaceutical
Industry., However, eli drug manufac-

MAGHA 29, 1808 (SAKA)

Written Answers 186

turing units with a saleg turn-over mot
exceeding Rs. 30 lakhs per annum
have been exempted from obtaiming
Government’s approval for fixation/
revision of prices of their products
This has helped the smaller units.
The Committee on Drugs and Fhar-
maceuticals Industry headed by Shri
Jaisukhlal Hathi is examining the
various aspects of the Industry and
appropriate action will be taken by
the Governmesnt in the light of the
recommendations of the Committee

Employees whose services were
terminated, guspended in the last
strike on Eastern Railway

162 SHRI SAMAR MUKHERJEE:
Will the Minister of RAILWAYS
be pleased to state:

(a) number of employees whose
services have been terminated or who
have been suspended in Eastern Rail-
way for their participation in the last
Railway strike,

(b) particular: thereof
wise); and

(category-

(c) reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) () to (v). No 1all-
way employee of the Eastern Railway
has been suspended or hus services
terminated for mere particapation It
the strike of May '74. However, where
railway employees have violatel the
law of the land or have acted against
clear orders, they have been suitably
taken up. 2,848 employees of the
Eastern Railway were dismissed/re~
moved/terminated m the context of
the last strike and out of them, 2.260
have been taken back so far. Out of
1,196 permanent employees suspended
from duty, 1,071 have heen taken to
duty already. Category.wise figures
are not maintained by the railways;
there being over 700 categories it
was not possible to do so. Ag regards
dealing with such employees as were
taken up, the policy of the (overn-
ment as repeatedly pronounced in
both Houses of Parliament s that
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while no general amnesty can be
given to the staff irrespective of the
national interest m maintaing the
seriousness Of their actions against
nation’s life-ine, the Railway Admi-
nistration are considering all appeals
and representations with sympathy,
putting staff back to duty wherever
possible, condoning  break-in-service
where extenuating circumstances
brought out on appeals are acceptable
The Railway Admimstration have ¢lso
been reviewing court cases in consul-
tation with State CGoveinments and
have taken the view that except in
cases where the employees have heen
charged with sabotage, wviolence or
infimidation, the Raiways would not
be interested 1n pursuing such cases

Employeeg dismisseq and suspended on
South Central Railway

163 SHRI SAMAR MUKHERJEE
Wil the Mmster of RAILWAYS
bhe pleased to state

(a) the number of employees dis-
missed and suspended in South Cen-
tral Railway for tueir pariicipation 1n
the last Railway sirike,

(b) Section-wise paiticulais there-
of, and

(¢) reaction of Governmcnt there-
1o0?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SIRI
BUTA SINGH) (a) No employee
ot the South Central Railway was
dismissed/removed from service orf
suspended irom duty for mere parti-
cipation in the last rallway strike 1n
May 1974 However, where emplo.
yees flouted the law of the land and
violated cleai orders, they have been
suitably dealt with The number of
employees of SC Railway dismssed/
removed from service or whose ser-
vices were termnated and who have
not been taken back to duty so far is
69 out of a tfotal of 580 All the 34
employees who were suspended from
duty have already been put back to
duty.
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(b) Section-wise figureg are not
maintained by the Railway.

(c) The policy of the Government
as repeéatedly pronounceq in both
Houses of Parliament is that while
no general amnesty can be given to
the staff irrespective of the serousness
of their actions against national -
terest in maintaining the national’slife
hLine, the Rallway Administration are
considering all appeals and represen-
tations with sympathy, putting staft
back to duty wherever possible, con-
doning break-in-service where exten-
uating circumstances brought out on
appeal are acceptable The Rallway
Administration have also been review-
ing court cases in consultation with
State Governments and have taken
the view that except in caces where
the employees have been charged with
sabotage, wiolence or intimidation,
the Railway would not be interested
in pu.suing such cases

Interview of Chief Election Commis-
sioner on T.V

164 PROF MADHU DANDAVA'E
Will  the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether the Chief klection Com-
missioner recently gave an Interview
toTV onAIR

(b) wuether he expressed his per-
sonal views about snap poll, and

(¢) if so, the 1eaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFRAIRS (DR SARO-
JINI MAHISHI) (a) Yes, Sir

(b) The Chief Election Commissi~
oner, vested with the constitutional
authority 1n the matier of the
conduct of elections, 1s not preclu-
ded from making public statements,
1f and whenhe considers it necessary
to do so, and the views expressed by
him in the interview, referred to,
should be deemeq to be the views
of the Commission,

(¢) Does not, arise.
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Appointment of Judges of Supreme
Court and High Courts

165. PROF, MADHU DANDAVATE:
Wil the Mmnister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether Government are con-
ndering a proposal for the appoint-
nent of a Parhamentary Committee
‘or consultation and obtamning opinion
ncludmg opinion of bar and emunent
urists to recommend to Parhament
vell defined norms to be observed
n the appointment of Chief Justice of
India and other Judges of Supreme
Jourt and High Courts, and

(b) if so, the salient features of the
yroposal?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI!
H R GOKHALE) (a) No Sir The
existing practice evolved 1n accord-
ance with the prowisions in the Con-
stitubhon has worked satisfactorily

(b) Does not arise

Report submitted by MRTP
Comnussion

166 PROF MADHU DANDAVAT1E
Will the Mimister of LAW JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether the MRTP Commis-
sion has submitted a report cn the 18th
December, 1974,

(b) whether a large uumber of
ecommendations made by the
ARTP Commission have teen muti-
ated by the Tumpany Law Depart-
nent, and

(e) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
TINISTRY OF LAW, JUSTICE AND
'OMPANY AFFAIRS (SHRI BEDA-
SRATA BARUA) (a) No Report was
ubmitted by the Commission on the
8th December, 197¢ in respect of
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the references made to it under Chap-
ter III of the MRTP Act, 1969, but
the Central Government had placed
before both Houses of Parliament on
the 18th PDecember, 1974 the Third
Annual Report pertaining to the exe-
cution of the provisions of the MRTP
Act for the period from 1st January,
1973 to 31st December, 1973 which
included as Part II thereof, a Rerort
submitted by the MRTP Commission
on 1its working during the calerder
jyear 1973

(b) and (c) Every Report of the
Commuission submitteq under Chapter
III was laidd on the Table of the
Hoise mmmediately after a decision
was taken thereon by the Central
Government along with the Centrsl
Government's self.explanatory orders
thecieon The details of cases under
se.lions 21 22 and 23 of the MRTP
Act finally disposeq of after the re-
ceipt of the Commissions repo.t:
diing the calender vear 1973 are
ginen m Appendix II of the Third
Annual Report 1oeried to above It
will be seen from these documents
that there has been no mut lation on
the recommendations made by the
Commission eftected by the Central
Gotvernment

Protest from D M A against Regularis-
ing excess capacity of Foreign Drug
Flims

167 PROF MADHU DANDAVATS
Will the Minster of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether the Indian Drug Manu-
facturers’ Association have proiested
agamnst Government’s decision to
1egularise the excess capacity of
foregn drug manufucturing com-
panies,

(b) 1f so, the reasons thereof,

(c) whether Government have

finally taken any decision in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI K. R. GANESH):
(a) to (c). The Indian Drug Manu-
facturers’ Association repr:sented ta
the Government that the unauthori-
sedly expanded capatities of foreign
drug companies should not be regu-
larised in haste and it would be more
appropriate .for ‘Government to take
action on these and other matters
once the findings of the Hathi Com-
mittee are known. No decision has
vet been taken by Government on the
question of excess production of
drugs, and decision will be taken only
after the report of the Hathi Com-
mittee is received.

Cases pending in High Courts

168. SHRI S. N. MISRA: Will the
Minister of LAW, JUSTICE ARD
COMPANY AFFAIRS bte pleased {0
state:

(a) the number ¢f civil and crimi-
ral cases and othey pztitions pending
in each High Cour: of the country os
on the 1st January, 1975;

(1) since whea  they huve been
pending; and

(c) what steps hive bean taken oy
Government to expedite the dispusal
of the cases?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR[ H. R. GOKHALLE): (u) to
(c). The information is being collect-

ed and will be held on the Table of
the Houcze.

Remittance abroag by Foreign Drug
Firms

_169. SHRI S. N. MISRA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a.) the amount remitted abroad Hy
!oz*e-zg-n drug  manufacturing firms
during the last three years, year-wise;

(b) what is the licensed capacity of
each of these firms for diflerent for-
mulationg and the number of instances
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where with imported raw miterials,
the formulations have been over pro-
duced by these firms during the game
period; and - -

{c) what action Government have
taken against those nrms which have
indulged in over production of for-
mulations with imported raw mate-
riala?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) A statement indicating the remit.
tances made by each of the foreign
company with foreign equity exceed-
ing 50 per cent during the years 1071
and 1972 is laid on the Table of the
House. [Placeg in Library. See No.
LT-8895/75] on the basis of the in-
formation furnished by the companies.
Similar information for the year 1973/
1973-74 in respect of each foreign
company is being collected and - will
be laid on the Table of the House.

(by and (c). Industrial licences/
approval letters granted to the firms
are of the following naturer—

(i) Registration of the Industrial
undertakings in respect of
such drugs manufacturing
firms as were engaged in the
manufacture of drugs prior
to the date on which the
Industries (Dev. and  Reg),
1951 came into force. In the

case of such firms, only a
certificate  of  Registration
indicating the Scheduled

Industry in which it falls,
name of the undertaking with.
address, name of the owner
and his address were mention-
ed. Neither the specific arti- :
cles nor, the capacity were
mentioned in such certificates.

(ii) Industrial Licences under the
Act: The licence indicated
the items and annual capacity.
But in many cases, partici- .
larly in the case of formuls- ~
tions, it was mentioned - that’
the item(s) should be mang~"
factureq within the ovetall’

licensed capacity. R




193 Written Answers MAGHA 29, 1896 (SAKA)

{ii1) No objection permission let.
ters: These letlers were
issued by Government upto
19685 subject to the following
conditions:

(i) No additional plant and
machinery will bé required
for the purpose;

(i) No royalty will be payable;

(ii2) The products would be mar-
keted under thade marks al-
ready in use and no new
patent was involved;

(iv) No special concession in
regard to the import of Lasic
raw materialy and ingredient
would be made in relaxation
of the general import policy
in force from time to time.
In such approvals, capacities
for individual items were not
specified in all cases.

In case of drugs and pharmaceuti-
cals, due to historical reasons, it is
therefore not practicable to indicate
the approved capacity for for-
mulations or calculate the excess pro.
duction. However, particulars of all
mport licences including names of the
firms, value of the items etc. are
rublisheq in the “Weekly Bulletin of
Industrial Licences, Import Licences
and Export Licences”, copies of which
sre regularly made available to the
Parliament Library. The question of
excess production of drugs is under
consideration of Government.

Shortage of Life-saving drugs

170. SHRI S. N. MISRA: Will the
Mmister of PETROLEUM AND CHE-
MICALS be pleaseg to state:

(a) whether there is acute shortage

of hfe.saving drugs in the country;

(b) 1f g0, the reasons tnerefor; and

(¢) what is the potential available
In the country at present for the
manufacture of these drugs and what
seps Government propose tc take to
Temove the scarcity of these drugs?
44 Lg-7

Written Answers 194

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH)"
(a) and (b). There is no general
shortage of the saving drugs in the
country. Preseutly the shortage of
the following drugs has been reporied
and the reasons for ghortage are indi-
cated against each:

1. Hepann . Power Shortage

2. Tople Anti- M/s. Galxo lacoratorieg
gen Injections  one of the manufacturer
have stated that thig

prooduct was productirg

local reactions snd  they

are trying to further

improve their strains

to minimise such regc-
tions and as such thejr
product will not he gvail
sble for a period of

approximately two
years, !

3. Petnidine The indigenous manufact.
urers  M/s. Gluconat
are reported to have
discontinued production
of this drug.

4. Angesthetic  One of the indigenous
Ether . manufactarers. Mis,
Hyderabad Chemicals
are reported to have dis~
continued ‘production of
this drug. The Produc-
tion of M/s. Alemhic
Chemicals Works was
affected during 1974 due
to intermittant power
breek-downs.

$. Andrenaline M/s. Burroughs  Wel-
come wlo are caly
manufacrures  of this
drug ir the country have
stated that ttey find
manufacture of  this
drug uneconomic,

Reports of occati © nal shortages of some
proprietory branded il oms are also received
from time to time but sim ilar preparations of
other manufacturers are generally avadable
in the market, !

H (c) The positio‘xhis indicated below ‘]
§ . ate  potential 18
eparin amnble. All the sta-
les have been re-
quested to meet the
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Tequirements of power
for drdg industry par-
ticularly units  Dbaving
& continllous process.

Triple Antigen 'The balance requirements

Injections will be met through
imports till adequate
potential is built up
in the country.

Pethidine Same as for ‘Triple

Antigen Injection.

AnaestheticEther Adequate potential avail-
able . M;s. Alembic
Chemicals are  stepp-
ing up their produc-
tion of this drug by
cutting down their
production of Sulpher

Ether.
Adrenalipe . Adequate potential avmi-
able 1n the  country.

This  1tem 1s, how-
ever, admissihle for
imports  under the
Import Trade Control
Policy. Actual
users  have been ad-
vised to apply fir
import of this drug

to the extent Mis,
Burroughs welcome
cannot  meet their
demand.

Accumuiation of Fuel Oil in Refineries

171. SHRIMATI ROZA TLSH-
PANDE: Will the Mimster of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether a cons:derable decline
in demanq has caused a virtual glut
of fuel oil in refinerses;

(b) it so, the facts thereaf and rea-
sons for decline in demand; and

(¢) the sleps being taken for the
disposal of the stock?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). Various measures were
taken early last year to reduce the
consumption of the different petro-
leum produets including furnace ojl.

Written Answers 108

The price of furnece oil was increased
substantially {0 encourage switch over
to coal. Vigourous measures were
followed tp promote fuel economy and
efficiency in the consumption of fur-
nace oil by large consumers, A'Stand-
ing Committee on Furnace Oil was
appointed under the Chairmanship of
Secretary and Director-General, Techi-
nical Development to monitor the pro-
gress in this direction. 1Issue of
licenses to the new industries based
on furnace oil was discouraged. Fur-
nace O1l quotas were laid down for
consumers on the basis of 10 per cent
efficiency cut for the specified core
sector industries and 20 per cent for
the others over their consumption in
1873.

All these measures have resulted in
a reduction of furnace oil sales. As
a result furnace o1l stocks which were
at a low level in the beginming of
1974 creating problems in maintsining
the supply line have now been huilt
up. There has however been some
additional build up of stnck in recent
months on account of low demand for
Bitumen leading to increased rroduc-
tion of turnace o1} trom the refineries.
Arrangements have however been
made to stagger imports suitably so
that there is no difficulty on  this
account.

New Pattern of Placement of Orders
for Wegons

172 SHRIMATI ROZA  DESH-
PANDE: Will the Minister ¢f RAIL~
WAYS be pleased to state.

(a) wheiher a new pattern of place-
ment of orders for wagous by the
Railways on wagon building industry
is going to be evelved; ang

(b) if s0, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No such proposal
is under consideration at present.

(b) Does not arise.
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Excessive Production of Drugs vis-a-
vig shortage of some Brands

173. SHRI BHALJIBHAI PARMAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the excess production
and shortage of some brand names of
drugs are going hamis-in-g.ove,

(b) whether his Ministry consults
the Ministry of Health, DGTD, Plann-
ing Commussion, Mumustiy of Finance
and Mumstry of Law, Justice and
Company Affairs for the excess pro-
duction of formu'ations and bulk drugs
fiom penullimate stages Ly foreign
firms,

1c) 1if so, the comments/reaction
rcrerved from cach of these Depart-
ments/Mmistries, scparately, and

{d) the manner in which his Minis-
try wants to help the Indian Sector
nd curb the activities of the foreiga
soetor of diugs ar dusiry?

Tk MINISTER OF S1ATE IN THE
wINISERY O PELROLEUM AND
CHEMICALS (OHRI K R GANESH),
ta) Reports of shortage, of certamn
Liawded and proprietory products n
«itain areds are recernved from lime
to time Some of thesc are produced
In excess of the lirensed/appicved
« ipacity

(bt lo (d) The question of excess
poduction of diugs 15 under consi-
du ation of Government This Ninis-
1y have also jppointed a Commuttee
m Diugs and Pharmaceutical Indus-
i1y under the Chanmanship of Shu

1sukhlal Hathi and the terms of
teference of the Committee inter-alia
1icdade

“(1) To enquire into the progress
made by the industry and the
status achieved by it

{1) To recommeng measures neces-
sary for ensuring that the
public sector attains a leader-
ship role in the manufacture
of basic drugs and formula-
tions, and 1n research and
development

(m) To make recommendations
for promoting the rapid

MAGHA 20, 1896 (SAKA)
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growth of the drugs industry
and, particularly, of the Ine
dian and small scale indus-
tries’ sectors In making 1ts
recommendations the com-
mittee will keep in view the
need for a balanced regional
dispersal of the industry’.

The steps taken py the Government
to regulate the activities ot foreign
firms and to encourage the Indian
sector are as follows —

(1) The Indian sector of the Indus-
try 1s given preterence 1n
approval of manufacturing
schemes,

(11) Manufacture of increasing
number ot bulk drugs through
public sector undetitakings,

() Industria] licences are usually
not 1ssued to toreign hrms
for producing formulations
unless hnked with the produc-
tion of bulk drugs,

(1v) They are asked to take Uup
production of bulk drugs fiom
more basic stages and to make
available a switable portion of
their hulk drugs production
to non-assuciated formulators
i the country as a condition
for being permitted expansion
in capacity or for taking up
new activity

(v) Under the Foreign Exchange
Regulation Act 1973 the
foreign drug manufacturing
Companies are required to

bring down the foreign
equity to the levels
specified 1n the guidelines

1ssued under Section 29 of the
Act

(v1) When foreign majority com-
panies are granted substan-
tial expansion they are re-
quired to dilute the foreign
equity m accordance with the
following formula“

40°, of the Inthe case  Exceeding 75°
estimate 1 of companies

cost of ex-  wuth foreign

pansion holdirg

33-1/3% * Exceeding 60%

but not exceed-
ing 75°%
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25% .. ++  Exceeding <1% but

not exceeding 60%

©Of] exploration op land ang Off-shore
Areas

174. SHRI VARKEY GEORGE;
SHRI M. M, JOSEPH:

Will the Minister ¢f PETROLEUM
AtNtD CHEMICALS be pleaseq to
state:

(a) the broad outlines of the oil
exploration on land and in the off-
shore areas in various parts of the
country;

(b) the success achieved so far dur-

ing the exploratory work going on in
oil-bearing areas;

(c) the efforts made to achieve self-
sufficiency in oil; and

(d) the stepg taken to achieve gelt-
sufficiency in the matter of rigs, drill-
ing platforms and other ancillary
drilling and production equipment?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a8) to (c). The ONGC has extended
its exploration work to almost all
sedimentary basins of India on land
and to a limited extent in offshore
wherever possibilities of finding
hydrocarbons exist, on geological con-
siderations. As on January 1, 1975,
the Commission had undertaken dril-
hing on 127 structures (124 on land
and 3 in off shore). 36 structures
have been found oil/gas bearing. As
a result, ONGC have been able to
discover so far on land over 118.00
million tonnes of intial recoverable
reserves (proved and probable cate-
gories) of crude oil and a little over
28,000 million cubic metres of natural
gas in Clujarat and Assam.

FEBRUARY 18, 1875
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In the three welly drilled go far in
Bombeay High structure, oil bearing
horizons have been encountered and
the production tests have shown good
flow of oil. Atter drilling a few more
wells it will be possible for the ONGC
to make an assessment of the full
production potential of this structure.

In so far as Oil India Limited is
concerned, this company, apert for
proving the extent and developing the
resources of its two important o1l flelds
at Nahorkatiya and Moran in Assam,
undertook intensive exploration for
oil, during the last 3 years at Tenga-
khat, Nagajan, Jorajan and Tarajan
areas (all in Assam) and at Kharsang
in Arunachal Pradesh. OIL has dis-
covered total recoverable reserves of
66.53 million tonnes of oil and 52,561
million cubic metres of gas.

The indigenous production of crude
oil in 1978-79 is estimated at aboul
12 mullion tonnes.

(d). The ONGC has underiaken
manufacture work-over rigs of 50 and
28 tonneg capacity. M/s. Bharat
Heavy Electricals Limited (BHEL)
have concluded a collaboration agree-
ment for manufacturing drilling rigs
in India with a USA firm. In addi-
tion BHEL have also developed some
production equipments like high pres-
sure valves ang christmas trees.
Pumps, engines, compressers, under
structures efc. are already being pro-
duced by some Indian firms.

The Commission presently has cmne
mobile offshore jack-up platform
“Sagar Samrat”. To intensify its off-
shore exploration activities, the Com-
mission has issued a letter of intent to
a foreign firm for charter of a semi-
submersible mobile drilling unit with
an option to purchase it later and is
also making efforts top aecquire one
more offshore rig. For the first stage
production from the Bombay High
the Commission is making eftorls to
procure a fixed platform from some
foreign shipyard. M/s. Engineers
India Limited and M/s. Mazagaon Dock
Limited are also developing facilfties
for design and fabrication of plat-
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forms and such facilities would be
utilized to the extent possible for
fabrication of fixed platformg during
the subsequent phases of production.
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kmport of lndo-Metacin

179 SHRI RAMAVATAR SHAS-
TRI Will the Mmister of PETRO-
LEUM AND CHEMICALS be pleased
to state

(a) whether the drug Indo-metacin
was imported by Marck Sharpe and
Dharn for more than flve years at
c1f cost of Rs 5000/- per kg when
the woild price was Rs 400 per kg;

(b) whether after canahisation of
this drug by the State Trad'ng Corpo-
ration at a cheaper price the same
foreign company refused to lift the
drug because it is 1imported from
Poland and also refused to reduce
their prices; and

(c) if so, the steps taken by Gov-
earnment to rectify the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R GANESH):
(a) The quantity and the price at

138 (SAKA)
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whick M/s. Merck Sharpe snd Dhome
imported Indo-Methacin from 1867 to
1971 is given below:

Year Qumtity C.1.F.price
Imported at whuch

T

1967 . 743 4,543
1968 . 341 4,554
1969 . 340 4,570
1979 . 557°5 4,572
1971 . 900 4,320

No imports were made by the Com-~
pany after June, 72, World prices that
prevailed during the above period are
not available. During 1973-7¢ and
1974-75 STC imported Indomethacin,
at weighted average c.if. prices of
Rs. 1000 and Rs, 648 per kg. respec-
tively.

¢b) The campany was not willing to
take drug importeg from Foland, but
ofiered supply from 1ts foreign prin-
cipal of 200 Kgs. at 425 per Kg. and
additional 400 Kgs. free to cost so
that the average c..f. price for 600
Kgs. would work out to about Rs
1062 per Kg.

(c) Indian Drugs and Pharmaceuti-
cals Ltd. has been asked to take up
formulations of Indomethacin.

Delay in withdrawal of orders inflict-
ing various punishment on employees
participating in strike

180 SHRI BHOGENDRA JHA:
Will the Minister' of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No, 3989 on the
10th December, 1974 regarding Divi-
sion-wise break up of employees puni-
shed for partiapating in strike (North
Eastern Railway) and state;

(a) whether all the orders of break-
in-gervice, suspension and removal
from service, have since been with~
drawn;
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(b) it so, facts thereabout, zone-wise;
and

(¢) it not, reasons for delay and
Zone-wise break-up of those still un~
dergoing victimisation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Out of 5.91 lakh
railway employees who suffered break.
in-service as a result of participation
in the illega] strike in May ’74, the
break-in-service of about 4.47 lakhs
has been condoned o far. THus, less
than 144 1lakh railway employees
are now left with break in their
service as against about 2 lakhs on

Written Answers 308

10th Dec. *74. 'The guestion of condo=
nation of break-in.service in the
remaining caseg is receiving urgend
consideration.

(b) and (c). A statement is attach-
ed. Break-in.service iy the automa.
tic consequence of participation in fl-
legal strike. However, as decided by
GoV¥ernment, as a special case the
break-in.gervice has been condoned
in those cases in which the Railway
Administrations are satisfled that em-
ployees could not come to work for
reasons beyond their control. The
process of condonation of hreak-in-
service is continuing with all promp-
titude.

Statement

Railway

No. of No.of No. of
employ- employ- perma-
ees still  ess sull nent
undergoing under
break-in- suspension tempo-
service r

sta

dismis-

sed,
removed
dischar-
ed from
service
but net
so far
back te

duty.

1 2 3 4
Central e e e .. 12,947 108 174
Eastern . . . . . . 5,641 125 588
Northern . . . . . . . 8,266 10 152
North Eastern . . . . . 5:904 79 133
Northegst Frontier o . . . 47,831 9 999
Southern o« . . 13,814 28 107
South Central | . . . . . 4,129 .. 6
South Eastern . . . . . 20.600 146 624

Western

11,867 10 268
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Complaint ahout quality of Drugs
Imported from East Eurepean
Countriey

181. DR. RANEN SEN: Will the
Minister o2 PETROLEUM AND CHE.
MICALS be pleased to state:

(a) whether the foreign drug firms
have complained that the drugs im-
ported from the East European coun-
trieg are of sub-standard guality; and

(k) if so, the tacts thereof and Gov-
ernment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
Ka) No, Sir.

(b) Does not arige.

Directions given tg keep Electoral
Rolls upto date by February

182, SHRI B. S. BHAURA: Will the
Mimister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;

(a) whether the Chief Election
Commissioner has directed the State
Election Commissivners to keep the
electoral rolls upto date by February
end advancing the original schedule
by four months; and

(b) whether it is an early poll pre-
varation and if so, the salient features
inereof?

THE MINISTER OF STATE IN THE

' MINISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS (DR. SAROJINI
MAHISHI) : (a) A general revi-
sion of the electoral rolls throughout
the country has been undertaken with
effect from 1-1-1975. The Election
Commission’ has expedited the proce-
dure so as to finally publish the rolls
Quring Februsry-March, 1975, except

in the case of some States/Union ter-
| Itory,

MAGHA. 29, 1898 (SAKA)
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(b) The procedure adopted by the
Commission was intended to reduce
the consumption of paper and the vo.
lume of printing work and to ensure
readiness o hold election at any time
and as such it need not be taken to
be indicative of early poll preparation.

New Technique for Extraction of
Fertilizer from Brown Coal

183. SHRI M. KATHAMUTHU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleaged to state:

(a) whether Government are aware
that a new technipue for the extracte
tion of fertilizer from brown coal has
been discovered in Czechoslovakia,

(b) if so, the broad featureg thereof;

(c) whether there is any possibility
of trying this process in Indra; and

(d) it so, the steps being taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R.GANESH):
(a) to (d). Government are aware
of the developments in the techni-
qQues for the gasification of brown
coals for production of nitrogenous
fertilizers, However, according to
information presently available, none
of these developments have been com-
mercially proved for industrial use.

Electrification of Kaipadar Road
Station

184 SHR] CHINTAMANI PANI-
GRAHI: Will the Minister of RATL-
WAYS be pleased to state:

(a) whether steps are being taken
to electrify the Kaipadar Road station
in Khurda Road Division in S.E. Rail.
way; and

(b) if 80, by what time this will be
electrified?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS (SHRI
BUTA  SINGH): (4) and (D). Low
ténsion power supply i3 not yet avail-
#ble near the Kaipadar Road station.
The stationr will be taken up for elec-
trificatfon g8 soon as Orissa State
Electricity Board make power supply
available at reasonsble rates for which
they have already been approached
by the Zona] Raflway Administration.

Ofl Exploration in Bombay High

185. SHRI N, K, SANGHI:
SHRI TRIDIB CHAUDHURI:

SHRI SHANKAR DAYAL
SINGH:

SHRI P. R. SHENOY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) what is the present position
with regard to exploratiun of o1l
resources 1n the Bombay High,;

{b) whether the explorations
already made give positive indication
of availability of o1l and it so, the
quantum thereof; and

(c) when the commertial explora-
tion of oil will commence 1n the wells
which are rich in cil and whether the
Bombay High complex will be 1ich
enough to meet the countiy's need in
the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(@) to (c). In the three wells drilled
8o far in the Bombay High structure,
oil bearing horizons have been en-
countered and the production tests
have shown good flow of oll. A few
more wells are to be drilled tor as-
sessing the full production potential
of this structure,

While the ONGC would be able to
finalise the production programme

fromi the strusture onbly after siwess-
ing: By potential, tie Comimision is
taking action % 84 up an interme.
diate stage of production during 1876~
71 s0 as to be sble to produce oil
from Bombay High at the rate of
about one million tonnes.

Scheme (o Sellr Esséniial Drugs at
Labbelled Frives

186. SHRI N, K. SANGHI:
SHRI VAYALAR RAVI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleaged to state:

(a) whether Government are con-
sidering a scheme under which some
essential drugs will be sold at labe-
lled prices;

(b) whether the scheme has gince
been finalise and if so, the main fea-
tures thereof; and

(c) whether the prices which will
now be displayed on labels will be
fixed by Government and if so, the
basis on which such fixation wili be
made?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) to (c). The prices of drugs are
statutorily cortrolled under the Drug:
(Prices Control) Order, 1970, whict
provides that no retailer shail sell
any formulation to a customer at g
price exceeding the retail price of thai
formulation approved by the Central
Government. The said Order furthe:
provides that every manufacturer
importer or distributor of a Jormula-
tion intended for sale shall display
on the label of the container of the
formulation the maximum retafl
price of that formulation.

The drug manufacturing umts with
annual turn-over not exceeding Rs
50 lakhs have, however, been exempt.
ed from the requirement of obtaining
Government approval to the Axation/
revision of their prices.
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Government of Indis hav
a Committee on Drugs mderﬁm:‘-’
ceutical Industry under the Chairman-
ship of Shri Jaisukhlal Hathi whose
terms of referencs, inter ala, include:

“To examne the messures taken
%0 far o reduce the prices of drugs
for the consunver and to recommend
such furtner measures as may be
neceasary to rationslise the pri-
fes (:! basic drugs and formula-
ions”.

The Commitiee is expected 10 sub-
mit its report in April, 1975.

Cancellation of Traing in Western
Rallway

187 SHRI N. K. SANGHI. Will the
Minister of RAILWAYS pe pleased to
state:

(a) whether more than 100 trains—
both goods and passengers—were can-
celled mn the Western Railways be-
cause of the acute shortage of coal;

(b) whether similar cancellations
have taken place in other Railways
also during the last six months, and

(e) if so, the present position of
coal supply to the different Railways
as agamst then scheduled demand and
itcps taken to meet the shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
3UTA SINGH): (a) Yes The curtail-
nent was mainly confined to passen-
ier gervices.

(b) Yes,

(¢) The production and offer of
steam coal has picked up lawly and
the sufply of coal for Railways has
tonsequently improved since Lecem-
ber, 1874, The present level of sup-
plies have picked up to meet the
scheduled demand of coal for the
Railways. Anticipating that the
Improvement will continue, the re-
Quired passenger trains aie now being
brogreastvely restored.

MAGHA 29, 1896 (SAKA)
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Coloaring of Kerosene to  Present
Adultrhtion

188, SHBI N. K. SANGHD: Will
the Mmister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government had moot-~
ed a proposal to dye kerosene so as
to prevent adulteration of petrol with
kerosene; and

(b) if so, when 1t is likely to be
implemented and the reasons for de-
lay?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(b) The scheme could not be taken
up 50 far due tc non-aviilability of
a suitable dye for the purpose from
indigenous sources Some indigenous
manufacturers of dyes were however
trying to develop a suitable uye for
this purpose and have now succeeded,
Indian Qil Corporation, Cochin Refine-
ries Ltd, and Assam Oil Company
have been asked to prepare feasibi.
ity reports on the facilities required
for Gauhati, Barauni, Cochin and Dig-
boi Refineries These are likely to
be completed soon wien further action
will be taken to start colouring of
kerosene o1l on an experimental basis
in some areas.

Stoppage of Conversion Work on Ermn-
akulam-Trivandrym Line Due to Pau-
city of Funds

188 SHRI VAYALAR RAVI: Will
thet Minister of RAILWAYS be pleased
to state:

(a) whether the construction work
on the conversmion of Ernakulam-Tri-
vandrum railway line into Broaé
Gauge hag practically come to a halt
due to the lack of enough funds; and

(b) if so, what extent the work
has been affected due to non-avail-
ability of funds and the reasons there-
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for together with the steps taken by
Government to complete the work in
Scheduled time?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH), (a) No.

(b) There has some reductioa in
the allotment of funds in the current
financial year due to curtailmert in
the Plan outlay for the Railways.
However, all possible steps are being
taken tp ensure that the progress of
the work ig maintained by reappro-
priation of funds from ofher works, to
the extent possible.

Funds Allotted for eonversion of Ern-
akulam-Trivandrum Line into Broad
Gauge

190. SHRI VAYALAR RAVI: Wwill
the Minister of RAILWAYS be pleased
1o state;

(a) the total amount allotted in the
Railway budget for 1974-75 for the
conversion works of the Ernakulam~
Trivandrum Railway line into a broad
gauge line;

(b) the total amount spent so far
in this year and how does it compare
with the total amount sanctioned by
Government for this purpose during
this period; and

{c) whether Government are awarc
that the Railway Users Association in
Kerala has accused Government of
diverting funds allotted for this pro-
ject to other projects in other States
and if so, the facts thereof and if not,
the reasons for not spending the whole
amount allotted in the budget?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
‘BUTA SINGH): (a) The total amount
allotted for this work in the railway
budget for 74-75 is Rs. 361 lakhs.

(b) The total amount spent {a 1874-
75 upto the end of January, 1975 is
Rs. 211 Yakhs. As the amount has been
sanctined for the whole year it is not
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possible to compare the expenditure
upto January, 1975 witii tha ellot-
ment.

(c) There has been no diversion af
funds ag alleged. Due to cut in the
funds allotted to the Railways in
1974-75, 11 is now proposed to reduce
the funds allotied for this work to
Rs. 306.50 lakhg which is anticipated
to be fully spent.

Allocation for Manglore-Bombay Rafl-
way Line during Fifth Five Year
Plan

v

191. SHRI P. R. SHENOY: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Planning Commis~
sion has approved the proposed Man-
galore-Bombay Railway line; and

(b) it so, what is the amount allot-
ted for laying the line during the
Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
Final Location Survey between Apta
and Das gaon has been completed and
the reporls are under examination
Fina] Location Survey betwee; Das-
gaon gnd Ratnsgiri including  spot
checks between Ratnagiri ani1 Man-
galore is in progress. The propossl for
construction of line from Apta to
Mangalore wil) be considered further
after the gsurveys are completed, and
reports examined. The Planning Com- ¢
mission will be approached for ap- .
proving the construction of tnis line
in case it is decided to take up this «
work after examination of the sytvey
reports.

-
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Agreement with Iray for tmport of
raw materisl for fertilisers

192 SHRI P. R. SHENOY: Will the
Minister of PETROLEUM AND CHE.
MICALS be pleased to state:

(a) whether there ig any agreement
between India and Iran for the supply
of raw material from Iran to India
for the production of fertilizers; and

(b) it so, the main features there.
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH):
(a) No, Sir.

(b) Doues not arise.

Programme for import of crude oll
in 1975

193. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
eq to state:

(a) what ijs Government’s program-
ne for the import of crude o¢il for
1ts various Refinerieg in the year 1975;

(b) the names of the countries from
which crude oil will be imported and
the share of each of these countries
n thig import; and

(¢) the likely prices that will be
paid for this import to the wvarious
countriea?

THE DEPUTY MINISTER IN THE
MINISTRY OF FETROLEUM AND
HEMICALS (SHRI C. P. MAJHI):
(a) Import of ciude oil depends upon
the availability of foreign exchange
determined on a financial year basis.
The allocation of forelgn exchange
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for import of crude oil and petroleum.
products for 1975-76 has not yei been
finalised.

(b) For the refineries of Burmah-
Shell, HPCL and Caltex crude ou
would be imported from Iran and'
Saudi Arabia as under their existing
arrangements depending, however, on
the overall availability of foreign ex-
change for crude imports during 1975-
76. y -

Arrangements for the supply of
crude oil during 1975, opn a bilateral
basis have 80 fur been made as indi-
cated below:

Name of the Country Qty/
Million
Tonnes
Iran . e 38
Iraq . . . 28
Saudi Arabia . N . [ € 4

Negotiations for obtaining crude from
the United Arab Emirates are in pro--
gress.

(¢) On the basis of the present posi-
tion the prices at which crude oil will
be imported by Burmah-Shell, HPCL,
and Caltex are as under:—

NAME OF THE COMPANY  $/bbl
Name of the company $/bbl

Burmah Shell . 10-67 Light Iranian
Caltex . . 10+46 Light Arabian
HPCL . 10" 42 Asbian Mix.

It is not in the public interest to dis-

close the terms of crude supplied on

bilateral basis.
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Adulteration i petrol in Earnataka

198. SHRI K. LAKKAPPA: wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether any complaints have
been receiveq by Government regard-
ing adulteration in Petrol and Kero-
sene in Karnataka in the past few
months;

(b) the facts thereof; and
(c) the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). The required information
is being collected and will be lald on
the Table of the House in due course.

Cases of adulteration in pertol in
Delhi

199. SHRI XK. LAKKAPPA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the number of cases of adulte-
ration in petrol that have been found
in Delhi during the last three months;
and

(b) the factgs thereof and action
taken to check adulteration?
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THE DEPUTY MINISTER IN THR
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) One case of adulteration in Petrok
has been registered with Police in the
Union Territory of Delhi during the
period from 1st November, 1974 to 31st
January; 1975.

(b) A sample of Petrol was taken
from the retail outlet on 16-7-1974 and
was sent for laboratory test. On re-
ceipt of the result, a case was register-
ed at Pate]l Nagar Police Station om
24-12-1974 and the case is now with the
Prosecution Branch for legal opimwon.

Following steps have been taken to
check adulteration of Petrol with kero~
sene oil;

(i) State Governments/Union Terri-
tories have been advised to en-
sure periodical sample checks on
Petrol solg from retail outletz
and take action
against the offenders.

appropriate

(1i) Blotting paper test to detect
withe
wide

adulieration of kerosene
petrol has been
publicity.

given

(iii) O11 Companies have also beemn:
instructed to exercise such checks
and dea] severely with all such

'uoE3RAR)NPE JO suTe[dUIod

(iv) In consultation with Indian In-
stitute of Petroleum a scheme
for dyeing of kerosene is under
consideration.
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Import of kerosene oil

200 SHRI K LAKKAPPA will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

(a) the names of the countries from
where kerosene o1l 13 being imported
at present, and

(b) how far it 1s sufficient to meet
the country’s requirement?

1HE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)
(a) Kerosene oil 15 at present bemg
imported trom USSR only

(b) Due to hmited availability of
foreign exchange and the <teep incre 1se
i rrices 1t has not teen possible to
meel the demand of petroleum products
including kerosene o1l 1n the country,
during the curient year in full Kero
sene otl quotas alloc ited to Statc Gov
ernm¢nis have therefor( been cut to
reduce consumption At present the
extent ot cuts in State quotas has been
reduced to an average of about 10 per
tent and kerosene availability will he
adequate to meet the reduced recuire
ments

1203 hrs
RE ADJOURNMENT MOTION
SEVERAL HON MEMBERS rose—

MR SPEAKLR All of you kindly
sit down

(Interruptions)

MR SPEAKER All of you must sit
down I will not lListen lo anybody
ke this I have not allowed any
member Unless you sit down I will
not get up

SHRI JYOTIRMOY BOSU (Diamond
Harbour) On a pomnt of order

MR SPEAKER Please sit down
Jo not shout
3344 LS8
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it v fagrdt arwddy (sxifergv)
woIE AERd ®E wae ufaed B 99-
for &7 = & dir gw I@d fF 97 )
EH &Y | UF a1 5 Qo UHo oy &Y
g 8 qEYT 9T AfEAT &1 TEErS
1 AMaEaagQ A gaEm g A
wat s A feo § g aR e fr
A9 ¥ 39 o< ¥ favim fea @, a8
AT g T |
WA wERw ¢ W 437 A3 A
37T
(Interruptiong)
MR SPEAKER 1 will not get up
unless you sit down
(Interruptions)

weqet w¥YET a7 W7 AW &
F9T AEY G G T IF TV G FIA?
IS 9T (2T § | sl 1 Ay TAar g
o7 9g e g T 4+ SITET | FlY & ey
Y Gt 77 vIsrE A

WqEg A

MR SPEAKER Unless I call any
hon Memter he should not get up

I have not called anybody and thus
will not go on record We can take
up what appears to be admis-ible the
others can be adjusted It 1s not a
question of my accepling this or rejec-
ting that After all we haste to go
by ceriam adjustment because I cannot
take up ail the motions at one and the
same time 1 had not yet spoken and
you put in my mouth manv things I
quite appreciale the angush which
you have in your mind I have never
denied 1t After all we go by certain
procedures I think we should find a
way out to adjust these matters
(Interruptions) Please sit down How
do you know that I am not actepting
1t How do vou know my deasion?

I have read that rule a number of
times and I do not need your guidance
One .can be considered and others can
be adjusted in calling attention or some
others
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[Mr. Speaker]

1 leave 1t to you to decide; you
deude among yourselves 1 am not
gong to reply to any of you I have
said that we could take up one ad-
Journment motion, we could take up
other later on as call attention matters

I have to mform the House that I
have received notices of adjournment
motions

(Interruptions)

SHRI S A SHAMIM (Srinagar)
That 1s taken up only because 1t 1s a
political queslhion These are youngs
ters 17 years old 15 years od and
they have no right to he heard 1n
Parliament and one Minister who died
two months ago gets precedence over
17 youths (Interruptions)

MR SPEAKER Please 1t down

SOME HON MEMBERS rose—

MR SPEAKER 1 have not called
anv Member No Member will be al
lowed to speak

SHRI JYOTIRMOY BOSU rose—

MR SPEAKER T'nspite of myv re-
quest you are defying I am sorry
I cannot tolerate this any more You
are not allowed to speak

SHRI TYOTIRMOY BOSU I am
seeking your guidance

MR SPEAKER
guidance

No question of

SHRI § M BANERJEE (Kanpur)
I rise on a point of order

MR SPEAKER No pomnt of order

SHRI S A SHAMIM I want to know
how you have decided that the Jama
Masnd killing 1s not important enough

sit wer fagrdy wwdedt ;w9 aar

Y fr FA-FW ¥ gEAARE Ao

Y 2 FA-FT A FIF @A TS

oY § W ATy I frg ag A®T Ty

37
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MR SPEAKER 1 am not prepared
to tell because there are so many, 45
or so

off AR fas (Faay) o
A7 ¥ qEARHEE AW WY 3
"y § o dwaw Y @Ay s ¥k
AT EH HEAT FAT | TH EHA FY gEQ
ZorEt ¥ FEUT F &Y TE€LG A4 L,
T 2T OF 9 ax fa=re war Ay
&1 zafad g U AreRg F 923 AR
a9 g% faare 0 & fom F1 fpaet
srufrsar faerdt snfgd

MR SPLAKLR How do you expect
the Chur to function’ No gue tion ot
teadmg vut There are <o many of
them 1eceived

On the Samastipur aflair the tollow-
g have gnen notice Shnm H N.
Mukeijee Shn Dinen Bhattacharyya,
Shri Tineshwar Mishia, Sh1y Madhu
Limaye Shr1 Sumar Guha Dr Laxm
narain Pandesva Shi Jyotirmoy Bosu,
Shnr Bhogendia Tha, Shi1 Ram Prakash
ang Shr1 B S Bhaura

oY g®o YWo ®AWT . T ST
Afer s A AN FaIng?

oo WERY ¢ ¥ A9 AwAgT ¥
a T H 2 57 §feam G — T
g ¢ v #1 3w ¢ Afwa afasdr @Y
g1

Saivashri  Murug inautham, Katha-
muthu Madhukar § N Mishra, Madnu
1) mndavate ~they are «ll about Samasti-
pur

About Jama Masnd, the names of
members who have given notices are
Shr1 Madhu Limaye, Shri Jyolirmoy
Bosu Shr1 Samar Mukherjee Shri
Dinen Bhattacharyva Shri Mohammad
Ismail, Shr1 Nurul Huda, Shr1 Janesh-
war Mishra, Shr1 Ishay Sambali, Shri
S M Banerjee, Shr: Chandrasekar
Singh, Shri Sarjoo Pandey Shri Indra-
1t Gupta Shn Jharkande Rai, Shri
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Ramavatar Shastri, Shri Muruganan-
tham, Shr: Bhogendra Jha, Shr1 B S
Bbhaura, Shrimati Parvath: Krishnan,
Shr1 S A Shamim Shn Ebrahim Sula:
man Sait and Shr1 Mohammed Koya
The s are not admssible

SHRI INDRAJIT GUPTA (Alipur)
How do you say that?

MR SPEAKER Some of them relate
to State matters I cannot explain the
reasons You cannot force me to ac-
cept or reject any motion I have to
exercise my discretion All of you must
s1t down Please sit down 1 have re-
ceived notices of adjournment motions
on a large number of -ubject. Out of
these 1 find the notice of Shr1 Madhu
Limaye 1n oider

AN HON MEMBER Whv?

MR SPEAKER ! am not here to
explat. that I am herc to exercise
myv Adisveretion under the rules

SVRI S A SHAVMIM But you have
to car1y comiction with the House

"IR SPEAKIKR I find thd nutice of
Sh 1 “Idhu Limaye to he n corder

The notice reads ay under

The total {ailure of the Covern
ment to solve the mystery of the
Samastipur homb case even after a
lapse of one and a hat months and
inordinate delay 1n setting up a
commission of mnquiry for which a
unner-al demand was made 1m-
mediatelv after the death of Shn
L N Mish:a

1 gne my consent o the moving of
this motion

SHRI DINEN BHATTACHARYYA
(Serampore) Sir, I rise on a point of
order

SHRI SHYAMNANDAN MISHRA"
My submission is that though your
ruling seems to be perfect that the
motion of Shr1 Madhu Limave 1s 1n
order, 1t should not mean that the

MAGHA 29, 1896 (SAKA)
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motions, of which we have given nolice,
are not in order

SHR! EBRAHIM SULAIMAN SAIT
(Kosnikode) We reserve out right to
raise our ohlection tomorrow about the
lackhing of the Jama \Iisj1d 1sSue

MR SPEAKLR There was a doubt
in my min { whether these motions will
directly touch the principle of sube
Judice, which should not be allowed,
except a factual reference to the back-
ground I am expla nming why some
other. are rejected I find some of them
are durectly opposed to that If I were
to accept them 1t would be very diffi-
cult to follow the principle of sub-
Judiwce  So, I have accepted this notice
Shr1 Madhu Limaye may ask for leave.

ot vy e (1) - woomy
AgRT & A% § WU T TH T §EA
a7 fE=97 T &1 wAAET ARAT £

SHRI DINCN BHATTACHARYYA
Sir, I rise on a point of order You
have 1ejected my motion which 1s on
the same subject Whvy have you not
admitted my motion?

MR SPEAKER I am not heite to
explin the grounds for my decision

SHRI DINEN BHATTACHARYYA
You have to satisfy me why I was not
asked 1 was here in Dellm

MR SPEAKER
ask

I am not boung to

SHRI DINEN BHATTACHARYYA
Why did you call others?

MR SPEAKER I did not call
others I never called others I
am not bound to give the reasons.
Please sit down.

SHRI JYOTIRMOY BOSU Sir, I
sat down when you asked me to sit
down,
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LShr1 Jyotirmoy Bosu}

I want to draw your attention to rule
56, which says

‘ Subject to the provisions of these
1ules, a motion for an adjournment
cf the business of the House for the
purpose of discussing a definite mat.-
ter of urgent public importance may
be made with the consent of the
Speaker ”

In that context, may I humbly submut
to you that the jute strike 1s now 43
days’ old

MR SPEAKER It {s not a poni of
order, I am not allowing it

SHRI JYOTIRMOY BOSU I shall
hardly take a minute Let me comp-
lete my submission

MR SPEAKER
relevant

SHRI JYOTIRMOY BOSU I wish
to raise an urgent matter of public
mmportance The jute strike 1s 43 days
old 250000 workers are involved and
the loss o the exchequer

MR SPEAKER
ing me

SHRI JYOTIRMOY BOSU 1 do
not dety you I do not wish to defy
you I am drawing your attention to
rule 56

MR SPEAKER 1 do not accept
ithat as a subject fit for an adjournment
motion

SHRI S M BANERJFEE Sir, I-vise
the exthequer loss of foreign ex-
change loss of production——if you do
not call a matter of urgent public 1.
portance what 1s 1t I do not know It
18 a fit case where an adjournment mo-
tion should be admitted

SHR! S M BANERJEE gSir, I nise
on a point of order

MR SPEAKER Has Shri  Madhu
Limaye asked for the leave of the
House?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY

It 1s absolutely ir-

If you go on defy-
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AFFAIRS (SHRI K RAGHU RA.
MAIAH) rose—

oft vy femdr st e & wnfa
% fod o @ vy 9% g Fr ag @
A FW AN sw F X F vl
R\ gug F wlt ¥ 3w Wy frdy
gy fay ar

SHRI K RAGHU RAMAIAH While
the Government have no objection to
the discussion, because of the form
mn which it 15 put—the adjournment
motion amounts to a vote of censure—
for that reason we cannot accept 1t

MR SPEAKER Those who are 1n
favour of leave being granted may rise
in their places

SEVERAL HON MEMBERS rose—

MR SPEAKER I find the number
1s more than the requisite number so,
leave 1s granted We will take 1 p the
discussion at 4 O Clock

1228 hrs

PAPERS LAID ON THE TABLE

MR SPEAKER Papers laid on the
Tuble Shri Raghu Ramaiah

SHRI SHYAMNANDAN MISHRA
(Begusaral) Sir I want to raise @
pomnt about the paper to be laid by
him

SHRI § M BANERJEE (Kanpur)
Sir I have a point of order to raise

SHRI DINEN BHATTACHARYY#
(Serampore) What about the ad
journmentn motion on jute and others'
We will be pressing for them tomorrov
again

MR SPEAKER 1 have examine
them and they are not m order

SHRI S M BANERJEE S, I ris
on a point of order
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MR SPEAKER A pomnt of order
can be raised only about the item on
the agenda

SHRI 8 M BANERJEE Either
you allow me to paake my submission
or you hear me before you rule it out

MR SPEAKER Hear you on what?

SHRI S M BANERJEE On the
business before the House

MR SPEAKER The business be-
fore the House 1s item No 4

SHRI S M BANERJEE
hear me

Kindly

MR SPEAKER When the business
of the House comes up I will allow
1t not now

SHRI S M BANERJEE
hear me
not mind

Kindly
You may rule 1t out I do

Ak SPEAKER 1he onfy ilem be-
torc the House 1s 1item No 4

PreSS Lounelr  (SwCOND  AMENDMENT)
ORHINANCE INDIAN 1ARIFF (AMENDMLNT)
ORDINANCE, §1C

THF MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
ALIAIRS (SHRI K RAGuU RA
MAIAH) I beg 1o lay on the Table
a capy eath of th= following Ordinan-
ceg (Flindi and English versions) 1ssued
ty the President under provisions of
article 123(2)(a) of the Constitution —

(1) The Press Councl (Second
Amendment) Ordinance 1974 (No
14 of 1974) promulgated by the Pre-
sident on the 27th December, 1974

(2) The Indian Tanff (Amendment)
Ordinance 1974 (No 15 of 1974)
promulgated by the President on the
28th December, 1974

(3) The Trust Laws (Amendment)
Ordinance, 1975, (No 1 of 1875) pro-
mulgated by the President on the
7th January, 1975
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(4) The North-Eastern Areas (Re-
organisation) Amendment Ordinance,
1975, (No 2 of 1975) promulgated by
the President on the <Oth January,
1975

(5) The Air Force and Army Laws
(Amendment) Ordinance 1975 (No
3 of 1975) promulgated by the Presi
dent on the 25th January 1975

[Placed in Library See No LT.8869/
751

SHRI SHYAMNANDAN MISHRA
Sir you will recall that sometime back
when we had raised our doubts about
the Government resorting to Ordinan-
ces so often you were pleased o say
that the moment any Ordmance 18
prought out simultaneously some justi
fication tor the 1ssuance of the Ordi-
pance musi be given No justia ation
for the issuance of the Ordinance was
given to ug ewher The delay hae
occurred m thig case  This 1s my first
submission

Then the Press Council seems to be
particularly prone to Ordinances Only
about 6— 7 monihs back there was an
Ordinanr e eatending the terms of these
very gentlemen Again after 6—%
months the Government comes forward
with another Ordinance for extending
the terms of these gentlemen

About the 1easons to be given i jus.
tification of the 1ssuance of the Ordi-
nance vyoi1 have to tell the Wirsiel
that simultancously with the Ord:
nance 1t has to be done

MR SPEAKER I am gomg to see
the old observations and then write t?
hm

EXPLANATORY STATEMENT 7e InDIAN
TAriFF (AMENDMENT) ORDINANCE, 1974

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
Sir I beg to lay on the Table an ex-
planatory statement (Hind: and Enghsh
versions) giving reasons for immediate
legislation by the Indian Tanft (Amend-
ment) Ordinannce, 1974 under rule
71(2) of the Rules of Procedure and
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Conduct of Business in Lok Sabha.

[Placeq in Library. See No. LT.8872/
75].

PROF. MADHU DANDAVATE (Ra-
japur): Sir, I had written a letter to
you bringing to your notice the fact
that the Times of India has carried a
news report that the Congress Party
has planned a strategy to remain tough
with the Opposition in Parliament....

MR. SPEAKER: You can also plan
your strategy.

PROF, MADHU DANDAVATE:
They have gone to the extent of an-
nouncing that the Speaker would name
the Opposition Members and direct
them to withdraw from the House.
Thig is none of their business. It is
not the business of the Congress Party.
It is ydur power and authority, This
is undermining the democratic func.
tioning of this House. Would you ap-
prove of such reports in which there
is a challenge to your power and
authority? I want you to express your
resentment.

MR. SPEAKER: Papers to be laid.

STATEMENT 7e. CENTRAL GOVERNMENT

MARKET BORROWING IN DECEMBER, 1974,

NOTIFICATIONS UNDER CENTRAL EXCISES
AND SALT ACT. ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): On be-
half of Shri Pranab Kumar Mukherjee,
1 beg o lay on the Table:—

(i) A statement (Hindi ang Eng-
lish versions) indicating the result
of the Central Government Mar-
ket Borrowing in December, 1974.

[Placed in Library. See. No. LT-
8873/175.1

(2) A copy each of the following
Notificationg (Hindi and English ver.
sions) under section 38 of the Central
Excises ang Salt Act. 1944:—

(i) The Central Excise (Second
Amendment) Rules, 1975, publish-
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ed In Notification No. G.S.R. 102
in Gazette of India, dateq the 25th
January, 1975,

(ii) The Central Excise (First
Amendment) Rules, 1975, publish-
ed in Notification No. G.S.R. 104
in Gazette of India, dateqd the 25th
January, 1975. ’

(iii) The Central Excise (Third
Amendment) Rules, 1975, published
in Notification No, G.S.R, 14(E) in
Gazette of India, dated the 21st
January, 1975,

[Placed in Library. See No. LT-8874/
75].

(3) A copy of the Central Sales
Tax (Registration and Turnover)
(Second Amendment) Rules, 1974
(Hindi ang English versions) publish-
ed in Notification No. G.S.R. 699—T00
(E) in Garzette of India dated the
27th December, 1974, under sub.sec-
tion (2) of section 13 of the Central
Sales Tax Act, 1856. [Placed in
Library. See No. LT-8875/75].

(4) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962:—

(i) G.S.R. 695(E) published in
Gazette of India dated the 24th
December, 1974, together with an
explanatory memorandum.

(ii) S.0. 74(E) published in Ga-
zette of India, dated the 31st De-
cember, 1974, together with an ex-
planatory memorandum.

(ili) G.S.R. 1(E) published in Ga-
zette of India, dated the 1st Jan-
uary, 1975 together with an expla-
natory memorandum.

{iv) G.S.R. 18(E) published in Ga-
zetle of India dated the 24th Jan-
uary, 1975, together with an expla-
natory memorandum.

(v) G.S.R. 48(E) published in Ga-
zette of India, dated the 12th Feb-
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ruary, 1875, together with an ex-
planatory memorandum

[Placed 1n Library. See No, LT-
8876/75]

(5) A copy eath of the following
Notifications (Hind: and Enghish ver-
siong) issued under the Central Ex-
cise Rules, 1944:

(1) GSR 698(E) published in
Gazeite of India dated the 26th
December, 1974 together with an
explanatory memorandum

(1) GSR 2(E) published in Ga-
zette of India dateq the 2nd Jan-
uary, 1975, togelther with an expla.
natory memorandum

[Placed i Library See No LT.
8877/75)]

(6) A copy of the Delhi Sales Tax
(Ninth Amcndment) Rules 1974
(Hind: ang English versions) publish.
ed 1n Notification No F 4(25Y/70.F1in
(&3 i Dellr Gasette dateq the 12th
December, 1974, under sub-section
(4) of section 26 of the Bengal Fin.
auce Sales Tax) Act 1941 as in force
i the Union teriitory of Dellm

[Plated in Lobrary See No LT-8878/
731

(v A copy of the Gujarat Sales
Tax (Fourth Amendment) Rules,
1474, (Hindi and Enghish versions)
published in Notification No (GHN
306) GSR 1074/(14)-TH 1n Gwarat
Government Gazette dated the 13th
December 1974, unaer sub.section
(5) of section 86 of the Gujarat Sales
Tax Act 1969 read with clause (c)(1i)
of the Proclamation dated the 8th
February, 1874 1ssued by the Presi-
dent 1n relation to the State of Guia-
tat

(8) A copy of Nolfiiaton No
(GHN 302) GST 1074/(S 49).(35)
TH (Hind: ang English versions) pub-
lished m Gujarat Government Ga-
sette dated the 2ng December, 1974,
making certain amendment to Noti-
fication No (GHN 627) GST 1070/(S
4Y).TH dated the 20th Aprl. 1970,
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under sub.section (3) of section 49
of the Gujarat Sales Tax Act, 1969
reag with clause (c)(in) of the Pro-
calamation dated the 9th February,
1974, 1ssued by the President in rela-
tion to the State of Gujarat

{Placed 1n Library See No LT-
8879 /5]

STATEMEN{ re COLLISION OF DARSEELING
Mair wit HABRA LOCAL TRAIN AT UL.
TADANGA ROAD SIATION ON 29.1-75

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) I beg to
lay on the Table a statement regarding
collision beiween 43 UP  Darjeeling
Mail and Habra Local EMU train at
Uliadanga station of the Eastern Rail-
way on the 29th January, 1975

{Placed 1n Library See No LT-8880/
73

PRESIDENT'S ORDER DATFD 23RD DECEM.
BER 1074 UNDER ART 359 or CONSTITU-
TION

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) I beg tolayon
the Table a copy of the Presidents
Order dated the 23rq December, 1974
(Hind: and English versions) 1ssued un-
der clause (1) of article 359 of the Cons-
titution, published 1n Notification No
G SR 694(F) 1n Gazette of India dated
the 24rd December, 1974 under clause
(3) of the said article [Placed 1n Lib.
rary See No LT-8870/75]

RepORT COMMITTEL O\ Stalus oF Wo-
MEN IN INDIA

" THE DEPUTY MINIS1ER IN THE
MINISTRY OF EDUCATION AND SO-
CIAL WEIFARE AND IN THE DE.
PARTMENT OF CULTURE (SHRI
ARVIND NETAM) 1 beg to lay on
the Table—

(1) A copy of the Report of the
Committee on the Status of Women
in India—Volumes I to IV
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(2) A copy of the Summary of re-
commendations made m the Report
of the Committee on the Status of
Women in India (Hindi version)

(3) A statement (Hind: and Eng-
fish versions) explaiming the reasons
for not laying simultaneously the
Hmd: version of the Report men-
tioned at (1) above

[Placed m Library See No LT-
8881 /75).

12.30 hrs.
ASSENT TO BILLS

SECRETARY-GENERAL  Sir, 1 lay
on the Table following nine Bills pass-
ed by the Houses of Parhameni during
the last ses n and assented to since
a report w i last made to the House
on the 1 th December, 1974 —

1 The East Punjab Uivan Rent
Restriclion Act (Ex sion io
Chandigarh) Bill, 19%}

2 The Delh1 Mumcipal Corporation
(Amendment) Bill, 1974

3 The Repealing and Amending
Bul, 1974

4 The Punjab Munmwwpal (K handi-
garh Amendment) Bill 1974

5 The Woaiking Journalists (Con-
ditiong of Service) and Miscel.
laneous Provisions (Amend.-
ment) Bill, 1974

6 The Appropriation (No 4) Bull,
1974

7 The Gujarat Appropriation {No
3) Bill, 1974

8 The Gujarat Appropriation (No
4) Bill, 1974

9 The Pondicherry Appropriation
(No 2) Bill, 1974

2 Sir, 1 also lay on the Table copies,
duly authenticated by the Secretary-
General of Rajya Sabha, of the follow-
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Anniversary of Consin,
and Parliiment
mng seven Billg passed by the Houses
of Parliament during the last session
and assesnted to since a report wag last
made to the House on the 13th Decem-
ber, 1974 —

1 The Indian Works of Defence
{Amendment) Bill, 1874,

The Reserve Bank of India (Am.
endment) Bill, 1874

L]

4 The Conservalion of Foreign
Exchange and Prevention of
Smugghng  Activities  Bill,
1974,

The Navy (Amendmenty Bill,
1974

The Sick Textile Undertakings
(Nationalisation) Bill, 1974

b

o

t The Representation of the Peo-
ple (Amendment; Bill, 1974

7 The Salanies and Allowances of
Members of Parltament (Am-
endment) Biil 1974

12 32 hrs

ANNONCEMENT RE CECLEBRATIONS
TO MARK THE TWENTY-FIFTH
ANNIVERSARY OF THE CONSTI-
TUTION AND PARLIAMENT

MR SPEAKER 1 have {o mform
ithe House that the (General Purposes
Comumnttee of Lok Sabha had decided
that suitable celebrations might be
organised to mark the Twenty-fifth An-
niversary of our Constitution and Par-
hament The Republic which came 1nto
being on the 26th January, 1950 has
completed 25 years on the, 25th Jan-
uary 1875, and Lok Sabha and Ha)ya
Sabha electeq under the Constitution
would complete 25 years in 1977, the
Lok Sabha having met m May, 1952.
The Committee, therefore, suggested
that the celebrations might be spread
over 2 years from 1975 to 1877

As Members are aware, a function
was held in the Central Hall, Parha.
ment House on the 26th January, 1875
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Anniversary of Constn.
and Parliament

when a special postage stamp wag re-
leased.

1 must thank Dr Shankar Dayal
Sharma for having brought out such a
beautiful stamp—the Parliament House
1s shown n silver with blue back-
ground I have read very favourable
comments by experts

ot wew fagrdt Aokt (o forae):
g9 w1 §1 uF wdrq oy gy faar)

st gereta e (wAtgr) 2 oww
g9 %1 0F-0F @ o Ay

AW WEEY : T AR WY FY
FET T

only on one condition that yoy will
keep 1t and not use 1t for posting!

The next function will be held n
the Central Hall Parliament House, on
the 26th February, 1975 in the even-
mg 1 woukl request you not to forget
If you allow I will keep the doors
closed because this 15 a very histori
moment and nobody should miss 1t
On that day the President will maugu-
rate the 25th Anmiversary of the Cons-
titution

The other itemg of the celebrations
during these two years will be pub-
lished 1 the Bulletin from time to
time

SHRI SHYAMNANDAN MISHRA
(Begusarai) Let there be no contro-
versial speeches, including that of the
President 1 am constrained to make
these remarks.

MR SPEAKER This is the General
Purposes Commuttee’s decision that I
have announced.

Re Arrest of 242
Anniversary of Constn.
and Parluament

12.35 hrs.
RE: ARREST OF sHRI RAM DEO
SINGH MP

ot vy fwd (smRr) AP A
FTaarguT’ of v 29 fag #Y frward
F a1t & #3 fofasor w1 Aifen faar )

MR SPEAKER I am examining
that

=t 7y fornd : gow wEEy W
T & qofen ¥ ag waw i i f5 o
wq T fag umo dro &y #grF F
fefiaez dfaedz gror frrger femy.
# ot armgT ¥ Fo § 39 *Y TEr
T3 Ffw g faawt § gare maw
aEy 9y fFt Y freere fpar s
oA T AYag s g
& & 220 17 9¥ AT ¥ FTRW T
=rfen B ) ouy e s &1 Y Fay
Ffer w o § 99 7 FE IR AF
fear mar & =iv F3@ o faddirw
wrewen fear mar & wifs owE o2y
TH & g WY A W9 &Y G999E TH 41
1 o1 fevrd Y T e b e simfi-
IT FE A7 37eqw dae F1g F Gav B
Fz ¥4 W@ 7 £ famuy ) Ty
TETEAY & 1 gy faelt & s 7w
& wifer fr wt fvwame faar e 2

AT F1 ATAFTIT & o { 97 FEA0
agat 2 fF fame A qzar g w6 &
Y 400 W F FAS 0 M faan
TE I T B F7 ) I 7 feRom
Ty A IRy w frar &
zafon  gower wgeT ag o) fadiew
FTH g1 7T & g &Y EAv wfgw 1 |vs-
TS T aga Ay gfew weae
N IFRA IR o< Py Y & Arqe
FQ ERNTHATT RO RAL)
wive & o0 ame Y w9 & e
U @R

MR SPEAKER May I make the
position clear? As stated last time
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[Mr. Speaker]
the reasons should be given. This was
sent to the Government, ang very re-
cently I have received an intimation
from them that they have issued a cir-
cular intimating to all the State Gov-
ernments that this requirement should
be fulfilled. The notification is a very
recent one. That wag sent, perhaps,
by the Home Ministry. I think, that
is in the process of communication. I
will make 1t sure from the Ministry
again whether the States have already
acknowledged it ang that they may
alsv ensure that this 1s implemented 1n
its full implications. They have only
reiterated the earlier instructions.

SHRT SHYAMNANDAN MISHRA
(Begusarar): Would yoy also please
ask your office to compile the cases
of MISA involving Members of Par-
Lamen? It is a most extraordinary
measure and ig hberally used agamnst
Members of Parliament to prevent
them from doing their duty.

ot ug frad ;a3 fa 57 a1 a3 frax
TET F AT E L gATT Fevaw FAaw
9% NI §; 229 § | FEATHY AT
A1 FAAFTT TR Qe a far &
s =fEd

= s qaw fay cww fEy Ay
I3 T W01 F e aeg F Fxam s @A,
TTHRT 97T AT

SHRI S M BANERJEE (Kanpur)- 1
‘had already wniten to you on the 17th
that I would like to raise an mmportant
matter under Rule 377 with your per-
mission.

MR, SPEAKER.
mv permission.

SHRI S M BANERJEE:
allow me only one mnute
1s going to be lost.

MR. SPEAKER" It shoulg be made
at the proper time,

SHRI S M BANERJEE: When I
raise a point of order, it ig not allowed

When I riake a submission, it is not
allowed

I have not given

Please
Nothing

FEBRUARY 18, 1975

Re, Arrest of
Shri Ram Deo Singh

MR. SPEAKER: I am not bound
to.

SHNI S. M. BANERJEE: Shall I
show yoy the record of the House?
You have allowed many things which
people said but you are not allowing
me.

MR. SPEAKER: It is an unpleasant
duty. It ig a thankless job.

SHRI S. M. BANERJEE: You should
ask the Minister of Labour and also
Shr1 D, P. Chattopadhyaya to make
a statement about the jute workers’
strike which is going on. Secondly, the
Agnipulture Minister should make a
statement on the strike which s going
on in the Fooq Corporation of India.
I woulq only request...

MR SPEAKER There 1s no point
of order,

SHRI S M. BANERJEE* Then you
allow an adjournment motion tomor-
row. Why don’t you allow a discus-
sion on the jute workers’ strike?

SHRI DINEN BHATTACHARYYA
(Serampore): It involves foreign ex-
change.

SHRI INDRAJIT GUPTA (Alipore);
It 1s not just like any other strike.
Please give ug an opportunity in some
form to discuss 1t properly on the fioor
of the House.

MR. SPEAKER* You do not histen
to me. I only said that though it
could not be exactly within the defini-
tion of adjournment motion, 1 can
allow you some other time in a duffe-
rent manner.

SHRI § M. BANERJEE:
failure of the Government

MR. SPEAKER: It can come in the
form of call atfention.

Shri Hiren Mukerjee.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I can quote Rule 56 to
show that the jute workers’ strike is
a fit case for an adjournment motion.
You, in your wisdom, allow the ad-
journment motion tomorrow. Already
three days have passed and you are
not allowing it.

It 1s the
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1244 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RESUMPTION OF ARMS SUPPLY
By USA TO PAKISTAN

SHRI H N MUKERIEE (Calcutta-
North-East) Sir, I call the attention
of the Minister of External Affairs to
the following matter of urgent public
importance and request that he may
make a statement thereon

‘Reported resumption of arms sup-
ply by USA to Pakistan

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI YESHWANT RAO
CHAVAN) Government of India has
received reports that the United
States 1s considering the possibility of
resuming arms supplies to Pakistan
Press despatches from Washington and
Istamabad have also hinted that the
10.year old American arms embargo
may be hifted and that the United
States may  supply sophisticated
weapons to Pakistan According
t  our nformation this question
wis also discussed during Prime
Minmister  Bhutlog  officzal  visit to
Washington on 5th ang oth Febiuary
lthough no decision his been announ-
d

The Government of India views the
ipplv of American weapons to Pakis-
n with grave concern s 1t will have
TIous repercussions on the po e and
abulity of the sub-contineni We have
.iken up this matier with the US
sovernment at the hihest lavel and
hive brought fo 1ts attention the
ronsequer es of the reversal of then
present pcli y on the prc e , of nua
milisation on the <t (ot rent On
8th January I add essed a letter to
the Secretaiy of State on this subject
and conveyeq to him our deep conccrn
bout the harmful effects ¢f rms sup-
plieg to Pakistan on the pcace of this
region as well as on Indo-Amenican re-
lations I particularly emphasised that
Pakistan’g fears about a military threat
from India are wholly fanaiful and

of arms supply by USA
to Pakistan (CA)

unwarranted as both India and
Pakistan are committed in the Simla
Agreement to work tfor frniendly and
harmonious relationship and the estab.
hhsment of durable peace in the
sub-continent and to settle all thew
differences through peaceful means

It has always been Indias policy to
promote peace, stability, cooperation
and good-neighbourly relations among
the countries of this area on the
basis ol ¢quality soverignly ang res-
pect for independence and territorial
integrity of all States Despite the un-
fortunate past, we have made special
efforts to bring about normalisation and
reconciliation with Pakistan  Thanks
to these eftorts we have succeeded to
some extent in tmproving relationg het-
ween the two countries 1n spite of the
slow progress in the 1mplementation
of the Simla Agreement These hope-
ful trends will be jeopardised—and
the promise of cooperation rep'aced bv
the spectre of confiontation—by an
American decislon to induet sophisti-
caled weapons into the sub-continent
It will not only (reate new tensions bet-
ween India and Pakistan but also re-
vive old misgivings about the United
States role in the region

In recent montns hoth India and
the United States have made sincere
efforts to 1mprove their relations The
Secretary of State himself stated while
in India last year that the United
States does not wish to encourage an
arms race 1n the sub-continent In
view of the past history of the Indo.
American relations 1t 1s our earnest
hope that the Umted States will care-
fully consider all implications its dect-
sion to supply weapons to Pakistan will
have on the relationg between our
two countiries We also trust that the
Un te1 States Government will not re-
verse 1ts present policy of non-induc-
tion of weapons into the sub-continent
as this could not be in the interests of
the United States, India Pakistan, or
peace of this region
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SHR1 H N MUKHERJEE The Gov-
ernment 18 very trustiui—it trusts
that the Umted States Government
will not reverse 1ls piesent policy of
non-induction of weapons 1nto the
suh-contment Even when you trust
Providence you keep you1 powder dry
But 1n this case ot the United States
they have no policy even at present
of non-induclion 0i weapons, because,
ot1ierwise, we could not have secen
the phenomenon oi supply all along
the line even when there was a nom-
nal ban thiough CENTO anq SEATO
and other similar tainted sources .and
s0, we have to be very cateful about
the United States stiategy and 1 do
not understand how Government can
be so complacent n its rcference to
the Secretary of State of the United
States, the Kissinger of dcath’ as he
used to bc called some yedrs ago
Kissinger came to tus country 1ccent-
ly and he gave some assurance which
even the Statesman, a paper devoted
to the 1dea of American benevolence
has come to describe as a mockery of
an assuran e which was given to this
countiy a couple of months ago or
thice months ago

Now thig soit of thing hia been
going on tor so long that 1 was rather
disconcerting to find even yesterday
in the Presidents Address expression
of a hope that the Umted States will
continue to support the trend towards
normalisation on the sub-continent
Yar from continuing to support the
normalisation or any recent trend in
our part of the country, the United
States' record, 1n so far as the foreign
policy of others 1s concerned, 1s onc
of the most dastardly acts and eve
since 1963 they are poking their nose
mto our affairs when the Kashmur
situation is developing 1n a very pro-
mising direction It was at that pomnt
of time that the US -Pakistan mih.
tary pact came into the picture and
they wanted asian to fight the
Asians There was a report m the

Reported resumption
of arms supply by USA
to Pakistan (CA)

Congressional proceedings in the
United States that if we put a native
soldier 1n a country hike Pakistan or
in India, 1t wall only cost an additional
expenditure of about ten dollars while
1t will cost 4,000 dollars 1f an Ameri~
can soldier 18 put there So, we know
this policy to fight the Asians agamst
the Asians 1s still continued Sir,
you might recall how' 1n 1965 war and
in 14971 war there was induction of
US aims which 1esulted 1n a conflict
and confrontation 1n our sub-conti-
nent Now on the eve of another
settlement 1in Kashmn with the return
of Sheihh Abdullah to the national
mainsircam the Kashmir i1ssue 1s
being sought to be distoited just as
they did in 1953, 1965 and 1971 when
promusing devclopments were in  the
air 1n 8o far as Indo-Pakistan rela
tionship 1. conterned 1n the history
of the Indian sub-continent when 1t
15 developing so haimoniously It 1s
then that we <sce that Dr Kissinger
tries to see that our pcople are des-
cending upon us and giving us abso-
lutely motivated mischicvous and
mendacious assurance whuh they
never had the intention of observing
We have discovered our ambassador
in the Uniled States being bamboosled
with a ccrtam king of lure to begin
with so nothing 1s lovely 1n the gar-
den 1n so far as the application of
the US assistance 1s concerned

W¢ have to remember one thing I
am sure that the Foreign Minister and
the Defence Minister and Government
as a whole will take a very serious
note of the situation developing at the
ptesent point of time There are a
number of American goings.on in re-
lation to our part of the world such
as the expansion of a nuclear naval-
(um air base 1n Diego Garcia which
1s nearer to Cochin and they are also
putting up, 1n defiance of all canons
of mternational conduct, threats of
war agamnst the o1l producing Arab
countries which don't toe their line.
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They are strengthening their military
presence m the Arab gulf region And
ope of the higgest naval exercises in
1ecent times has been held in  the
Indian Ocean under the joint NATO
and CENTO aegis The United States
gets the permission to use the British
base at Maswrah 1sland close to the
richest oilbearing areas of the Middle-
East and, at this point of time, the
Prime Minister of Pakistan, Mr
Bhutto makes an offer to the United
States Gwadr as a base in Pakistan
and Masirah and Gwadr will provide
an outer ring round the gulf while the
UKUS base at Bahiein hold the
guns directly at the o1l wells of that
part of the world Therefore, in this
context of the total picture, I can only
summarise the whole thing because
there 1s no time If theie were a
tull dress debate on the subject we
could bring out all the implications
1 only said 1n summary some of thc
most salient facts ot the situation
And theiefore today this 1s the
period which shows that the US 1s
trying more earnestly than ever be-
tor¢ to pressurise and blackmail us
They are synchronising these things
with a rightist offensive 1n this coun-
tiy masquerading as total ievolution
(Interruptions) I know Sir about Dr
Kissinger s docirine of De.stablisation
which requires different techniques

But here 1s our friend of the total
revolution variety who was giving
some fuel to the fire so that a some-
thing might happen here (Interrup-
hons )

oft sz fargrdy arwdy (77 fra7)
wEae e, § Mo T qaoit
AeAT T qrgAT § AfHT w@r I
wrdsT gy mfsea 5t glgq ¥
®T AW §, AT feleam OF § | TN
Na® NN T AEEA ¥ A0
W ¥ AL ¢F qAOF@ T IT ) A
®THT T %< |

tion of arms supply by USA
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SHRI H N MUKERJEE. I am
happy if Mr Vajpayee professes to
have this intention but I cannot get
away with the feeling that there 1is
an effort being made today by foreign
forces as well as by certain forces in-
tarested 1n a certain particular direc-
tion to bring about de-stabilisation
with a view to upsetting the balance
and the equilibrzum which i1s necess.ary
if this country 1s to develop m a most
difficult ang delicate period of history.
Therefore, when international postures
are there and Government 1s giving
an answer I relation to that, I
have to underline the importance
of the 1nterior intrigue against
this country by reference to what
1s happening there and I am very
sorry 1o have two say that some
of our people ale trying to protest
in this manner . (Interruptions)

I want Government to tell me that
they are fully conscious of their res-
ponsibility m a difficult period of
history when the foreign imperialists
led by the United States are doing
somcthing blatantly against the 1in-
terests of our countiy and when that
goes alongside certain goings on inside
my country, I want Government to be
more cautious and more powerful 1n
dealing with the problem which has
international as well as national im-
plications and ramifications

SHRI YESHWANTRAO CHAVAN
The hon speaker has rightly made the
point and the Government 1s one with
him on this point that the dangers of
supply of lethal weapons to Pakistan
are going to be very serious I made
mention of certain statements made
by Dr Kissinger The purpose show
that this was said to us here and
naturally we will not merely remain
complacent merely go by the state-
ments made Ultimately, the test of
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the statements would be what they
will do in this matter That 1s why
we have from the beginming very
cautiously taken these gssurances We
have also given them what we think
about these steps which are hkely to
be taken or may not be taken I
think the Indian Government 1s quite
aware of the dangers nvolved in 1t
and we have expressed our views
very categorically both publicly and
alo to the Government of America
ot W Ta W (g )
AeTS WERT FH AV 7 Fa3m gAY Wy
S Y T qY Y 5 faamn 9v
I T 3397 Iy T 4T i a8 @% s
T W o oA w1 Ry oaw
T AR AT R ¥ gha ¥ ana
HATT AN TT X I AN DN 2
A7 AFAST I FTOF T3 | 98 T
ot v q-wfazg # f5 9 91§ =9 wr a3
J AT A T AT H17 e
A w AT AR 2 A oAy g 9
& 75 FFTY fe-13T T 7 T
L EE o Cl
13 hrs
AT 98 g 7 gfa e e giva
B FT AT w0 Y wAY ) gy oow
wIefgadar 31 37 feq sy amw
T 3H G99 ¥ 29 w9 2w F fgar A
3 a7 £ 9 Afa fawva Ay
U AR T FA AT F AR X
Foregr gfean Y ared A e At 7 fran
¥ aer § FF Fa fgrgra w1 @
gk TR R g
feaear 7 gom & 97T g =
wfae gfmr e s fga w 3w 7
oY § | @Y feua 7 /R O g
sfefeafa & gu wov 3w o feg 3 5
qE 3w W AT AN B 1954
wrog Gsfafredmm & g aad
T fafa = gréda & 3 qilwea &1
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gl &R w1 frdw favar ofinar & weg-
frow &1 TR A gfer § T w2 T
frow, g& wuw gw ¥ 99 w1 faQy fy
a7 | g9 FmT ¥ 73 dard 9T fady frar
a1 | A < & fav g fipay ar 1 foreg w8
ghaam w1 7w W & fawrs $3
ZON, qg W A A AR A F IgaA &
qE, aTaEE TRAT g1 & 9 &7 X
uifesam &1 gfgar faar ) wwfaoe &
AT 91gar ¢ 5 ug " faedy 0w A
FTA § 1 AE I AFATFE 1T A
& wafew, Tvve w8 WY @), ¥ A
qffa HERIE AT CH T AG R
g Wt fargeara &1 qe7 W F94 FaAT
T A FIAT |
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SHR! BHOGENDHRA JHA (Jamna-

gal} It 1s a very good joke for our
House
SHR! JAGANNATHRAQ JOSHI

There arc only two jokers in the pack

One 1 have found Who 1s the

other”?

MR SPEAKER Ko p the other 1n
tie reserve L

o} e T WY o AT FEY Py
AT ATAFEI T AL I FIT A4y
ST | 1FA F G ET 7 9RO G
STt uz Ifrur ad fafva gfrar §
T ¥ TAAWE T AT EHEA
HEF & | 1 79 HT AT F, 7 9w oy
T AW A, g i A qEad A
Ffw e £ ? o 1975 T
T a1 & W & g g g e
I FAe TR A T T@r wq fw of
wgvHge faomea——aT @Y 3w faaresr
gE! fe | qifreaT #t bawr wifoer
¥ fomar & ool ag Ady § ) AT W
FraT G137 & A afrelt adet & e,
Afwem & fomm, dow ¥ fawr, wredy

4
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wiferr ¥ faar, gfrr W ¥ firer
¢ 9 I N AFT T ¥ faorw OF
w17 AdY, 1947 A gAT,196 57 gWT,1971
# g9, @ A ¥ arg oY saT gF A
qg a7 w9 fF oF o @ ¥ T
gffet & amg s aod ghr )
qife #1 fq1 g% fagmar amon fF
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¥ #g1 q1 fF w6 99 w50 I AF
qrfFeaTa Gt fgea 78y S0 | ¥ Sl
ST & Wew § W AT a7 A AT Ay
agr gar, v fee a7 @ &1 zafag At
JA wfeq ¥ wgr a1, @ we ) 9w
A AW WATE g T FY TF FAT
a1 f& wrer =T famr qfendt 919 qe gw
# faa @ z9 mfeaw #1 F
FamfFa § T 92 FLET, AT
W arg { FTAT 41 FF g owr g
#1550 9 o qrieEE
TO FE FLA | FAT T IAH AGAT
? o orer 1T A & g qrfEwaw A
AT B THAT gR1 91 97 F1 T fFan
HE A A ATAYE 77 A=BT & 99 1
ot &t wrfgg ot 98 famr mar & & A
FEAH T a8 & R 1948 A AT AR
2 q9d 1965 # &t s Y @, 1971
g dr s ZY A (=maaw)

B qT9 F1 fgenr a= mr uwea &
aa g wsit 37 gane faufaw oF
g ® 187w o ¥ faufua af g
¥ % gawt sqr afay feamr wgar
¢ fe o o9 gad &1 3¥%r Amar & £
TG w qq I & WG A FHAEA
¢ fm a7 fAg awd 7 s ?
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1 T gar g
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fer 737 qar 7Y | g7 MY aww Y
ey 7 Y€ Fswrar af § ) grrarar
@ ¥ qrar § I AT FFA@IT 9T
7t 1ag few wrgag ? N R
o FTPTT & ATA fRer #Y Fredardr &
#r T AR wrg e T frar

wTaT § | t
ll.._ll:lla
# FAT SEAr g AMET wHiNE

& g Fratags gur FEr fagar odeT

& QT Frataea g A FfE I
gug wry ¥ FArar a1 fR oAy A
AT a7 Z140Y ZH A § 47 FG

#rE fera 7@ wren T fafa Fagr
MFTET I @ad fro wrasaEe ¥ 3 faery
e g F AN ¥ e afeam

are A g NA PEA@ E AT A
ST @ Arran & oy A S fawsr

vifrie & A7 fr o1 ag gar A8 Aifa

feadr e wo gyEr @ feafa g

gt @t a8 wq wgn 3 & aa

qifeea™ & T4 a1 W17 Y Farg A

19 FTOAT AT FOT FIICN F AT I
¥ qEAAT QI IT B AT FLT AR

" K7 &7 ag 2w fev 3wy ?

gAY -~ ariwa A7 T
wft wrey wra o fafrar 43 8 3R AT
¥ qg™ s famar) 39 AT KA AT

Q@Y A AL =0 (g A FE ——
Mr Josh, 1 am glad you are tak-
ing interest in  Iiego Garcia?

ZY et gy WY ava § q@r Qg | 6T 9"
figaf arrforar arsy g AT AY A A AT W
FEAATAC AAFERNATAT I H T2
oI gHR ISTAT AT AT (WAATT)
syfer qfsT wre A7 T XX )
At gt ava & az s g g 0w
qTF A W §1 K, AeAd q  AETA
X &7 e fipar § 1 grEway SR
o1 ¥ wa Qe w3 ¥ frad W O
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§8 o oF w1 fadw BT gafg &
& vz fr e Y o ag T T
fr wrea 7T &Y ) gw R & e Wi
aer &Y | Tafae g 3 wivww fear ot
afyas saree w@ s A T Faife
ag WIE F) €229 a1 §, gfvar & wrea o
affawTe § ag aq/T &1 9w ST 9
WOBT FIW TSI 99 1 gHaAIAT F34 |
gfra ag w@ =g f5 waa @9T @1
gafeg wia 71 agr #3 @ qfee &
WY F37 I&TE S a9 ff Frd &9 W91Q
o9 FETE ¥ WX AEAA GAF I9Q
fage gt arEl X ¥ AT §EA A
favare faamaa ?

SHRI YESHWANTRAO CHAVAN:
I really do not know what exacily the
hon. member was aiming at. Our main
point about the supply of arms by the
US to Pakistan is to see that it should
not reverse the process of normalisa-
tion that we have started in the sub-
continent, and he is talking in terms
oif conflict. This is exactly the nega.
tion of what we, really speaking, are
trying to do.

As fur as the capacity of protecting
the independence of this country is
concerned, I think the world knows
ang all our neighbours know that India
is quite capable of looking after its
own defence. Therefore, there is no
use merely talking as he has done..

SHRI JAGANNATHRAO JOSHI:
Will yoy deny that you have lost a
portion of Chhamp which wag yours in
1947? What is thig goody-goody talk?

SHRI YESHWANTRAO CHAVAN:
Hig indirect suggestion that we are
trying to compare America with other
couniries or saying something like
that was not called for.

SHRI JAGANNATHRAO JOSHI:
Why? Arms are arms. You cannot
make any difference between arms and
arms.
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#ia’iwaﬂmmaﬁ"ﬁml
#7 q®r fF wrw B wpyw ww
AT 7 A 99 X A F A qqwqw o
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SHRI YESHWANTRAO CHAVAN
It I have understood the hon Member,
hig basic point is that the supply of
arms by the USA to Pakistan 1s not
even In the interests of Pakistan and
Pakstan's people I entirely agree with
him I hope Prime Minister Bhutto and
the people of Pakistan realise it and
the sooneir they do the better, because
1t creates unnecessarilly an atmosphere
of confrontation That 1s why I have
said 1 my statement that it 15 not
the interests of India or Pakistan I
do not think 1 have got any definite
information about this base being given
but 1t 1s quite possible 1t seems to be
in the lme and as it 1» happening 1n
other parts of the Indian Ocean possi-
bly America may be domng this but
I personally have no cvidence about
thig particular matter If I get infor.
mation certamnly I will give 1t to the
House

SHRI AMRIT NAHATA (Barmer)
He also asked it the Government had
any information about the visit of the
American Ambassador to Iran

SHRI YESHWANTRAO CHAVAN
I think he just made mention of cer.
tain 1ncidents in the past

SHRI P M MEHTA (Bhavnagar)
This 18 no surprise Thig 1s part of
the old game The original reason ad-
vanced by the US Admnistration 1s
that they woulg supply arms to Pakis.
tan to contain communmism on the sub.
continent but what happened? When
Pakistan cultivated good relationship
with Soviet Russia and China, both
countries supplied arms to Pakistan as
also the Uniteq States, and it created
a situation of confrontation with India
But our policy remamned weak, our
political approach remained very weak
What we gained on the battle fleld we
lost at the negotiating table The
Simla Pact is nothing but an acceptance
of our political failure to retain what
we had gained by entering into an
agreement which would promote har-
mony
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The US Admimsiration sloppeq the
supply of armaments to Pakistan not
at the instance of the Government of
India but because of public opinon
createg within America It was not
ihe achievement of the Government of
India

What are the factors according to
the political analysis or the political
ass ssment of the Govel 1ment of India
which warranted the US Admnistra-
tion t{o take a decision to 1csume the
supply of arms or 1> lui the 10 year
old embargo though, mn fact, they did
not mamtam that assurance of that
«mbargo as they supplieq arms to Pak-
1stan even after the dead lme of 25th
March 1971 which they had set?
Secondly, what concrete steps do the
Government of India propose to take
1> convince the US that this decision
to supply arms to Pakistan will create
instability and lead to confrontation in
the sub-continent affecting the peace
of three countries’

SHRI YESHWANTRAO CHAVAN
His first question was what are the
tactors according to our assessment,
which are responsible for the decision
¢t the Amcrican Government to give
ums to Pakistan So far as my infor-
mation goes they have not announced
their deaision Yoy cannot presume
that it 1s so In the history of rela-
tions between Pakistan and USA and
Pakistan and India the basic point has
been that the Uniteg States always
tried to believe 1n the principle of bd-
lance of power in the sub-continent, m
J way encouraging some sort of arms
race there The real answer for im-
proving the relations between India
and Umiteq States was that they must
give up this posture of trymg to play
the balance of power The specific
thing that was told to us here was that
United Slates no longer believes 1n
the playmng of balance of power thing
m the sub.continent Our basic point
1s that if they supply arms to Pakistan,
1 will create an atmosphere of con-
rontation between Pakistan and India

Matter under 262
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ang 1t would be going back on this
assurance given to India  Secondly he
asked what we are doing about it We
have warned them even Lefore Mr.
Bhutto Visited Pahistan We have ex-
pressed our clear assessment of the
consequences of supplying arms to
Pahistann My answers today and my
stitement today s one more further
step 1in this direction

MATTER UNDER RULE 977

RFPORTED BEATING 10 DEATH OF A HARI-
jAN By POLICE IN SAGAR DISTRICT OF
MADHYA PRADESH

NeqH WEPIT T AT WIE T3
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oY w7 gy (S9MYT)  weaw
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&} ¢ fHa & v ¥ 7 Ao 5w
FFH AN FLIAF

w7 Y @A § fr e &
2T ¥ A QTS LI FodT 1A IFE
/0 F fF HF /TR I A
Targ oW & wrfeardr 1 F &7 famrage
97 % 11 9fid W E @ A &
fr agr werer & W feafa @ 0 afea
T | T NEw A8 w6 397 @
S A AT WOA ¥ I 97 AE W
FI{ &1 WAy awiT fag & &
oY Hex 7Y §, A 9T ATET AT
2 Mg wgE wg oA § OFET
T g grar @, ¥ré aegfefa ot war
agy wgar | ¥ wiw & Aoy €7
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gorw Wi : fEd awg @ A%
o FY rATHe & Y, oY arvg Y AR
o A IR HFag w1 Wit §o

FEBRUARY 18, 1975

Indian Tariff 264
(Amdt.) Bill
¥ qAmT W wfaw w7 1w g
ot & wi & fae qgy favr Y 7 &7
fawrer difee
We will adjourn now and re.
assemble at 2.30 p.m.

The Lok Sabha adjourned for lunch till
thirty minuteg past Fourteer of the
Clock

The Lok Sabha re-assembled after
Lunch at thirty-five minutes past Four-
teen of the Clock

[MR DEPUTY SrEAKER n the Chairl

INDIAN TARIFF (AMENDMENT)
BILL

MR DEPUTY.SPEAKER Indian
Tarilf (Amendment) Bill. Shri1 Vish-~
wanath Pratap Singh to move the mo-
tion for c(ons:deration

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH .
Mr Deputy-Speaker, Sir, I beg to
move

“That the Bull further to amend
the Indian Tanfl Act, 1934, be taken
into consideration™

This Bill proposes tc amend the
First Schedule of the Indian Tariff Act,
1934 to give effect to the recommen-
dations of the Tarff Commission re-
garding the continuance of protective
duty beyond 31st December, 1974 to
sericulture industry and intermediate
dye stuff industry.

As regards the intermediate dye stuff
industry, till now, 56 items were in-
cluded 1n the protective duty upto De-
rember, 1974 In this Bill, it is propos-
ed, apart from 56 items, to add 14 more
items for protective duty and, for seri-
culture industry, the existing rate of
protective duty is proposed to be con-
tinued, 3

The Bill was brought in the TJast
session on 20th December. The Bill
was introduced. But as the House was



265 Indian Toriff
(Amdt.) Bill

prorogued, the Bill could not be pass-
ed. Ag the protective dqutieg had to
be extended, an Ordinance was issued.
“This Bill seeks to repeal that Ordi-
nance and make proper legislative pro-
visions for the protective duties.

SHRI P. G. MAVALANKAR (Ahme-
dabad): Why did you bring the Bill
on the last day of the Tast session and
then wait for the Ordinance? You
could have brought the Bill earlier.

SHRI VISWANATH  PRATAP
SINGH: That is why we are bringing
it on the first day,

SHRI P. G. MAVALANKAR: My
point is this. Why did the Government
not regulate their time.table properly
so that the Bill could have heen passed
during the last session? They brought
it on the last day so it could not be
passed. I am not objecting to the con-
tents of the Bill. I am objecting to the
procedure adopled by the Government.

SHRI VISHWANATH PRATAP
SINGH: The hon. Member ig making
a profound remark as if there will be
no business on the last day. That ob-
jeclion will be taken on any business
that comes on the last day. Anyway,
we are bringing it on the first day.

The intermediate dye industry is one
of the industries which has admirably
grown under protective duty. It was
in 1955 that we started protecitve
duty on finisheq dye-stuff. As the
Country also started producing inter-
mediate gye stuff, we started the pro.
tective duty on three items in 1964 and
extended it to 56 items till last year
and now we propose to include 70
items.

At present, it hag been considered by
the Government and also by the Tarifl
Commission that as many uncertain.
ties of raw material exist, also power
shortages ang fluctuations of prices, it
is necessary that the protective duties
be continued and that is the purpose
oI the amending Bill.
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About sericulture, in 1934, the pro-
tective duties were extended. I will
not say that a very remarkable pro-
gress has been made. But we have
reacheq a stage where the industry is
at a crucial stage and is likely to growe
at a faster rate.

In this respect, it is important to draw
the attention of the hon. Membersg of
the House that small-scale sector neels
special protection. At the same time,
we have made a break-through in re.
search by way of doing research in
growing Tasar on oak and we have
also made a break-through in growing
Mulberry raw- silk. At this juncture,
it will not be proper to remove the
protective duties. This is the time
when the indusiry is at ‘the take.off
stage, at a crucial stage, and the Gov.
ernment thinks that protective duties
should be continued.

With these words, 1 commend the
Bili to the House.

MR, DEPUTY.SPEAKER:
moved :

“That the Bill further to amend
the Indian Tariff Act, 1934, be taken
into consideration.”

SHRI _DINESH JOARDER (Malca):
The Indian Tariff Commission was ap-
pointed some time in 1930s with a
view to protecting certain privileged
industries from competitions of the
commodities coming into India frcm
outside world, ag also the articles pro-
duced and manufactured in India. This
idea of prolective levies and giving
protection to certain privileged indus-
tries came into being only with a view
to protecting the interests of the impe-
rialist investments here in India a-d
their loot from this country to the
imperialist countries abroad, mainly
the United Kingdom. Since then, the
Tariff Commission has been acting in
a manner so as to discriminate certain
privilegeq industries even after our in.
depandence ang they are giving shefter
and protection to certain monopoly in-
dustries—those who have been given
the absolute scope and facilities fcr
importing and manutacturing dye-stuffs.
and later an the dye-intermediates.

Motion
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There have been serioug ang severe
criticisms on the functioning of the
Tanfl Commission In the year 1965,
a Review Commuttee was also appoin-
ted to go through the functioming of
the Indian Tanff Commission one of
o1ir colleagues Dr VKRV Rao, was
also 8 member of that Review Commuit-
tfee At that time 1t was observeq by
that Commuttee

Since our economy 1s  passing
through a phase of inflamationary
pressure provisions for contingency
allowance should be avoided while
fixing prices in the 1ndustry which
<hould b¢ 1ible to absorhb a small in-
ciease 11 costs

It was also ohserved

In th. Commttees view 1t 15 ne-
cessaty to take immediate steps to
enqu re into the actual degree ot
protection enjoyed by difterent indus-
trics 1t present with a view to ce
termining the extent of over piotec-
tim and undel.protection that ob-
t1ns 1n respect of each of them

Th r¢ re other criticisms also on the
fut t oning of the Indian Tanff Com.
mission In the Monopoly Inguiry
C mmisst n it hag been said

Amar Dye took the second place
i naphthols with Atul Products Ltd
leading with 5335 per cent In Vat
Dves Indian Dye Stuff Industry Ltd
was the leading producer with 314
per cent Atic Industries ian a<s0-
ciate of Atul Products) following with
445 per cent’

These are some excerpts from the
cnt casms made by different Commis-
sions and Review Committees on the
furctioming of the Indian Tanff Com-
mission

With the help of the protection and
the privileges offered bv the Indian
Tarff Commission this Iimitegq num-
ber of industries and the big business
houses which are also falling within
the category of monopoly houses num-
bering 72 or 75—have been given the
facihity of protective levies

In the Indian Tanff Act certain pro-
visions aie there to levy additional du-
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ties to the extent of excise duty or
even more for protecting certain in.
dustries which have been growing in
India and whose articleg after being
manufactured have a large market and
a demand from the consumers and to
some extent those articles which are
essential or semi-essentials in building
up the national economy and also meet.
g the demand of several consumers
These 1ndustries have not been able to
compete with the imported goods and
arficles importeq from the outside
world and to protcet such type of in.
dustries the Tanff Commission has to
look and levy certain duticg mn addi-
tion to excise duties so that there may
be 1 bhalance and also these additional
levies may act as 1 protection to the
Inaiin industrics which are being de.
veloped ang which iwre growing But
whit we have seen s that exwept a
few monopoly industrics the small
scale industries are dving altogether
In this industry particularly the dyes
dye stuff and dve intermediates indus-
try what we are seeing 15 that wheie-
ever we fo the small industries with
their own he'p with their indigenous
help and indigenous articles and ingre-
dients are trying to survive Now
under the 1nfluence of this unfair com.
petition a few hmited big houses pro-
teeted by the Ind an Tariff Commussion
ind other institutions are now exploit.
ing the entre couniry and the people
af large and due to their protective
interestg they are actually placing the
small scale industries at the pomnt of
extinction

Wa get very lttle opportunity of
going through the functioning of the
Indian Tariff Commission and when
this sourt of Bill comes up 1n Parliament
we tike the opportunity of reviewing
the activities of the Tariff Commission
In the context of thig I would like to
speak on the activities ang the func-
tioning of the Indian Tariff Commission
They calculate the priceg and costs of
production What 1s the basis on which
the price of a particular article that
15 being manufactured under the
protective levy system 1s calculated”
This calculation of costs anq prices
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was also under severe criticism by
many experts and committees. In cal-
culating the prices and costs of pro-
duction, the wages of the employees
are not taken into consideration. We
know that in our country the labourer
is the worst sufferer amongst the lot
and he does not get a living wage and
in the calculation of costs and prices
every time the prices of articles go
up, the wages and salaries of the emp-~
loyees ard workers are not counted
and taken into account in fixing up the
prices of the articles. In relation to
other countries, our employees and
workers are the lowest paid and also
we see that the production here is also
not of that quality which is available
i the outside world. The mmported
arlicieg are much better than what are
produceq here, but in fixing up the
prices anl in giving the protection,
these few monopoly houses dealing in
dye-stufl and dye intermediates are the
largest beneficiaries. Even in their re-
port, the Tariff Comnmussion has
said—1974 report, page 10:

“From the evidence tendered at
the public 1nquiry 1t dig appear to
us that the small scale sector 1s not
getting adequate supplies of dye in-
termediates for its consunption.”

Then different committees and different
commissions angd different public sec-
tor mslitutions are there for looking
after the industrial development and
the industries in India. A few indus-
iries have been given all sorts of pri-
vileges and protection by way of levies
and so on. But why is not the small-
scule industry being supplied its re-
quiremen{ in full by these big houses?
In page 7 i1t has been stated as under.
I quote:

“Unless the data in the organised
" sector and the small-scale sector is
coordinated it will not be possible
1o watch developments of the in-
dustry as a whole. We therefore
suggest that some central  agency
should pe entrusted with this coordi-
nating task so that proper schemes
can be formulated for coordinated
development of both the sectors on
healthy lines.”
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MR. DEPUTY.SPEAKER: 1 find
from the Order Paper that they have
allotted only one hour for this discus-
sion, Now, I do realise the relevance
of your points. But you may please
concentrate more on those items which
are given protective duty,

SHRI DINESH JOARDER: I am
just concluding. Ag regards the licen.
sed capacity and installed capacity as
shown in the chart of the report, the
licensed capacity is much higher, the
installed capacity is a bit less, and the
actual production is much lesg than the
licensed capacity. So, what 15 the
reason behind 1t? It is only to create
an artificial scarcity in the market.
You have given them Jicence for pro-
tection of certain quantity of articles
but by producing much less than what
is required they are just creating some
sort of attificial scarcity in the market
and they are deriving the black-market
price anq they get extra benefit and
exira profit also,

So far as the import of dye interme-
diates in 1972 is concerned, this was
to the extent of Rs. 2.12 crores. The
export has slightly increased this
year. The question now is this: Why
are the small-scale industries in India
not getting these dye ntermediates and
dye.stuffs from these big houses? So,
under these circumstances, should we
export these artficles to the outside
countries® It has also been stated and
1t has also been observed even in this
Tariff Commission Repori that export
of finished dye products should be en-
couraged in relating to export oi aye
intermediates. We are exporting the
articles when we cannot even fulfil
the demand of the small.scale indus-
tries of our own country. So, this is
a policy only to wipe out our compe-
titive organisations in the small-scale
sector from the market and to estab-
lish the grip of monopoly interests.
The Bureau of Industrial Costs and
Prives is also doing the function si.mi-
lar to that of the Tariff Commission
So, why is this Tariff Commission be-
ing still continued? Why could we not
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abolish this Indian Tariff Commission
altogether, which was establisheq in
pre-partition days to protect the in.
terests of the privileged industries?
Why shorild we have two organisations
tor doing the similar type of jobs? This
1s only a burden on the national eco.
nomy and we can do away with this
Indian Tariff Commission altogether.

As regards the dye-stuff and dye
intermediate industries already they
bave the character of monopaly indus-
trigg under the patronage of the Indian
Tantf Commaission.

I have already stateq that. In con-
clusion I would say that a certain arti-
cle has been given protection under
the Indian Tariff Act. But, in the Bill
which has been brought forward here,
for certain chemicals I do not know
whether there is any necessity or not
for giving such a protection under the
Indian Tarifl Act. These have not been
discussed at all in a meeting of the
representatives of the small-scale in.
dustries and those from the consumers’
market dealing with these articles.
So, there should have been a coordi.
nateq consultation and discussion be-
fore giving such a protection to these
items from charging any extra levy
under the Indan Tariff Act,

Considering all these aspects, our
employees or workers in this industry
are getting much less. The feeder in.
dustries—small-scale and cottage— are
almost in a dying condition, The pro-
fits of the big business of dye trade
are assuming such a magnitude that
ultimately the consumers are the worst
sufferers under the Indian Tariff Act.

One more point regarding sericul-
ture. The Minister mentioned about
giving protection to certain sericulture
industry The Report also mentioned
about the allocation of funds for the
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development of sericulture and utilisa.
tion of that amount. There is certain
aspect that has been laid down in the
Planning Commission Report according
to which some funds are allotted. But,
the State Governments say that they
are not getting the flow of that fund
nitially ag and when they want such
funds from the Central Government
or from the Planning Commission. On
the other hand, the Planning Commis-
ston is of the opmion that whatever
fund is allocated for the development
of sericulture, the State Governments
are not utilising that fund. Who is
going to look after this problem? This
should also be taken into consideration
by the Minister. As regards exports,
India’s position in relation to Japan
regarding the silkk and sericulture arti-
cles is going down by and large. What
1s the season for this? Japan is a small
country. It has much less resources
for building up the sdk industry or
sericulture industry. After all we are
spending a huge amount of money m
our country but, still, we are lagging
behind ang our silk industry is the
worst hit. Even in the matter of pur-
chase and sale of silk cocoons, a few
big houses are controlling these. Take
the industries in Varanasi and in South
India as also the industrieg like the
Murshidabag silk industries, These
are being controlled by a few mono-
poly houses. What steps have you
taken to curb the activities of these
big monopoly houses who are making
huge profits? This aspect should also
be considered by Government, Take
the silk industries in Murshidabad, in
Banarag and in South India—Banga.
lore and other places—and everywhere
the workers or the labourers are the
worst sufferers. And the cottage and
small.scale industries are the worst
sufferers. It is the big monopoly hous-
es which are controlling the export
and import markets. It is they who
are controlling these industries in the
matter of distribution even. Unless
these controls by the mongpoly houses
are curbed or weeded out, we cannot
establish a free and fair development
of these industries, With these words,
1 conclude my speech.,
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SHRI 8. M. BANERJEE (Kanpur):
Mr, Deputy Speaker, 8ir, having read
the statement of objects and reasons
and having heard the hon. Minister
who piloted the Bill, I do not find any
reason why protection should be given
to the dye-intermediates industry. As
very ably argued by my friend, Shri
Dimesh Joarder, big monopoly houses,
whether at the national or internation.
al level, are engaged in producing dyes,
tor example, Imperial Chemical Indus.
{ries ang others. These international
organisations are taking protits worth
crores of rupees to their countries. 1
do not know whether time has come
when these industrieg should be comp-
letely taken over by the Government

Sir, I come from Kanpur where tex-
tile industry 1s located The tex-
iile indusiry has to use all sorts of
dyes I am nol against developing the
dyes mdustry but may I know whe-
ther this industry has not reached the
stage of self_suffimency. Then, why
should they enjoy at the cost of the
country. Actually speaking, opportu-
nities should be given to the small.
scale 1ndustries which are suffering
from teething trouble. It is not under.
standable that an industry which en-
joys the patronage of international
tartels should be given protection.

It 15 saig that this Bill was brought
1o give protection from 1st January,
1975. An Ordinance was brought as

i the Session came to an end. I am not

against the Ordinance but if this was
necessary this should have been
brought during the last Session itself
In the statement of objecis and reasons
1 18 said:

“The Bill seeks to amend the First
Schedule t¢ the Indian Tariff Act,
1934, in order to continye tariff pro-
tection beyond 31st December, 1974
on (a) certain dye-intermediates and
{b) Sericultural products and to
bring gaptpin new items of dye-inter-
mediates under the scheme of pro.
tection on the basig of recommenda.
tiong of the Tariff Compmission in its
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Reports (1974) on the Dye.interme.
diates and Sericulture Industries.”

274

The Tarff Commission has recommen-
ded on what basis? 1 can understand
as far as the other industry, namely,
Sericulture there i1t may be necessary.
There also when recently I was in
Bangalore 1 saw the sad plight of the
weavers who are seaving the sarces
called ‘Temple Sarees’. The munurum
cost of this garee 1s Rs. 650/ and
maximum cost 18 Rs 2.000/.. These
are hand-woven sarees woven by thuse
who have nothing to eat Unfesg they
form a cooperative society they wull
not be able to counteract starvation.
I would request the hon. Minister to
come wilh me to Banaras especially
m the market where 2ll these weaters
go 1n the evening to sell their products.
I will show youy the manner in whirh
they are exploited by these husiness
houses The sharks in that market tak.
ing advaniage of the poveriy of ine
weaver purchase a saree which 1s worth
Rs 200/. from him at the rate of
Rs 125/ because he 1s going to give
to his starving children when he goes
back. In Banaras, 90 per cent of the
weavers belong to the miority com-
munity, the Mushm commumty, and
they are being treated like this. It
you see their condition in Kancheepu-
ram and other places, in Tamil Nada,
it is somewhat better because the State
Government— I admire the DMK Gova.
ernment—hag formed certain coopera.
tive societies and certain norms have
been applied there against exploita-
tion But, still, that 1s not enough, In
other places, they should be given pro.
per protection. The Government wants
to give protection to the industry.
But, what about those who are the
backbone of the industry? What w:il
happen to them? What protection 8
being given to them® Taking advan-
tage of this Tariff Commission, wrongly
or rightly, they want to enjoy all these
things, concessions in regard to excise
duty and so on. We have given pro-
tection to the cycle industry. What
happened ultimately? We have given
several protections to other industries
But, what happened? They always
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have a double barrel, to exploit the
the workers and take full advantage of
this Government I would request the
hon Minmister—I do not want to go
mto the details my young friend, who
1g really doing very well to study the
whole subject, whether 1t 1s justified or
not and whether the time has come to
study those mdustries, dye industries
spLcially those industies which are
run by big business houses Yoy will
have to develop that industry You
cannot have teething trouble, all the
time What 1s this teething trouble I am
not able to understand Is 1t the wisdom
tooth which ¢omes out last” This
tecthing trouble goes on  If 15 a mis«
nemer In ths nane ol teething
trouble 1n the name of protection, they
enjov the cuncessions at the cost of the
consumers and also at the cost of the
workers We want to safeguard the
interasts of the workets and the consu-

ors Ag such I would request the
hon Minister lo go into this It 1s not
only the industrialists who run the m-
dustiy It is actually the workers who
run the industry The interests of con-
sumers and workers should be safe-
guarded With these words 1 would
request the hor Minister to reply to
1t *

sit WwITe Mo (ﬁ"@fﬁ') Jur-
wyer wEE, a8 ifew fam W grd
A s & me GRS AT wan A1 A7
5t S da Y e fam aT R
FAT 9T W 7 WA F & AT VT, qE AT
¥ wEm TE A ae frar R0
eq ¥T UF FHYWT WY AATLT 1 ¥ AT
frore W ¥

Report on the continuance of pro-
tection to the Sericulture wmdustry
The Sertculture Indusitry was inthal-
ly granted taniff protection 1 1934 on
the recommendation of the pre-war
Tar® Board The Second Enquiry
was undertaken m 1938 but war
broke out before Government could
take a decision on the recommenda.
tiong of the Tanft Board The pro-

FEBRUARY 18, 1975

Indian Tar.f 296
(Amdt,) Bill

tection granted initially was, how-
ever, continued up to March 1949
Since then, two enquiries by the In-
terim Tanff Board mn 1949 and 1851
and five enquiries by the Tanil
Commuission in 1953, 1958, 1963, 1966
and 1969 were undertaken and on
the recommendations of the Tanf!
Board/Commussion, the protection to
the sericulture industry was extend-
ed by periods of years up to 31st
December, 1974

AT qE FET AT § CRITHE
FmIrdmmifes gm|m &
e ¥ aifs g J 9wt wwar &
77 AT AT A AT FEAALA T AT
ot Toedty At g, W o8 fo
s A® FATAT | qE AFA 7 ATR-
gL W 9EAT AT, §9 ¥ g¥ A
q@F T | 7 & I 3@ wrh
FES AT § AT AT B T

& ag axd w4 ) afyw qar
7 &1 FTTA T HraaT oy ¥ gefefaew

F @t geran @), AT ¥ gehgateen
F oft = &7 HEET JoWT § AW W
FR 1974wy g
mywhor Yfar 5 & =2
T 9% TS & F 7% {5 ag ww=
agr w0 uReE AW 9 9o
T AG AT WIIHT EAAT A E
W, 39 § arEr ¥ T are Ao
& 7 A F3 wud e | g
agamm | g foar &

“ It was discovered that there were
various handicaps in opersting the new
machines for a considerable amourt ot
money had been spent in modernising
them Such osperat.onal difficulties
could well have been brought under
control before undertaking modernisa-
tion. If this had been done, consider-
able ungainful expenditure could bave
been voided”,
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& 2w & qra-arg AT g7 waEAT
-8 §07ea FAXH A W g—
W AT gAY 29§ qga AT
% MR ¥ arf.ar aadt §, a2
g wifear &t g%l 99 &1 m
& faear & 1 W AR X A
A ETEr §fF dw TeRwE A
e W el 3 gl fe wed @—

“The Central Silk Board has in-
formed us that during the spent of
the last 25 years, the institut'onal
set-up necessary for looking after
the various aspecis such as resear-
ch, planning etc of the sericul-
fure industry has been bull up
The number of ‘nstitutiong con.
cerned with different aspects of
the mdustry

All over the country has increas-
td from 358 in 1949-50 to 2408 1n
1972-73 and these institutions from
the necessary nfractructure for a
significant growth of the industry
during the Fifth Plan period The
various promotional aspects contemp-
leteg to attain  self-sufficiency be-
fore the end ot the Fifth Plan period
ang also to enter the international
market are stated to be (a) prowision
of irngation tacilitics under crash
programmes '

TREM FTR ST =W ¥ faar gen
t—~feT  Tw ¥ @9 gg WY @
g fF o dqar 7 A ey f -
o faeew &, sz avTae ARy S
® WM Rew w1 e wrfgy, afFT
T E 1 Y T ¥ 97 TRy AT-
afefadre avfr s 9 7 0T @@ AE
B &

TN rsgrmy fFem
W 1974 3% qEAT TA—Afew W
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‘Taking all the factors mentioned
m the foregoing paragraphs into ac-
count, we are of the opinion that in
the present circumstances raising of
protective duty to the level of disad-
vantage will only tend to push up
the prices of the end-product with.
out making protection any more
effective It will become effec.
tive to regulate thewr supply in
the market by regulating imports
In cases where the margin of disad-
vantage has tended to come down
as compared to what 1t was at the
time of the Commission’s last report,
there 1s no knowmg how long that
position will continue”

Tqz FeA & fr G onfvw T2
% AW, W A I A AW fo
* AT TR wHEr A Jorar ¥
Fifs IO ¥ wA-Efees T &)
§ AT FET 9F W9 gFW & §
#r N MR AT T ¥ FTEE &
AT FTHE | A §
Fque Y Ao Al famdr &0
YA o agm faear g, W W A
forerat &, dwT Y d@T qu 79 fasar &

¥ oI W AEA qSAT WIEAT §
5 o7 qve ¥7 F 79 % FLF AN
59 & OF WrEed A 8, g Areeey
£ | wi¥¥ne A FT WY w7 Y I
a1, FT 9F FAET FHT & | WK QY
AT e A A AN SFAR
e B ufismes  gon,  Aatia-
ae-f fRw o ot 39 & weer
FH ER WL FIERT A q& a4y |

#fow wivm A waer oY Feid &
My fr @ A 19749
agrr wifge—8 oft Iud agAw g—
FfFT W wT T Y SR oY WY-

W7 wgt &6 1974 a% s
& W Wt aw weEr awpn, oy W@
| AT | o A A Fowddew §)

d=zw fa T § 39 ¥ OETX 1974 FF TWEAT
afigs, &fr wt war a% 2 wfie,
WY MY 7 W WY W ¥ 5
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g1 § WK A & W e ¥ g0 wgr v
1w faw & w Qe T i g oY,
w @ e - gifs oF oy
1979 #g &—iww & fod &
gr W g fF 1979 a% woer =vigy,
i & g F a1 R A A W=ar
9gm & sgwr § 5 SwEw
foT og ® W T8 ave gy o,
whgodt 3§ a5 o =
AR § 1 1u74 W Y ¥ G wE
¢ 9 @ &, 99 ¥ GF 9 a1 ]|
T AT A, 41 A WA FAT TR,
1979 i T feay, 1974 §
fear v s m @ wroor ot W &
g fear fx fow foq e anfeg,
fea fog sidewm wifgw | AR &
TS @A g T g oFTOr &
& o faw 7 fag s E

SHRI ERASMO DE SEQUEIRA
(Marmagoa): Mr, Deputy-Speaker,
_nere is a prime example of the cavalier
fashion in which this . Government
treats the overnance of this country.
Here is a case of tariff protection
-which the Government well knew was
-.coming up for review and yet when the
review came up the Government could
not provide the Tariff Commission
-with any data that was either reliable
or comprehensive. A decision had to
be taken based on inadeguate data,
and, I am sorry to say, entirely unre-
“lated to the purpose at hand.

You will find that in para 94 of the
report on dye intermediates, the Tariff
Commission had gone as far as {o say
that the data that was provided to it
was both confused and uncertain. If
the purpose of protection is to ensure
‘that the domestically produced mate-
rials are not a disadvantage with the
equivalent materials that are imported,
1 am sure that you will agree that the
quantum of protection has to have some
relationship with the diferential in price
betweén the local cost of production
and the landed cost excluding duty.
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But here it is a very strange thing that
you have a Tariff Commission sitting
for months probably to study the mat-
fer and its official coming forward to
say that under the present circumstan.
ces it is not possible to relate produc-
tion to this differential. They have
come forward with the excuse that the
prices have been fluctuating. If the
prices are fluctuating and if the pur-
pose of protection is to ensure equi-
valence, fixeq tariff protection is obvi-
viously not the remedy. Some alterna.
tive must be found. What the Govern-
ment is doing in coming forwardq to
us as far ag dye intermediates are con-
cerned telling us that this is the pro-
{ection that is required is nothing short
of telling us a complete and total un-
truth. If the prices are fluctuating
from day to day-—and the fluctuation
by the Tariff Commission's own report
is quite wide—obviously fifty per ceut
protection could be too much tomorrow
and totally inadequate the day after.
I should like to oppose the Bill in as
much as dye intermediates are concern.
ed because I do not think it solves the
problem and quite frankly I do not
think that Governmeni kunowg what it
is doing in this respect.

It is also significant that in providing
information about this particular area
of dye intermediates, Government cculd
not provide any data at all about the
small scale sector. Government which
speaks of wide-spread ownership. of
protecting the smaller against the lar-
ger, when it comes even to tariff pro-
tection, exposes its real thinking, which
is to encourage the large people and
let the smaller ones send for them.
selves.

On the question of sericulture I
would like to strike a slightly bright-
er not, I would like to congratulate the
scientists on the success they have achi-
eved first in Mysore in managing to
grow that they call bivoltine silk worm,
but much more for the breakthrough in
the growth of Tasur worm on oak. We
alf know the research that would carry
out in this country in most areas is
inadequate, but at the same time many
of our sclentists have come forward
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with inventions which are of major
importance ag far as practical appli.
cation is concerned, ang in most cases
what they have found has been lying
in somebody’'s drawers. Here we have
20 lakhs of acres in the sub.Himalayan
region already planted with growing
oak. These are areas in which emp-
loyment, as you will know is very
much neecded, anq 1 hope that this will
not be another case of a smallest on
the back for the purposes of coming
forward before the House and noth-
ing at all done in action.

There is a paragraph here 1n the
Report on the dye inlermediates 1n-
dustry which I woulg like to read out
in extenso with your permission, be-
cause I think it is very interesting.

Paragraph 26.3.2 reads:

“Data piven in Appendix 15 re-
veals a number of conflicting fea-
tures. It will be secn that as many
as 14 times have been exported
while at the same time their imports
have also taken place”

This is a protected industry.—

“In the case of eight of these items
exportg have exceedeq Imports and
in the case of remaining six imports
have exceedeq exports.”

—Here the important line is the last
one —

“There are also sgubstant:al
ports of cerlain
the banned list.”

im.
items included in

I would like the Minister to investi-
gate this. I am sure he will finq a
scandal there. And if he does not, we
in the Opposition will be happy to find
it for him.

SHRI

VISHWANATH PRATAP
SINGH: I thank the Members on the
Benches opposite. They have made

the debate as colourful as dye-stuff and
for me perhaps as smooth as silk it-
self. Many valuable points have been
raised, and one of the basic points
was why this protective duty should
be extended after all. It is not the
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nue protective duty on items which
are not necessary.

282

it was mentioneg by an hon, Mem-
ber that the length of time to which
these duties would be extended has not
been mentioned. I regret the omission
in my imitial speech. I may inform
him that for dye.stuff we intenq in
the present Bill a protective duty upto
1977 and for sericulture upto 1979.
In 1979 we shall undertake a review
of the position. By then we hope that
the sericulture industry would be able
to face the international market and
come up on its own. But it will de-~
pend on the review that is made m
1979,

The working of the Tariff Commis-
sion 1s under review. About big
houses, that 15 a question to be dealt
with under the MRTP Act. In no way
does the Government give protection
to g houses. Protection is given to
certain itemg which need protection
For this, a selective list 1s drawn up-
It 1s not that all dye-stuffs are protect-
ed. The list is drawn up in the na-
tional context. It may be that certain
big houses are manufacturing thosa
items, hut that hag to be taken care
of under the MRTP Act

SHRI R. V. BADE: After 1977 will
you stop giving this protection?

SHRI VISHWANATH PRATAP
SINGH: Are we now to seal our de-
cisiong for the future? 1 do not think
it would he a wise thing. They are
not only big houses, but there are 120
small units working anq we have taken
care that wherever licences have been
given ang the capacities have not teen
utilised, instructiong have been isgued
to the Director General of Technical
Development for the cancellation of
licences and that those be given to
new parties who can utilise the capa-
cities. Government is quite alive to
this problem. This provision has also
been put on the large houses that
when given additional capacity, they
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will supply 30 per cen{ of their pro-
duction to small scale units

The question was asked, why are we
expoiimg intermediate dyes’ Except
for only one item, the exports are done
so as to ensure that there is no short.
age within the country There were
other 1ssuecg raised about exploitation
oi weavers 1 suppose 1t does not pro-
peily come under this Bill But cer-
tainly 1t 1s the concern of all of us and
we do feel that the labourer, the per-
son who produces the real wealth of
the country shoulq be protected from
exploitation We have no difference
i this respect

The quanium of protection was rais-
ed by Mr Sequeira He first 1aised
the issue of data and then went on
to say that the quantum of protection
that 1s being given when prices are
fluctuating makes no sense 1f you want
to give protection on the basis of price
For sericulture, the unports are very
muach restricted and the quantum of
to'al mvolvement 1s very small Any-
way, we appreciate the point, but price
alone 15 not the tactor by which we
give protection The other factor 1s
controling the guantity of import and
we can effectively do that I hope the
bon Member will appreciate this le-
verage mechanism which the Govern-
ment has kept

The suggestion for growing oak m
the sub-Himalayan regions and the
other valuable suggestions that have
been made have been taken notice of
bv the Government We will try to
examine them ang see how far these
would be practicable

SHRI R V BADE What about the
availability of funds’

SHRI VISHWANATH PRATAP
SINGH The hon Member hag raised
a question about the availabihty of
funds in the States 1In thig respect 1
may inform the hon Member that our
complaint has been that the States do
not utilize the funds allotted for seri-
culture 1 hope the States will take
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not of this and utihze the necessary
fundg for sericulture and not for other
items

With these woids, 1 would request
the House to adopt the motion for con-
sideration

MR DEPUTY-SPEAKER What ab-
out the import of banned i1tems which
was reported by the Tariff Commis-
sion to which a reference has been
made by Shr1 Sequeira?

SHRI VISHWANATH PRATAP
SINGH If specific items are disclos-
ed we will look into them

SHRI ERASMO DE SEQUEIRA It
15 parl of the report I wish he reads
the report and then rephes to the de-
bate

MR DEPUTY.SPEAKER The
question 1s

That the Bill further to amend
the Indian Tanfl Act 1934 bhe taken
into (onsideration ’

The motion was adopted

MR DEPUTY.SPEAKER We take
up clause by (ause consideration As
a special case I would al'ow Shn
Vishwanath Pratap Singh to move the
amendments although they are stand-
mg m the name of Pro Chattopa-
dhyaya But 1n future, it would be
better if he submits amendments n
his own name

SHR1 VISHWANATH PRATAP
SINGH 1 have already made that re-
quest

MR DEPUTY.SPEAKER He has
only made a request There is a shght
irregularity under the rules I do not
want to obstruct The Bill So, I can
give hig permission under the residuary
powers the Chair has Now we take
up clause 2 for consideration
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Clause 2——(Amendment of first sche-
dule)

Amendment made:
Page 1, line 8,—

for “in the First Schedule to the
Indian Tariff Act, 1934,—"

substitute—

“In the First Schedule 1o the
Indian Tariff Act, 1934 (hereinafter
referred to as the principal Act)-—"
(4).

(Shri Vishwanath Pratap Singh)

MR. DEPUTY.SPEAKER: The
guestion is:

‘““That clause 2, as amended, stand
part of the Bill”

The motion was adopted

Clause 2, as amended, was added to
the Bill

New Clause 3

Amendment made:
Page 2,—
aftier line 50, wnsert—

“Repeal and Saving.

3. (1) The Indian Tariff (Amend-
ment) Ordinance 1974 (Ordinance 15
of 1974) is hereby repealed,

(2) Notwithstanding such repeal,
anything done or any action taken
under the principal Act., as amended
by the said Ordinance, shall be
deemed to have been done or taken
under the principal Act as amended
by this Act.”. (5)

(Shri Vishwanath Pratap Singh)

MR. DEPUTY.SPEAKER: The
question is:

“That new clause 3 siand part of
the Bill”

The motion was adopted
New Clause 3 was added to the Bill
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Clause 1-.(Short title and commence-

ment)
Amendments made:
Page 1, line 4,—
for “1974” substitute “1975”. (2)
Page 1,—
for lines 5 to 7 substitute—

“(2) It shall be deemed to have
come into force on the 1st day of
January. 1975.” (3)

(Shri Vishwanath Pratap Singh).

MR. DEPUTY.SPEAKER: The
question is:

“That clause Y, as amended, stand
part of the Bill”?

The motion was adopted

Clause 1, as amended, was added to
the Bill
Enacting Formula
Amendment made:
Page 1, line 1,—

for “Twenty-fifth”
* Twenty-sixth™ (1)

substitute

(Shri Vishwanath Pratap Singh)

MR DEPUTY.SPEAKER: The ques-
tion is:
“The Enacting Formula, as amend.
ed. stand part of the Bill"
The motion was adopted

The Enacting Formula. as amended
was added to the B:ll.

The Tille was added to the Bill

SHRI VISHWANATH PRATAP
SINGH: 1 beg to move:

“That the Bill, as amended, be
passed”

MR. DEPUTY-SPEAKER: The gues-
tion is:
“That the Bill, as amended, be
passed"”.

The motion was adopted.
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TOBACCO BOARD BILL

1THE DEPUTY MINISTCR IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH TI'RATAP SINGH)
I beg to movet

That the Bul to provide for the
development under the control of
the Umon of the tobacco indugtry
be take1 into c(onsideration

The tobacco plant was biought to
our shores in the 17th century Since
thun 1t has not only taken root on
our soil but 1t has flourished to cover
44 likh he tircs of land vyielding 3>
lakh tonnes of tobacco annually mak-
g, us the thng largest produter in the
wrrld next to USA and China

This fascinating plant which  we
have so fondly cultivated not only
socthes the nerves of those who have
talen to 1t by way of fashion or of
hi t but also satiates the hunger of
32 lakh persons engaged 1n the grow-
g and processing of tol acco

SHRT ERASMO DE SEQUEIRA
(M nmagao In honour of thig Bill
you allow smoking for afl

SHRI VISHWANATH PRATAP
SINGH We will keep 1t oy export

Tobhacco means not only earnmgs for
the working men and women In the
country but also earningg for the na-
tional exchequer About Rs 300 cro-
res were netted ag excise on tobacco
last year

True 1o 1t puff 1t 15 nhaleg only to
be exhaled this plant which we impor-
{ed about three centuries back has
become a major export item of our
country

MR DEPUTY-SPEAKER We have
exhaled 1t
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SHRI VISHWANATH PRATAP
SINGH Yes Sir, that is what we are
doing now We enjoy very much too
the exhalation of 1t

In the last two years the annual ex.
port of tobacco has grown from 55,000
lonnes vaiued at Rs 40 crores to 70,000
tonneg valued at Rs 60 crores In this,
Virginia tobacco has a very important
role 1t alone fetches about 90 per cent
of our export earnings In the world
trade our share 1s about 7 per cent
which shows the scope we yet have
tor expanding our tobacco eaports in
the world market

The fate ol those who are in the
tobacco industry 1s not only affected
by the vagaries of weather and agio-
«himatic conditions but also by the va-
garies of consumer preferences which
valy from country to country

In this ndustry vyecars oif suiplus
have chased years of shoitage result-
mg 1in wide oscillations of tobacco
prices consequently chaotic conditions
n the tobacco market prevail When-
ever there was a surplus year prices
tesl resulting in the holding back of
investments in the following season
of the crop which has not only affect-
ed by way of short crops our earn.
ings 1n foreign exchange but has also
mcant loss of foreign markets

This situation needs an integrated
and coordinated approach from pro-
duction nght to purchase, publicity,
maiketing and research In the frame-
work that we have today of the coun-
try such an approach 1s rather diffi-
cult to achieve It is with this objec-
tive that the Government 1s presenting
before this House this Bill so that we
could have an integrateq agency for
the development of this industry under
the care of the Union Government and
that the varioug interests the growers,
the dealers and the exporters—could
also be wnvolved

$+Moveq with the recommendation of the President
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This need was the felt need of many
Members of Parliament They had
been voicing this demand, and therwr
demands hag been echoed in the State
Legslatures also Most ot the tobac-
co-growing States have approve of the
1dea of such a Board This Bill 15 the
expression of this very idea and 1t 18
with this purpose that we have come
with this Bill

The Board is proposed {o be consti.
tuted, apart from other members, with
Members of Parliament, representa-
tives of the Ministries of Central Gov-
ernment, growers of tobacco, manu-
facturers of tobacco products dealers
ang exporters of tobacco and repre-
sentatives of major tobatco growing
States

Among the mawin functions of the
Board I may specifically mention the
tollowing —

Regulating the production and <ur-
ing of Virgimia {tobacco 11s internal
marketing and promotion of its grading
at growers’ level,

Keeping a constant watch on the
Virginia tobacco mdarket both 1n India
ind abroad,

Taking measures designed to avoid
» wide fluctuations in the prices of com-
modities,

Ensuring a fair and remunerative
puice for the same to the growers and
for the purpose, purchasing \irgina
tobacco from growers when such a step
1s considered necessary,

Recommending to the Central Gov-
ernment mimimum prices which may
be fixed for the export of tobacco,

Sponsoring, assisting, coordinating or

encouraging scientific,  technological

. and economic research for the promo-
tion of the tobacco industry.

Promotion of exports of tobacco and
tobacco products;

Rewising of marketing strategy in
consonance with the demand for the

3344 1§10,

commodity outside India including
group marketing under limited brand
names,

Proparmng information useful to the
growers, dealers and exporters of to-
bacco and tobacco products

As most of the functions of the To-
bacco Export Promotion Council will
be taken over and as we do not want
duplication, this Council will be wound
up on the formation of this Board.

1he Government also intends that
this Boarq functions in fullest har.
mony with various institutions con-
nected with development of and re-
search on tobacco It will also utilise
the services of the State Trading Cor-
poration for exports The Government
w1l not only give {he Board the neces-
salry powers commensurate with its
objectives and tasks but will also pro-
vide necessary resources at 1tg disposal
by bringing a separate Bill bv which
cess (ould be levieq by way of excise
or customs on Viginia tobacco and
other tobacco

Whether we smoke, sniff or chew to-
bacce or not, I am sure, this Bt will
ment the consideration of the House
while I commend 1t for its considera-
tion I hope, the hon Membery, will
appreciate it 1n 1ts proper aroma

MR DEPUTY.SPEAKER Motion
mo\ ed

That the Bill to piovide for the
development under the control of the
Union of the tobacco industry be
taken into consideration ’

oft forxr e Py (307) Y
dur weft ft ¥ v fasfffrar feew o
T g M ¥ s dar @ar #
T 9% g wTEY wIRT uwgaer WY
o AT & | g Ay & e o
awx fedwaife gy afe aor v 97
sregeT & Wy wreT Y ) ag sfar
& 1 ot T B IR T THTC FT s
8 T 9t | AT w7 § W AP 9

[
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[t fors e 39)

€ T o W 1 el A Y w2w
IIAT AT WT § THHT—TAWTT F@T
g1

fafffrr g & semar Far
0 & Wi o € v v v dar
£ 1 JurF gz NE @ A7 ¥ FrAifmr
FeaTE, & fog amar o @ § O fee o
T frew w1 Y T §, I W
fedwuir & fou, Sas faem & fao
oY SR IEN aF gu ¥ S o
Tew fad SuF Ty WY Tad EaE
IO v\ S | & THET AT FATE

A 7 g T AT 197 A AW
& X sradr s T WRAT 70
O AYE A FREETAT 7 A F2LA Fl—
g A7 7 wghoEa &z oy 7w
FPF | ag d1 F2aA § w5y 9 afsar
frem A7 AvaT Ga oevar @1 Ay
Ty WA g oW w0 fre
T dET oFET 7o W 9T
LI I S0 A S - B 1
IAHT A7 wRT wifed av fF oA A
=19 e e 49 1 9= AT A
FETEAT 7 T2 F =0T A A v B,
IFEHT W qTE FT AT gl ATEAT |
O THFT AT €ISY N @ E
T AFEHE 1 ey @y g F A
St qvarE G7r O X A9 gu I
A ¥ aaw g fF o ek
T FY Forg A qfaT sa A v
qTET | wET 2w & fog mmw ag
stag fear & fv arf Q2w 3%
sfafafuar #1 foar srom ( ww fed
IS 3 Qo 2 T TR AT, I |
T &9 g7 § | o 2 amg
i rh g goR@N e §
FH TR FARH § Tw aR ¥

frare war wngan g f oy gl foew
#T e qger a¥t wwar F dar Har g
T qga ady qour § Forar 19 SearET
) g d Ak g fag W AEE
sfafafoer &1 wraw wre T@X &
wEr wesr gar | fam gwR #r
ST 59§97 91N fRar§ 9ed 9
&t &1 sfafafae sai adrer amar |

WY g 7 oved Ty &

‘The term of office of the mem-
bers and the manner of filing vacan-
cieg among and the procedure to
be followed in the discharge of
then functions by, thc members
shall be such as may be prescrib-
ed

oMIT FAFI-T WET vAT F |
no7 fRama & f st mimamAE 7 A
ST ARG | Fow ¥ 39 a1 F1 AT
THATARAE TAGT AR AT 0ATIT |
ra wem wr zd g frad zo & foo
X7 Fow feR wwT ArfaaeE @
fre v framreazs g0 T 99 99
aiframhz ¥ WA AR e 1 A9
TAAT AT K1 AGEAO A TS WY R AT
AT am R weT orar wmnfed
97 BIAT AR F7& AT A § | FIVT
giar afy wfqarqz & qmx g
TF ATE A ANF AT A KT STTRGT HE
/YT IAFT UTTT F T FY 0797 FH |
®eq AT 74 ot 2 AANAZF AT AT
arfe 3% ofwamz 9 ;a1 ode #T
qF | TH U ! EF AL TE SEAT
Tifgy | sedggE W @ Rk
e a7 ] & fog gy ST
st fawd s Nares o afgd
qr |
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T 8 ¥ 7w A I 5w F wyrav
£ 1oy v & fF A X e
fattfra, vy # fradt fere 2w
# &, age falt @ wi fead S &
TEHT AT I AR Wt sy e
serr wifEfen @, 5w o W E Wy
o i § frg ve A Fr srfirwre R
T | W ST q A A F v
& @ ara & ¥ oft o qEL avEATg &
g ot &w Erlt st wow @ et A
&Y W oA T g ) 98 3 amw
TEY ATAT § | ST W &Y F A
FIE T A1 AR & o W sy Ay
T A FCT 2 1 E A & R At
e fatfrar amamg o< wfas &
&fiew oaT AR off oy wFAT § A @@l
few a1 A aeaTn g T W S A A
fed=T o 73, @ qEw & 74F #,
T Gt T A0F 7 gar iy o
THY WY BT TSR TATE AT AFN
2, Tt oY oredtE Brar St AT &
w7 g a8 wifwe g a2
W ar g0 e & aws w1 A
w fRdTE A Wt %) 9EE
aE WY 1T T AT )

AvATE 41 98 FHE AT T Fra
g7 & 1 Wwrs @ fe aga a3y mar
& T Y | IEE AeAT AEHT HT QR
o 7 faear & fastfad agy @
W FY9 &7 @7 AY § W IgH O
Fwa 7 far oY & feg g i d
W fadtz, @19 A & FT9 °, WA
N wrE 7 oA ge § W IAE A
wigor, wifes Avr w W@ & | wigEmd
wit gf &, a9 Wi gu ¢ foma 9%
TR A S aforw wror WY Y fr o oy
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